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LOK SABHA
Wednesday, September 8, 1965/Bhadra
17, 1887 (Saka).

The Lok Sabha met at Eleven of the
Clock.

IMn. Sreaker in the Chair]

ORAL ANSWERS TO QUESTIONS
‘Exploration of Oll in Off-shore
Areas of Iran

4.
(Shri D. C. Sharma:
419 ) Shri Heda:
"] Shri Ram Harkh Yadav:
| Shri Yashpal Singh:

Will the Minister of Petrolenm and
Chemicals be pleased to state:

(a) the progress made by
Hydro Carbons India
subsidiary of the Oil and Natural
Gas Commission in  their work of
exploration and digging for oil n
the off-shore areas of Iran; and

(b) whether they have
any success”

the
Limited, a

met with

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
fa) and (b). Off-shore drilling opera-
tions have been taken on hand and
drilling of the first off-shore well is
in progress.

Shri D. C. Sharma: May I know
how long these exploratory drillings
are going to last and what is going
to be the expenditure on this®

Shri Humayun Kabir: On this par-
ticular  well, the expanditure wall
be somewhere of the order of Rs. 70
lakhs. How long it will go on it is
difficult to say. But we hope to find
results fairly soon. The total cost will

4172
exploratory

depend on  how many
wells we have to drill.

Shri D. C. Sharma: When this work
has been completed, what will be our
share so far as the Oil and Natural
Gas Commission is concerned in terms
of money?

Shri Humayun Kabir: It is diffi-
cult to say in terms of money. [ can
deseribe the share in terms of crude
oil. The structure of this international
company is, 50 per cen! is held by
National Iranian Oil Company which
is the State company of Iran, and the
other 50 per cent is held equally by
Philips Petroleum Company of US.A.,
Agip Mineraria of [taly and the Oil

and Natural Gas Commission.

ot gmre Feg W oTe g7TEA
q ngATr far swE om A e
o7 TETTE TRIOE AP 2 0 A1 osar
% W men g f& W7 s oo
TTAZ ¥ T T07 AT AT A0 faen
¥ THEI TR 70 oW A A1 TIEA
& fad g oan w7 g3, oY few 1
FIHITIA T oA aw v e oogd v

Shri Humayun Kabir: The first as-
sumption of my hon. friend that our
experts are not experis, [ deny. Our
experts have in fact done very well
and the degree of success in oil ex-
ploration is almost unprecedented. As
for the expenditure of Hs. 4 crores,
many more Rs. 4 crores will have to
be spent if we want to find oil. Al
over the world very largr amounts
have to be invested and one cannot be
sure actually there has till becn dril-
ling and oil has been found If the
hon. member's advice were to be fol-
lowed. we would just not explore at
all.
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Mr. Bpeaker; Huge sums have been
spentl in Australia and no oil has been
found at alll

8bri Kapur Singh: Have Govern-
ment taken due note of the emergent
geo-political trend favouring high
political understanding between coun-
tries from Lahore to Constantinople?
If so, have the Government re-
examined our economic adventure on
the off-shore of Iran in this context?

Sbrl Humayon Kabir: My hon.
triend is o great expert in geo-politi-
cal philosophy, But even from that
point of view, this venture has to be
welcomed by India.

Shri Kapur Singh: 1 wanted infor-
mation, and not a compliment,

Mr. Speaker: He hag said, from this
point of view also it is a welcome ven-
ture.

Dr. Ranen Sen: Sometime ago it
was reported that oil has been found
in the off-shore areas of the Bay of
Bengal.

Mr. Gpeaker: This is about Iran;
Bay of Bengal is not here.

Dr. Ranen Sen: Please let me finish
the question and you will know, Sir.
May I know why instead of trying to
explore that area, our government
takes interest in exploring the off-
shore areas of Iran?

Mr. Speaker: Bay of Bengal is not
in this question. Shri Yadav,

wh o gew avew =g 97 fyfem
# o aw frewd § @ A gd
w1 IR aga 7 4t fis wE F fafaam
natiz 3 TW w9 7 vHAT T 4 7

Shri Humayun Kabir: No, Sir;
whether we find oil or not does not
depend un the action of any govern-
ment.

Shri Sham Lal Saraf: How exhi-
larating it is to know that our experts
are second 10 none in their scientific
knowledge of drilling! May I know
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fo what extent our experts share
with other experts in the technologi-
cal and other processes of oil explo-
ration and drilling in Iran?

Shri Humayun Kabir: When I re-
ferred to our experts, I also included
the international experts who are
associated with the Qil and Natural
Gas Commission. That team has done
wonderfully well. Similarly the team
working in Iran is also international
and it is of the highest competence.

Summer Inatitutes

+
Shri Yashpal Singh:
Shrl R. 5. Pandey:
Shrl D, C. Sharma:
Shri Vishwa Nath Pandey:
Shri Ram Farkh Yadav:
Shrl Raghunath Blngh:
| Shri Solanki:
Shri P. K. Deo:
Shri Narasimha Reddy:

Will the Minister of Edoeation b
pleased to state:

(a) whether the Summer Institules
organized by the University Grants
Commission, the National Council of
Educational Research and the United
States Agency for International
Development during the current
summer season have proved to be a
success;

(b) if mo, the broad features there-
of; and

(e) the sleps under consideration
to organise such institutps every
year?

‘The Minister of Cultural Affatrs in
the Ministry of Education (Shri Hajar-
mavis): (a) VYes, Sir.

(b) The Summer Imstitute Pro-
gramme is organised to assist teachers
in schools and colleges in India to
help tham to keep themselves abreast
of modern developments in their
subjects.

lm.

The teacher-participants are intre-
duced to the latest curricular text
and laboratory materials produced in
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the United States of America by pro-
minent study groups, under the aegis
of the National Science Foundation.

(c) The number of institutes is pro-
posed to be progressively increased
with increasing enrolment in each,
from year to year, so that every tea-
cher gets an opportunity to attend a
summer institute once in 7-8 years.

oft qoare fog ;w0 & a® A=
wwer § e =gt fend 24w ®) afmaor
fear 7 W femat w3 F ¥ fecay
foar o 7

wt gwerww ;. wrETst ®O1850
fersre wro ¢ Yt frwrert & 1150
aq 9 |

weqw wRreg ;e feoaan fen
wy ?

ot gwondw : fesarr  fean man
a1 #ff ww «r andrE gart qre At
B, ¥ TR, Qv wniew qu fem,
w i ety fe w1 a1 )

oft warare oy : 3 frg Y Free
yag o & gfarfede @ nfaca
¥ q | a1 oRgT FrT A am g, o
T Do fraod a9 F fera
O W AT e !

off poomdliw - Wt I awdie A
o At o A & T ETE R
gffedt vizw wftwa A fenm a1 )

oft fopwerw qhig & o7 ST
wg g e v drrert seerat &
w § waied qXdT & fean g1 s
fiem § a7 W §oRTT F fea w9
wq e § 7

oft peeliw ;O ¥ w¥ guT }
g phadfedt wize v & ace
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FEgm i mg g @ A A a@w
woat f& aniieew 7 ferm faar o
T uré # F fear foar | g7 s,
afe s qerg fad &t & o et

g

Shri D. C. Sharma: The develop-
ment of the science of pedagogy is
not confined only to US.A,, there are
other countries also in the world
which are making lot of progress in
that science—for instance, the Soviet
Union and other countries. May I
know what makes the Government
hitch Its wagon to the pedagogical
star of USA, s It because of the
money that comes or s it because of
some other reasons?

Shri Hajarmavis: Sir, as a matter
of policy we ghall indeed be happy
and groteful for assistance from any
quarter. The moment it comes
we shall welcome it. But 1
might also inform the hon. House
that the British Council itself con-
ducted four institutes for teaching of
English this year. Not omly that, our
own organisation of Principals of
Technical Institutions conducted 16
institutes, eight for engineering col-
leges and eight for polylechnics.

oft v pew anew @ § 7@ ITTM
e g fe N AT i o F
fodd wméw Wit fadfean A Amfm
& ot § e gt & gfe
Wt Ay oYT 3 &y ot 7

oft gwondw - foamd @ § e
q@r o & ag A P el o
q 1 ot dan fe & 3w frfor wrafaa
¥ oATE ¥ oA oAt R q ¥ g
ot ¥ fad 9

i gre wre fwrdt : agi & W
wfnfery wm frer & e =3 €Ffer
¥ wv § yo vrfnie arfy faar mar g
o ?
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Shrl Hajarnavis: No, Sir, it is not
a part of the programme. But, cer-
tainly, if they improve their compe-
tence they will be eligible for it
automatically they do not qualify for
it.

Shri Warlor: May I know whether
some of our svnior scientists are also
consulted in this matter in fixing up
the curricula or pature of studies and
whether the subjects are related to
wur developmental necessities or only
ubstract science?

Bhri Hajarnavls: These institules
are conducted by a Director who is
appointed by the Vice Chancellor of
the University where the course is
conducted. The Director is a college
teacher of a university from this
country. Naturally, he consults every
kind of authority and he must be en-
suring that the course conducted is
useful 1o our teachers.

Dr. Sarojin]l Mahlshi: May I know
whether the results of research car-
ried out in the State educational in-
stitutes and other laboratories are
being implemented in the summer in-
stitutes and whether any ecffort is
made to bring about co-ordination
among these different institutes and
laboratories?

Shri Hajarnavis: There were (wo
courses for teachers' training, one in
Mysore and the other in Ajmer. A!
Ajmer, teachers from UP. and Delhi
went and to Mysore teachers from
all over the country went, 1 am
quite sure that research results must
have been made available to them.

rwa ferefeaTendt # ufrafameng
.
o, J o weTm weh
481\ ot it ey fergrreet -

¥ foren Wt ag ¥R A1 FW
woir fr

(%) #m g w= ¢ & favafaa=g
wAZTA WA w1 §9 Ueii § fava-
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faara1 7 9 gfafarami &1 o
w2, A%

(w) afz g, @1 favafaora
§ s 9 FATIT g7 FH §

ot v wdamE 1 i ¥ 7

firart siwrerg ¥ atep e wrd oot
(at poromia) (%) wiv (@).
fawafaarem wqam wm £, fawa-
frardt o waw & famre, aga
¥ araet & ard F forwrae faesft et
g 1 smarwr & frvafaamat & aemre
QY GATTE 1 7 &7 & T srawaw
fafws sorgt o7 frarr w0 & &
% wfufa aarf &

st g we | dEEw AT
g ORI & mi ¥9q g fava-
faragl #1 #01% @ wAMR T oEw
# fawafaera aqzra aw@w & aoaw
¥ g @ o5 fawafamgi &
wroreftfa waw w7 oft ¢ & fw fn
wdt 7 smpfagt % forfer oz
& W § o1 79 A% fqmm oqr @
# s wgen ¢ fFosm wowTe o
favaframal a7 &t & goere w1
steae a1 wweaw fadao 7 &% ¢ foonn
& ot v faorg &% om Wy g 7

ot Kwerdtw X ¥ @ § o
fafg & w7 & frafroen wRE
g 1 ag wfusr 4@ § fe Tew
{4 §T O TH 9T wT e
sua & fad folt a0F & mage %7
favafaurn wqem swm 9@ Tt
T ¥aw & &t 3% a® T W &
s oA v AW W § §
a1 @t wrewr wqge fear s e
W IR X wHA H A4 AR AL 9
A IR A fam armm o €w &
AT FAGA WA &1 QT #ik gEQ
afrerc @R fot ot gt a= frdy



4379 Oral Answers

favafmara #1 sqee Aeae
fem mar @ &7 @ aw T ST
2 1 At g gt @ At @ faafaaeg

FHET TAA AFT T F |

A1 TETHEIT WTENt . T IF a6
t v fage a7 ¥8 @@ W T
fawafaares ¢ fr fret sfrafee-
arql & w7 gaTfa agy g
T HEIST F1 FEOAT FTAT q7T
wawt wimafraangt w1 T oW, afz
g, @1 fawafearan & aor @ v
% afafimad 7 ¢ 37 1 v &
fag fawfoara wqz@ W@ an

foen wavag & ort wEw T ¢

s g AT AT &
A= W oW @ ge & 7 w5y o fe
W % fag oo afafa aarf of § fame
f& @re w3z water gided &
Jus "z ¢ ow foama § a1 fo
v gfradae aven wfama @,
APET &, WATTH AT B W ARG | T
wiet fawfaoragi 7 gemm o
AT T §T w4 § fag wma
fafew 3@l ¢ fawe w@n W%
A%t foird v i are e 9 o
o7 WOk A€ FER IS

it wrtw Feg Fegret © a1 qame
famfogren & wim W sy
w @ ¢ e fawfeaen aqem
w@m & g fm e § fag -
gm & ik qw S fe fafeen &
fag as-am 1wk a1 I A R A
o FT GEL ¥ A dar A+ f g,
w1 oAt ferrar W wre w1 et 7

w1 gATAETR 9aT T ¥ oA
arf zrit At a7 frvafaarra wqEm
O § 914 |15 gen, A7 oqme A
TR g oWt A ¢ afer e
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wré xw awg ¥ foreraa g 91T Iwey
o1 Y AT A1 IW 9T wAT AW
A qEEAT Y AT W IEE J9-
T IfNT T g wTdEATET W
ATHAT 1 g
Shrimati Ramdulari Sinha: May
know whether the chancellors of such
uruvergitics are proving cffective to

prevent universitics from commitling
such mistakes?

Shri Hajarnavis: [ have no reason
o suppose¢ that the chancellors are
not exercising the powers vested In
them by law

ot wreit T e - A wRE T
at ¥ I wA & o g oaw oW
14 ¥ Aearaen § A W AR g
Wt fasre & @ ¥ fe 9w wmm
wfgw Tam @ arfe @ Twe £
Trafea A w4 7

ot gaoni| o IR wEAE!
Tt @ o T WA & 9 I W e
o1 A & ¥1% g7 afafa gra gv A
q7 fawrr &vw oA e € amnf

ot wrait o e 70 1 foend e
Led I

ot gaenle ;. IEE T §

ot Fegreer Fery © 3o wwr Ao
7 ¢ fawafaaradi & o7 7 1T T oY
AN AT & "W K onr afawe
dzmm a1 fam =fqwa 7 7943, Trw-
9T 17 TATgTaTE a3 o favafearag
2 FART AR TAATH €T W7 TAE oA
et a2 &1 A1 ez 7 I\ 3w
wfmma #1 gtz 77 =1 e faerfra
*t ufmferamar & are 4 <47 &
FTaaTET ¥ 3 7
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Shrl Aajarnavis: The report was
presumably submitted to the UP.
‘Government. It was a committee of
the U.P. Government and possibly the
government concerned is the UP.
Government.

Bhri Ranga: Is it not a fact that
excepting for the national univerm-
ties, all other universities have come
into existence as a result of State
legislation and the Chancéllors happen
to be the Governors and they have
their own machinery in order to keep
down the Irregularities and, therefore,
there is no need for the Union Gow-
ernment to think of interfering In
their affairs?

Shri Hajarnavis: Certainly, that
is the strict legal position.

8Shri Ranga: Then where do you
come in?

Shrl Hajarnavls: The UGC under
the Act is empowered to malntain
certain standards.

Shri Ranga: You may refuse to
give money, that is a different thing,
but you cannot interfere in their
affairs.

*'cl‘l’oﬂ‘iﬂ': fore wfafy
w1 frafu gwere & fear § & s
wigar § R g@e wwwa ardr o
i i w11 § o 3w & g Aol
foirk &3 ¥ o wafir et o frow
% mf arfe Igwr T SfmaTT aww
qC o1 g% !

Bhri Hajarnavis; ] do not have the
precise terms of reference with me.
Generally, they will go into the ques-
tion of irregularities about which rom.
plaints are made, namely, unsatistac-

4382

tory appolntments, interference with
the examinations, parly politics, ser-
vice condition ete.

Shri Ranga: They should all go
their legislatures instead of coming
here.

Shri Hajarnavis: These are some
of the matiters which the comittee ls
looking into. I am quite sure that
they would not regard themselves as
unduly restricted and that they wili
make useful suggestions.

W st @ gE W R me
wra fet gF A W T & ae
wC % goft T #) o SR
¥ a1 THEA TO wTH ST Wt SR
t?

wirw gra feft afefd € ot
T KT & TEA AN OF FTEHT TG
femr mar & W WifE aw H...

oft WTTEN WT WTATY € AW
M NFF g Fmawa o
t...

WEW WA : AP §EE S
ot qu gt | |

it e fow gfveefdt &
Tt F wAAT wee Aam g § oI &
et & arrerd A qre Y g Sfew
W g #xer & e & o
g W gt § At @ 98 T
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¥ forw w2 ¥ & ol 3w OrafrT
fedt wrzw wfawm &1 aw  asfra
FET |

Dr. Chandrabhan Singh: The Min-
ister has stated just now tha: UGC s
concerncd wilh the guestion of main-
taining standards. I would like to
know whether that reply is correct.
I want the Minister to tell us correct-
ly what is the function of UGC?

Shri Hajarmavils: If the hon. Mem-
ber reads se.tion 12 of the Universi'y
Grants Commission Act and still finds
1 am incorrect, I will apologize.

ot grm ww ey - TH fae-
faareg faak s fasg wfafeemt
oY towrad off § o Fored e e
# taitw &7 fagre & Torme A ww=-
wIAR T A & @ A & vAar

wig ¢ fw ag frgfer & aoaeg & 4,
qim & arrn § ff o7 arfew wew
q ot 7 ag fowmd £ w1 o ?

off pwodw & 7 &g fr frers
af Tt wf g § o 39 firergat

o ot oft W T § afer -

ot & A frwras ot § 7 Porerry

& folt A A wdan el gl

¥ & fax ox afsfa onf 2 ¢

o wf : fagr & mair, o e
T w@ & frwra €1

ol gFT WY TG GeIw AE-
aq, &t g w1 ger femn ang

wwrw w§ 1 fafwet we oW

oF afrafedt & ot § §% oA 2

awx £ ?

Sbri Bade: There is dissatisfaction.

The Governor has repo-ted the mat-
ter.

8hrl Kapur Singh: Is it true that
in some of our newly established uni-
wersitics high academic degrees, such
a3, & doctorate, are obtalnable on the
basis of regulated money puyments,
if so, has the prior approval of the
UGC been obtained?

. 1887 (SAKA)
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Mr. Speaker: Shri Hem Barua

Shri Kapor Singh: The Minister
might answer my question.

Mr. Speaker: What should I ask
him to answer? The hon. Member
should answer it himself rather.

Shrl Kapur Singh: If prior appro-
val ls obtained, 1 would like to ob-
tain a degree myself.

Mr. Speaker: If the facts are true,
there is no information to be sought.

Shri Hern Barum:; Apart from what
the University Grants Commission
can do, is it not a fact that our Con-
stitution also gives certain right to
the Central Government, the Educa-
tion Ministry, to ensure standards In
the wuniversiies; if so, has Govern-
ment applied this provision of the
Constitution?

Shri Hajarmavis:
tion?

Mr. Speaker:
the universities.

Which Constitu-

The constitution of

Shri Hajarnavis; 1 do not think, at
a momen''s notice 1 can answer a
question on the interpretation of law;
but if the hon. Member has any such
provision in his mind, he will cer-
tainly draw my attention to it.

ot forw aroaw ;& ag arAn
wit f % T ff v B oAy os
iRz ey fegr amr B o 3 €
woifez atw w1f st @ av Ay, afx
oY, ot o A

WWW WEAW : O 2 FAAR
L3

gifre W el
+
ot fangfe forg -
oft wo wTe faarth :
ot i 2t -

ot We We WTWW :

w1 furm
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oY gty g
'*mﬂhfﬂ!
| oo et anf
[ ¥Te g TEW :

w fae ddt oz @A F oww
w0l fx .

(%) 7@ <t qwadfa grEm &
myfar wrdm arerei w1 fera
aqr Infy #0 & fold wow & o
arvar @k §,

(w) are g, a1 ag w1 §, W

C (W) A wmet F A owdw g7
feaar sug grm

fven swrem & wtegfae wd wa
(ft gorendw) (%) A, @

(@) w1 wed o< faamn
fear w1 § [qreered ® v wmT—
afwa sear LT 4781/65)

(m) W wAEEl @1 fAgaw

Frwa aft @ 1 a1 A wEA # 9-
#egaT @9l GO WG ¥ Agwfa

i i fruaw aFam e o9d #
T GEH A A FT GET GIAT
wrar ¥ a7

faﬂ]mm?ﬁﬁwﬁwm
W g AW F I I OS-
i # WOAT TN WraT A

qIAT 2 WrATET ¥ ava w7

it sy f ey - i1 e ady
fo qar @t 7 oo @ A aw
Tradifaw st wrar @1 gwm T X
¥ WAt § oA e g

ot gEere o oogd 97 &7
am wg 7% g fr & g 07§
FIET AT E )

weaw wgraw - fafer A
w2 fr 37 % v ¥ dar af
g g, dwr f& mAdm oA ®
LACU A

ot fopfe e & ®a9 war
qERT AT @ AL I WE | @
AT WM AORT R geafEm

[

wwaw wWitew B 3@ @ o
wara § @ fafreer agm moww w1
w1 wqia s fe oWt A oW
¥ guar Fe ¥ P oA wW oA
¥ ¥4E ¥ ! WAAM@ ATl T
93 fs g fom dafax &
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saret g F faq qm e Gy 7
o A e ¥ I wrard area §
a1 A, v w1 wy Fww foar Ay 7
o Agws 7 d=a &
& awa ¢
t fanfa frw - o ooz & &

f& #wit e ®1 AEI AT MR
form &t dfem @1, W w1 oww
FAENIg A WA R 9T FINT AT
A WTATEHTT  ORWET ATEATE AA
t?

Shri Hajarnavis:
out of this question.

qow AfNm AAAE e

& AT wr w1t AT FAIT 9T
arfem

Shri Hajarnavis: What the salary
11 depends upon the wvarious cadres
in which they are. 1 do not think
between two officers any discrimina-
tion is made because one speaks in

Hindi and the other speaks in Eng-
lish.

Mr. Speaker; What he means by
thot is that equally qualified persons
who have to teach languages are pald
less and those who teach English are
paid higher salaries. - -t fardY

lﬂlﬁ‘rﬂh . WEw WER,

oM A NEe w4, qh agem @
39 w1 A mifrg 7

It hardly warises

weaw WEING (YH AW I K
qre wwTE A R

st wo Ao fawrQl W wTHT
¥ OmMEE 14 9T WP oTHT ¢
‘e @ femrw ofedw z
oRrEAd oy vEd gr ATy tfem
Fafax = sfedz adgezifawr’
w1 & Fa mewm § fx 1963,
1964 7 1965 7 feors O =prert
oY TEET 3 wex & favw oAt
foar, o4 &1 w1 wqg & of, ™

BHADRA 17, 1887 (SAKA)

El.w.i,
W N

134914
3

:

%4
5 34
FIEE

3
i

wryrd” ® @ e ¥

ot gwonfe - fimgge & faeet
ward %, ¥ 7w x@ ¥ ¥ | degn
o it % fm oox qrO ww
feadiz & 1 feaft ot ow & wfae

Shri 5. Kandappan: 1 would like
to know whether the Government is
helping or proposss to help the sclen-
tific journals and periodicals
are published for the propegation of
scientific knowledge in regional lam-
guages.

Shri Hajarnavis: Yes, Sir; certain-
ly. that would be one of the objectives.
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May I inform the hon. Member how
much was given to Madras?

Mr. Speaker; ‘That has not been

asked.

oft waTorET At wORTT X
it gwafln A ¥ owehn
el & swfy ¥ fao v O

Shri Warlor: May I know whether
the Government has received any re-
presentation from the language ten-
chers that the Travancore University
is discriminating against them and
that that must be done away with?

Shri Hajarnavis:
of that.

I am not aware

Sh+1 A, P. Sharma: Part (c) of the
main Question asks about the amount
1o be spunt on each of these languages
I want to know what is the speclfie
difficulty in the way of the Govern-
ment in allocating the amount for
each language.

Shri Hajarmavis: I am glad the hon.
Member has given me an opportunity
to elucidate this point. Firstly, as-
suming we wanted to allocate the
amounts language-wise, unless the
final figures is approved, it would be
difficult to do 0. Secondly, the main
function of the scheme will be dis-
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charped by the voluntary organisa-
tions, and the voluntary organisations
often undertake the work in more
than one languapges. For instance,
recently, we gave some grant for the
Vivelrananda Centenary Celebrations
They brought out the things not only
in Bengali but in various other langu-

ages also. The other day we were
discussing the question as to the
voluntary organisations undertaking

the work In territories in the langu-
age which ls not spoken there. So,

it would be difficult for us to allocate
the amounts separately language-wise

Shri Kapur Singh: Is there any
substance in the suspicion that the
amount allocated for development of
Punjabi is the least of all such allo-
catlons?

Mr. Speaker: He says that he can-
not give it for each language.

Shrl Kapar Singh: He might be
able to answer whether it ls the eost
of all such allocations.

Bhrl Hajarnavis: There has heen
no allocation to Punabi separately.

Dr. Ranen Sen: Just now the hon
Minister said that an amount of Rs. €
crores would be allo-ated in the
Fourth Plan for the development ot
the regional languages and that too,
if available. May I know how much
money has been spent for the deve-
lopment of regional languages in the
Third Five Year Plan?

Shri Hajarmavis; Rs. 55 lakhs were
allocated, but it is expected that we
shall spend about Rs, 39 lakhs,

Dr. Ranen Ben: What a generosity
shown by allocating Rs. 55 lakhs!

Shri D. J. Nalk: May I know ~vhe.
ther assistance will be given to the
Universities and States for undertak-
ing the work of translation in reglon-
al langusges of text books in medi-
cine, engineering and science?

Bhri Hajarnavis: That eertainly
would be a point which will be zon-

sidered.
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Mr. Speaker: Order, order. On all
sides there are so many talks going
on. I cannot follow the proceedings.

Ao ben. Member: All about gll
raids.
Mr. Speaker: As soon as the siren

i» sounded, I shall ceriainly adjourn
the House, But now let us proceed as
we no'mally do. If  there is some-
thing, then we shall sce.

Koyall Refinery
+

Shri Bagri:

Shrt P. C. Borooah:

Bhrl Madhu Limaye:

Shri Ram Sewak Yadav:
| Shry Narendra Singh
L Mahida:

Will the Minister of Petrolenm and
Chemicals be pleased to state:

ta) the progress so far made in
the  construction of the Koyah
Refinery,

(b) the proposed refining capacity
with the completion of the first stage;
wnd

483,

() the broad details for the train-
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Shri Humayun Kabir: The tola:
expenses will be of the order of about
Rs. 305 rro-es, of which about Rs. 8.78
crores would be in foreign exchange
offerrd by the Soviet Union

St amyt w1 AT
vk fog g &t @ faaei wa
 wT X oA TN Y e A @
frdt gt g ¥ 7

Shri Humayan Kabir: Their aid iy
always in the form of long-term loan

Shri Narendra Singh Mahida: May
1 know whether it was announced In
the papers and by the Koyali Refin-
ery authorities that the Koyali Refin-
ery would start working from the 15th
August, 19857 If so, whal is the cause
of delay?

Shri Humayun Kabir: It is true
that we were expecting that the trial
run would start on the 15th August
1965. There has been a delay of about
one month because of very heavy
rains which made it difficult to take
the pipeline across the Narmada rive-

Ehrl Jashvant Mehta: Recently we
ed the biggest oil find in Gu-

ing of Indian tecnnical pers I to
mun this refinery?

The Minister of Petroleam and
Chemleals (Shri Humayun Kabir):
fa) The refinery is likely to be com-
mirsioned by Orctober 1965

ibY Ome million tonnes per yeir

t¢) Most of the personnel for ope-
ration and maintenance of the refin-
ery huve bern recruited from the ex-
perienced staff employed during con-
structicn. Ten enginecrs have been
trained in USSR. for a period of #
month:  Some operitorsfchemists are
bhewng piven “on the jobh™ training  at
Gauhali and Barauni refineries and
National Technics! Institute

W @ : @@ W A7 ETE
#r7 & FTEAAT F TG F07 e
Vi A% gm A T B oW oA
il{ﬂi‘tmlﬁﬂit?

jarat. May I know whether, in the
light of this, Government have any
scheme for the expansion of the
Koyali Refinery or for sctting up an-
other refinery in the vicinity?

Shri Humayun Kabir: This ques-
tion does not arise.

Shri D. J. Nalk: It has been stated
that the Koyali refinery would be
commissioned by the cnd of 1965 now.
May 1 know when it will reach it
fullest capacity?

Shri Humayun Kablr: As [ have
said, the first million tonnes opera-
tion would begin within a few days,
1 said that that would gegin by
October, 1985, which  means aF
another 20 days or so. The second
million tonnes operation will be abuout
the middle of next{ ycar and we ex-
pect the third million tonne opers-
tion by the end of 1066 or early 1987.
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Shrl Humayun Kabir: It was not
a question of competition with the
railways, but certain measures had
to be taken, and we had to discuss
them with the railway authorilies,
and now the pipe-line has been laid.

oft yrrem oW wrwTw ¢ wr@Er

I VITEHE FTOATH & WTATE AT
fre e & fe 9 7% A= e AN

wwr, fer &, gmw Wi gqEm
TR ¥ AT WD OA NET AT AT R
f oawr wrmEl wET A fES
T W geTE qE 7

Shri Humayun Kabir: The struc-
ture to which my hon. friend is re-
ferring is not within 30 miles of
Koyali refinery.

Shri Bhagwat Jha Azad: I said that
it was near about 30 miles from that
place. The hon, Minister wants two
escape under that proviso. I am ask-
ing a simple question. I want to know
whether the big structure that has
been found near Koyall about 30 miles
from it will have any effect on the
capacity of the Koyali reflnery. The
hon. Minister should reply to that.

Mr. Speaker: [ think the answer
has been given Probably the hon
Minister meant that it would not nave
any effect because this structure is
not within that sector. Was that what
he meant to say?

Shri Bhagwat Jha Amad: [He said
that it was not within 30 miles. 1
said that it was round about 30 miles
from that place.
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Shri Homayon Kabir: It is neither
round about nor anywhere near Koy -
ali. It is quite far away and it will
be examined separately . . .

Shri Bhagwat Jha Aszad: I aniy
said round about 30 miles. The hon.
Minister should not evade answering
this question on that ground.

Shri Humayun Kabir; I am giving
the answer. If my hon. friend would
not listen to the answer, what can 1

do?

Shri Bhagwat Jha Axad: [ jhave
listened to the answer and the whole
House has listened to the answer. L'he
hon. Minister should try to pacify tne
House and not merely point his fiager
at one place.

Mr. Speaker: Order, order.

Shri Bhagwat Jha Azad: H» i
evading the answer,

Mr. Speaker: Order, urder.

Shri Bhagwat Jha Axad: He wants

to challenge, and I am prepared to
accept it He is showing his igror-
ance, and he is telling me that 1 de
not know . . .

Mr. Speaker: Order, order. . am
very sorry; it is a pity that according
to the hon. Member, most of the Min-
isters are ignorant; but what shou!:l
1 do in that case? [ can only ask ‘he
hon. Minister to answer.

Shrl Homayun EKabir: My answer
is this that the question of the big-
ger structure will be examined inde-
pendently if we find oil there.

Shri Bhagwat Jha Azad: That is
what the hon. Minister should have
said earlier. Then, we would have
been satisfied.

Shri Kashi Ram Gupta: 1 find that
the loan aid given by the USSR is
for a long perind. [ want to know
the period of this loan. the interest
thereon, and whether it is in the form
of machinery or something elsc.

Shri Humayan Kablr: The loar i<
to cover all the foreign exchange
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requirements of the refinery. As re-
gards the terms and the period and
the interest etc. I shall lay the in-
formation on the Table of the ilruse.
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‘if not, the measures taken and
the machinery set up for the
purpose and the new deadline
fixed thercfor?'

e Fa7 Al femr omm g o @
I wgm f fe W @ oW oW
war fraife fem mr oo 9w @
W gEER @ g ?oafx
Y, MEF @ EFT T TOAT
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o fear war d
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‘There will be sufficient impact
on the anti-corruption drive. We
have never saild that it would be

absolutely  eradicated in  two
years'. \
The Minister of Home Affairs

(§bri Nanda): I was engaged in some-
thing eise. When I heard my name
being mentioned, 1 rushed from my
place to the chamber.

Shri Harl Vishnu Kamath: He s
welcome,

Mr. Speaker: If the answer hac al-
ready been given, it is not neccssary
that he should answer it. Let him
hear the second question. :

Shri Hari Vishnn Kamath: Heler-
ence was made to his pledge.

MAowrofritdy : & 3 o
qer w1 fie oft merariraTer Ty A

oW Wi &t gy A
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Shrl Nanda: Nobody is more cons-
cious of the responsibility that 1
undertook, and the obligation I in-
ecurred 1 remember this everyday.

Shri Hari Vishnu Kamath: Novem=
ber 1063,

Shrl Nanda: 1 do not know; one
cannot judge himself as to one's own
part, whether it is a full rendering
of the account or not. My colleigue
staled that it has made that impact.
I personally will not be able to make
any claim at all. I think in a little
while, there will be a full survey of
the activity during this period to be
placed before Parliament because
what T said was said on the floor of
this House. I have already placed in
the hands of the Prime Minister my
offer to resign on a certain day. But
it will have to be judged on that
record which will be placed before
Parliament. You, Sir, can make ar-
rangement for any evaluation that
has to be made. For my part, my
mind is very clear.

Shrimati Yashodas Reddy: That
was not what we wanted.

ot wo wro M : Uy W W
w1 9T 9C o wm § 9w W
wawmr o g fs &7 1961 X
TEA ¥ 1091 BHT  THE W ..

Mr. Speaker; 1 should assure the
Minister that there is no onc here
who wants him to resign. They only
wanted to draw his pointed attention
to the commitment he had made
Again and again, they want to draw
his attention to what he had commit-
ted himself to.
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Shri Ranga: He need not have made
that statement on that occasion, and
he should mot have repeated it. It
is true this is a deep disease of this
Government. Ile himself has stated
thot it has got deep roots. After he
had made that very bold and reckless
statement, he need not take all the
responsibility  himself. The whole
Government should take that respon-
sibility. It anybody is to go, this
whole Government should go. We
have already stated that

Shri Hathi: The reason is clear. 1!
is because of the greater number of
detection of such cases.

st wrdy W st frem
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Shrimati Tarkeshwari Sinha: The
hon. Minister just now said that the
-question whether curruption has seen
reduced or decrcusud is to be deter-
mined by the impact. What i3 the
criterion of judming the impact? 1If
there is more detection, does it mean
that there is less corruption, and if
there is less detection, does it mean
that is more corruption? 1 want to
know what it is specifically,

Shri Hathi: Impact neither means
more delection nor more corruption
mor more cases, but it certainy mecans
that there is a certain drive in the
Government and also a popular move-
ment, that therc is a greater aware-
ness amnng the officers and pecple
that there is some machinery xeared

up for this purpose. That is the
meaning of impact.

Shri Napda: 1 would like to add
that so far as this impact of any
measures that are adopted is con-

cerned, they must lead to certain re-
sults, and, therefore, in the first ins-
tance, when the arramgements are si-
reng'hened and the approa.hes are
made from various directions. it must
¥end to a larger percentage of detec-
tion of cases, and then, later un,
other things follow. But then at some
stage it must be evident that actu-
ally the inecidence has decreased,
With the help of statisticians, we have
introduced a method of sample sur-
wey etc, and it is being found in cer-
tain departments that, taking a pro-
per statistical sample as to how many
irregularities are detected, tgking the
whole range, there has been some im-
provement, for example in Customs.
1 canot say off-hand exactly to what
extent. Therefore, there is a way of
finding the impact in both ways—
detection as well as improvement.

Bhri Banga: Two Chief Ministers
had to go out

weqw s ATl wTeR
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Shri 5. M. Banerjee: I want to know
whether it is a fact that the main
root of corruplion is the handsome
political donations taken by the rul-
ing party from the big industriulists,
and if so, whether the hon., Home
Minister has evolved some method to
see that such political donations are
avoided in the larger Interests of
avoiding pollution In politics,

97 AgTE

Shri Nanda: Corruption, wherever it
occurs, and whatever the sources of
the pollution mus: be tackled, and
I do not think there is any particular
place only in which it is found.

Shri 5. M. Banerjee: My question
is whether it is a fact that the maln
source of corruption both in the “dmi-
nistration and in the ruling party
is the fact that handsome political
donations are taken by the ruling
party, with the result that these in-
dustrialists create corruption in wvarl
ous places. 1 would like to know what
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steps Government contemplate taking
to stop taking political donations
from these pcople.

Shrl Nanda: 1 am quite sure :n my
mind that no political party should
be dependent for their sustenance on
any such sources, but I am not bring=-
ing in free donations given to onec party
or another,

Shrl Bhanu Prakash Siagh: s the
hon. Home Minister aware of the fact
thot a person who has been compul-
sorily retired by the President of
India on proved charges of corruption
and who was not thought fit enough
even to be & collector has been ap-
pointed as a Vice-Chancellor of a uni-
wversity in India and, if so, what steps
have the Government taken in this
matter?

‘Mr. Speaker: 1 will not allow indi-
vidual cases o be discussed.

Shri Bhann Prakash Singh: That is
corruption.

Bhrl Ranga; He has not mentioned
any names. Are they aware of it?

Mr, Speaker: Does the name re-
main hidden after all this statement?
I cannot allow it to be discussed here,
whether it has been proved or not,
wha! the Minister has to say. Insieed
of helping in that direction, probably
we do more harm.

Shrl Bhanu Prakash Singh: He has
been removed by the President.

Mr. Speaker: I am not going into
individual ecases on this questisn.

Shri Surendranath Dwivedy: In the
long list given in the statement, there
is a code of conduct for ministera. It
seems that the States like Mysore
and Assam have not accepted the ende
of conduct. May I know whether .he
Ministers of States which have ae-
cepted it have submitted or disclozed
their nssets and liabilities, the busi-
ness connectlons of the familles, ete.
and, if so, whether the Government
is in a position to place a copy of
this statement on the Table of the
House?
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Shri Hathl: The names of Stotes
which have accepted the code are
given in the statement; the olthers

which have not accepted it are consi-
dering it and T hope they would ac-
cept it. The Ministers have tn fur-
nizh the statements prima facie to the
Chief Minister of the State con-
cerned; they are not to be submitted
here.

Shrl Surendranath Dwivedy. Can
you not get the statements and place
them on the Table of the House for
the Crntral Ministers and Chief Minis-
ters? Tt is said here that the Chiet
Ministers have to submit their state.
ments to the Prime Minister. Can
they not get that, statement and give
it to us?

Mr. Speaker: The hon. Member has
put a question about the States.

Shri Hathl: The Central Ministers
have all submitied their statements to
the Prime Minister.

Shri Surendranath Dwivedy: Will
you place them on the Table?

SBhri Hathi: It is not to be
placed . . . (Interruptions).

Shrl Krishnapal Singh: Sir . . .

Mr. Speaker: I have been looking

to that side; he has stood up now. I
have noticed him; he should no! be
impatient; I will call him,

Shrl R. S. Pandey: To eradicate
corruption from the country how
many official and non-official agencies
are working, and what is the result?

Shri Hathi: Abhout any particular
agency. in a government department
at the State and the Centre, it should
be impossihle to mention any parti-
cular machinery because each depart-
ment by itself has to be vigilant and
active to see that the cases are dis-
posed of without delay, because de-
Iny is one of the causes which lead to
corruption. Therefore, the primary
busi of the Gover should be
to see that there is efficiency in the
administration and less of delay, and
these are all the departments which
by themselves are the agencies which
are functioning. (Imterruption).
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Shrl Ranga: May I know, in view
of the fact that several references
were made to the Finance Minister's
dealings with various concerns and in
view of the Finance Minister's own
reply both here and in the other
House, would the Government consi-
der the advisability of placing on the
Table of the House, a statement made
by all the Central Ministers to the
Prime Minister, in regard to their
contacts with business, directly by
themselves and through their rela-
tives and others who are very closely
associuted with them, and if they are
no: prepared to do so, is it because
they are afraid of the truth?

Bhri Hathl: There is no question of
being afraid of the truth. But, as I
said, so far as the present position
stands, the Government has no in'en-
tion of doing so. (Interruption).

Mr, Speaker: Order, order.

Ehrl H. N. Muker)jee; The Govern-
ment seems to be disinclined to place
before this House, that is to say, be-
fore the country, the s'atements sub-
mitted already by the Ministers to the
Prime Minister here. May I know if
the Government have taken this deci-
sion when this appears to go against

creating an  anti-corruption  atmos-
phere in  the country? Has Shri
Nanda himself any answer to this

charge which the people are bringing
up against the Government?

Shri Nanda: 1 did not quite follow
the question, but. . ..

Mr. Speaker: The answer has been
that the Government is not prepared
to put that statement—the answers
that they have received or the assets
that the Central Ministers have dis-
closed to the Prime Minister. The
question was whether that is going to
be placed on ‘he Table of the House.
The answer was “No.” The question
now is, why is not the Government
prepared to put it on the Table of the
House.

Shri Nanda: The Prime Minister is
fully competent and is capable of

BHADRA 17, 1887 (SAKA)

Oral Answers 4.|o4

lonking after the
Minisiers.

Shri Ranga: No, Sir. (Interrup-
tion). 1 wish to draw your aitention
to one fact. The Cabinet Sub Com-
mittee kept that report in regard to
Biju Pa'naik and those people as
secret. It was this House which had
the privilege of exposing the hollow-
ness of the claim made by my hon.
triend that the Government can be
trusted and the Government is fully
capable of keecping public integrity
in*act. We question their claim for
maintaining public integrity. (Inter-
ruption),

integrity ot his

Mr. Speaker: Hon. Members must
be alive to the high responsibilities so
far as I can exercise them.

Shri Ranga:
of a claim,

They make too much

Mr. Speaker: Whether it is right or
wrong, what further can I do? The
question was put, and the Minister
has answered., During the Question
Hour, 1 can get only the information.
If they have furthor to argue or ques-
tion them, they may do it in some
other way, but not during the Ques-
tion Hour.

Shri Surendranath Dwivedy: It is
not a question of any argument. The
question was why they are not in-
elined to put it on the Table of the
House. Without giving a direct reply
to that, he said the Prime Minister is
the custodian of their integrity, ete,
We are not interesied in that. They
have decided that the Ministers will
submi! their reports to the Prime
Minister. That is all right. But why
is it they are afraid of placing the
statement on the Table of the House?
Is there any hankv-panky about that

or any frar of exposing anything?
What Is the matter?
Shel Hari Vishny Kamath: Party

interest; not public in'erest.

Bhrl Nanda: I have previously s'ated
very clearly in the House that if there
are any complaints about a Minister,
eertainly a certain course will be fol-
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lowed which, I said, was going to be
diffcrent from that which led to the
situation regarding the Orissa affair.
There will be, if there is any kind of
enquiry necded, it will be through an
independent  agency. Having done
that, I do not think there can be any
need for any slatement of assets to
be submitted by the Government. So,
that should be a complete answer to
that question. As to the independent
question whether, if there is anything
oguinst a Minister, it is going to be
looked into or not, I have already
made that clear.

Several hon. Memberns rose—

Mr. Speaker: Order, order. They
can raise it in a different manner.
They have so many other occasions.

Shri H N. Mukerjee: The question
has not been answered, Sir. At the
same lime, the sanctity of the Ques-
tion Hour is something which T am
sure you will be pleased to uphold. If
in the process of asking a question we
do not elicite information which is
not virtually forthcoming, then the
point of the Question Hour is comple-
tely lost. My submission is this:
please bear with me for one moment.
We are all prepared to believe in the
bona fides of the Home Minister, Shri
Nanda, in regard to his campaign
against corruption. We have been
asked to serve on footling little and
anti-corruption committee and that
kind of thing. But the country
wants to  know certain things
in regard to the ascets of ministers.
Because of the country's demand,
ministers are having to supply this
to the Prime Minister, We want that
this matter is made public to the
country, so that the misgivings are
removed. The Minister standg on
ceremony and you are bound by the
rules of procedure or whatever that
may be, The result is that the coun-
try does not get to know the facts of
the case and does not get satisfaction.
This is w most undesirable state of
things.

12.00 hrs.
Mr. Speaker: 1 have explained my
position. 1 have already told the hon.
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members that there might be other
ways of having u discussion and try-
ing to find out the reasons, etc. All
those things, of course, can be dis-
cussed, but that would be a different
discussion altogether. So far ag the
question hour is concerned, I have
no authority to compel a minister tg
say something which he does not
want to say. He says, we don't think
there iy any need and we are not
prepared to put it on the Table of the
House.

Shri Surendranath Dwivedy: He
hag nog said that there is no need.
We wanted specifically that answer,
which he evaded.

Mr, Speaker: He has gaid that

Shri Surendranath Dwivedy; It is
not the quesion, what would be
the form of enquiry if complaints are
made against ministers. ...

Mr. Speaker: The question was
put and the answer hag been given.
It may not satisfy hon. members, but
that ig a different thing altogether.
I have only to regulate the questions
and answers here, 1 cannot go be-
yond that. There are other ways of
raising a discussion if they are not
satisfled with the conduct of the
ministers.

Shri Surendranath Dwivedy: You
should come to our protection if the
question is one thing and the answer
is something different,

Mr. Speaker: In that respect, in-
formation ig wanted and the informa-
tion is given that they do not think
there is uny need to place it on the
Table of the House,

Shri Hari Vishnu Kamath: On a
point of order, Sir. As far as I am
aware, whenever a minister refuses t
Rgive the answer to a question, he
takes usually the plea of public iute-
rest. Does he take that plea now or
does he take the plea of party inte-
rest?

Mr. Speaker: It is no question of
public interest. The statement bhas
come from them that they are nog
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prepared to place it on the Table of
the House.

Shri Hari Vishnno Kamath:
whay reasons?

Mr, Speaker: That may be raised
in a different manner.

Shri Krishna Pal Singh rose—

Mr Speaker: Mr. Krishnapal Singh.
1 have to apologise to you that on
account of these interruptions, 1
could not ca:l you.
Snort NOTICE QUESTION
Strike by Workers in Cashew
Faclories

+
J Shri Warlor:
7, Shri Vasudevan Nalr:

Will the Minister of Labour and
Employment be pleased to state:

For

SN.Q—

(a) whether B0,000 workers of
Cashew factories jn Kerula State have
resorted to strike;

(b) if so. what are the issues in-
volved; and

(e} what steps Government
taken to setlle the disputer

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)

have

There wag a strike by Cashetw
workers in Kerula,

(b) The main issues were Bonus
for 1084-85 and other general de-

mands presented by different unions.

(¢) The Labour Commisiioner,
Kerala Goverrrment held series of
conciliation conferences. The final
conference wag held on the lst Sep-
tember 19856 when the parties arrived
at a settlement and the strike was
called off from the 2nd September,
1965.

Shri Warior: What are the agreed
points in the settlement that has been
reached?

Shrl D. Sanjivayya: They have
agreed to pay 8-1/3 per cent of the an-

ual earnings of the workers as homus

r 1984-85. So far as the staff are con-
eerned, they are to be paid twe
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months' wages as bonus. The oth"-"r
terms will be settled later.

Shri Warior; May I know ‘whether
the employers’ organisation is contes-
ting that they are not liable to pay
8-1/3 per cent, but they have only to
pay 4 per cen', which is the minimum
put in the bonus ordinance?

Shri D, Sanjlvayya: Whatever the
conlention might have been, now the
employers and the workers both
have agreed and they have come to
@ getilement that the bonus will be
8-1/3 per cent

Shri 8. M. Banerjee: T would like to
know what is the muchinery there 10
see that the particular agreement
which has been reached between the
warkers und employers is properly
implemented and they do not change
from 8-1/3 per cent to 4 per cent®

Shri D. Sanjivayya: The hon. Men-
ber knows very well, being g veieran
trade union leader, that there is the
State Implementation wnd Evalua-
tion Committee which would look
into all cases relating to violation of
agreements, seltlements and awards.

WRITTEN ANSWERS TO QUES-
TIONS

Extradition of Walcott

Shri Vidya Charan Shukils.
! Shri R. 8. Pandey:
*488. ! Shrimatl Savitri Nigam:
Shri Vishwa Nath Pandey:
Sbri Surendra Pal Singh:

Will the Minister of Home Affalrs
be pleased to refer to the reply
given to Starred Question No. 364
on the 10th March, 1885 and state the
action taken so far for nitiating
extradition prerecdings agains' Wai-
cott?

The Minister of siate In the Mimisiry
of Home Affairs (Shri Haihl):
The arrest warrants with the origl-
nal depositions and exhibits obtained
from the Court of the Additional
Chief Presidency Magistrate, Bom.
bay, have been forwarded to the
Indian High Commission, UK, for
intiating extradition proceedings ag-
ainst Walcott snd fwo ofhers.
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Natural Gas Found in Port Canning
Area

Shri Subodh Iansda:

| Shri §. C. Samanta:

Shri Indrajit Gupta:

| Shrl Yashpal Singh:

*486. { Shrimati Jyotsna Chanda:

Shri H. V. Koujalgl:

| Shrl A. N. Vidyalankar:

i Dr. Mahadeva Prasad:

| Shri Narendra Singh Mahida:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that
natural gas has been s'ruck in Port
Canning area in West Bengal;

(b) if so, et what depth;

(c) whether it indicates
reserve in that arca; and

any wil

(d) if so, to what extent?

The Minister of Petroleum and
Chemieals (Shrl Humavun Kabir): (a)
and (b). Gas was struck by the Indo.
Stanvac Petroleum Project at about
13,000 f . depth in a well drilled near
Port Canning.

(c) and (d), This «alls for further
investigation which is being unoer-
taken,

Biggest Oilfield Found In  Gujarat
Shri Rameshwar Tantia:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri Bibhut! Mishra:
Shri P. R, Chakravertl:
Shri P. C. Borooah:
Dr. L. M. Singhvl:
Shrimatl Tarkeshwarl
Sinha:
Shri Hukam Chand
Eachhavalya:
Shri Bade:
Shri Brij Raj Singh:
Shrl D. D. Parl:
Shri Mohammad Elias:
Shri Jashvant Mehta:
Shri P. Venkatasubbaiah:
*487. J Shri Ravindra Varma:
| Shri Hem Raj:
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Shri Kindar Lal:

Shri Vishwa Nath Pandey:
Shri Yashpal Singh:
Shrimati Renuka Barkataki:
Shrli Onkar Lal Berwa:
Shri Bagrl:

Sh:i H. V. Koujalgl:

Shri A. N. Vidyalankar:

Dr. Mahadeva DPrasad:

Shri Raghunath Singh:
Shrimati Sharda Mukerjee:
Shri S. M. Banerjee:

Shri D, J. Naik:

Shri Narendra Singh Mahida
Shrl Madhu Limaye:

Shri Ram Sewak Yadav:

| Sh-i Chhotubhai Patel:

Will the Minister of Petroleum and
Chemicals be pleased to s'ate:

(a) whether it is a fact that one of
the biggest oil-vearing structure has
been found in Gujarat;

(b if so, ils detauls

and poten-
tiality; and

(e) when the drilling in the area
is likely to be started?

The Minister of
Chemicals (Shri Humayun Kabir):
(a) to (e). ndications of large s uu-
tures have been found in the Gulf of
Cambay but whe her these are ol
bearing will be known only after de-
tailed seismic survey and exploratory
drilling. It is proposed that subject to
results of further seismic surveys,
su-h drilling will start in January,
19686.

Petroleum and

Central Police Forves

Shrl Indrajit Gupta:

Shri Bagri:

Shri Yashpal Singh:

Shrimatl Renuka Ray:

Shrl Warlor: .

Shri Sarendranath Dwivedy:

Shri Ram Sewak Yadav:
lstﬂ Madha Limaye:

Will the Minister of Home Affalrs
be pleased to state:

() whether it has been decided to
set up two Central Police Forces spe-
cially for industries and for ports and

.

*488.
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(b) if so, whether the State Gov-
ernments have been consulted in the
matter and whether all of them have
given their approval;, and

(c) the reasons for divesting the
State Governmi..ls o. their responsi-
bility in these spheres of Jlaw and
order?

The Deputy Minister In the Minls-
try of Home Affairs (Bhri L. N
Mishra): (a) There is no proposal to
set up Central Police Forces as such.
However, g proposal to set up an In-
dustrial Security Foree is under con-
sideration,

{b) State Governments have been
consultcd about constituting the In-
dustrial Security Force and most of
them have agreed to the scheme.

(c) This Foree is meant mainly for
the better protection of the property
of the Central Government, its cor-
porate undertakings and also  wvital
plants in the private sector. [t is not
intended to take sway the responai-
bility of the State Government in
regard to the maintenance of jaw and
order.

Separation of Jodiclary From
Execuotive

Shri Surendra Pal Singh:
Shri Bagri:

| Shrl Hem Raj:
Shri Kindar Lal:

489, "] Shri Vichwa Nath Pandev:
| Shrimati Tarkeshwari Sinha*
| Shrl 8 N, Chaturvedi:

{ Shri H. C. Linga Reddy:

Will the Minister of Home Affairs
be pleased to stater

{a) the steps taken to bring about
separation of the judiciary from the
executive in pursuance of Article 50
of the Constitution of India;

(b) whether the separation of judi-
clary from the eoxecutive has been
done in all the States;

(c) if not, the names of the States
which have not done so and the rea-
wsons therefor; and
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{d) whether the Central ®Govern-
ment have laid down any criteria for
judging the separation of the execu-
tive from the Judiciary, and it se,
what are they?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathl): (a)
The Stales which are responsible for
the administration of Justice are
aware of the requirements of Article
50 of the Constitution. The question
of the Central Government toking
steps in that connectlon does not
arise,

(b) Mot yet, Sir.

(c) and (d). A statement [a laid on
the Table of the House. [Placed in
Library. See No, LT-4783/65).

el & qew wiwal w1 esden

+

it aret
AT T o HUET :
o aaare fag :
aft wAwEy
l-ﬂmmm:

w1 ME-w ° FAT a8 IAA 47 g
st fw:

(%) wr qavf & d & Ae
wfaai €T o% AvEA g

(w) afz gt a1 ze# fom Fawgl
qr wai gf;

(1) war wox g gy & fawg
¢t w=f gk i w7
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Production of Lubricants

*491. Shrl M, R. Krishna: Will the
Minister of Petroieum and Chemicals
be pleascd to state:

(a) whether it Is g fact that Gov-
ernment have entered into an agree-
ment with the private oil companies for
the production of lubricants; and

(b) if so, the companies That have
agreed to collaborate with  Govern-
ment and on what terms?

The Minister of Petroleum and Che-
micals (Shri Humayun Kabir): (a)
and (b). Discussions are continuing
with Esso and Burmah-Shell for set-
ting up two lubricating plants,

Transport of Crude Oil

*492. Shrl Tridib Kumar Chaudhurl:
Will the Minister of Petroleom and
Chemileals be plemsed to state:

(a) whether it is a fact that due
publicity was not given to notices in-
viting tenders for tanker contracts
for carrying crude oil for the Cochin
Refinery and as g result thereof, the
eontract went to a forelgn shipping
ﬂl’l‘l‘l;

(b) whether this lapse had adverse
effects of Indian shipping; and

{c) the amount of foreign exchange
that will have to be paid for this
contract?

The Mipister of Petroleum and Che-
micals (Shri Humayun Kabir): (a)
Ne, Bir.

() Does mot arise.
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(¢) This will depend upon the quan-
tity of crude oil transported.

Petro-Chemical Industries

Shri Himatsingka:
*483. < Shri P. Venkatasubbaiah:
Shri Ravindra Virma:

Will the Minister of Petroleum amd
Chemicals be pleased to state:

(a) whether the Japanese team
which visited India last year for study-
ing the potentlalities of the develop-
ment of petro-chemical industries has
submitted its report; and

(b) if so, the broad features thereof?

The Minister of State in the Ministry
of Petroleum and Chemicals (Shri
Alagesan): (a) and (b). It is under=
stood that the survey team organised
in 1984 by Japan Consulting Institute
to study development of petro-chemi-
cal industries in India has submitted

its report to the Indian Investment
Centre,

Machinery to seitle Inter-Stats
Disputes

[Dr. L. M, Singhvi:
e J Shri Madhu Limaye:
"] Shri Ram Sewak Yadaw
| Shri Basappa:

Will the Minister of Home Affairs
be pleased to state:

(o) whether any proposal for set-
ting up a Governmentil machinery teo
scitle Inter-State disputes is  under
consideration; and

(b) if so, the broad details thereof?

The Minlster of State in the Ministry
of Home Affairs (Shri Hathi): (a) and
(b). The matter is undsr considera-
tion.

Haldia-Barauni-Kanpur Pipeline

wtec J Shri Ram Bewak:
4%5. 3 Shri P. G. Sen:

Will the Minister of Petroloam amil
Chemicals be pleased to state:

(a) whether it iy & fict thit the
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Betchel Asian Corpuration have given
up the construction of the Haldia-
Barauni-Kanpur ,:ipeline;

(b) if so, the reasons therefor, and

(c) how the remaining work will
be carrierd out?

The Minister of Petroleum and
Chemicals (Shri Humayun Kablr):
(a) to (c). The construction was
entrusted Lo Snam-Saipem, a subsi-
diary of ENI of Italy and not Bech-
tel Asian Corporation., The Bechtel
Corporation were appointed as con-
sultants and their contracts expired
on the 30th June, 1885, The respo-
nsibility for the supervision of the
remaining work of construction has
been taken over by .the Indian 0il
Corporation Limited, (Pipelines Divi-
sibn),

Awards to Freedom Fighters

*496 Shri Rajdeo Singh: Will the
Minister of Home Affairs be pleased
to state: .

(a) whether Government are con-
sidering the grant of awards to the
Freedom Fighters; and

(b) if so. when the scheme is like-
ly to be announced?

The Depuly Minivier in the Ministry
of Home Affairs (Shri LN. Mishra):
(a) No such proposal is under con-
sideration.

(b) Does not arise

wrrawl areawrfeat w foee & qen
wr
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Papers found in left C.P1. Leader's
House

*498, Shri Raghunath Singh: Will
the Minister of Home Affairs be
pleased to gtate:

(a) whether jt is a fact that the
West Bengal Government have decl-
phered some papers found from the
house of a Left CPIL leader, and
were able to decipher only two words
‘Mao Tse Tung' and ‘Gulzari Lal';
and

(b) if so, whether any progress has
been made to decipher other words in
the documents?

The Deputy Minlsier in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) West Bengal Govern-
ment have been able to reconstruct
the document which was torn and
thrown by a Left C.P.I leader, into a
well, at the time of his arrest. It
does not, however, contain the word
“Gulzari Lal".

(b) Does not arise
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Cochin Refinery

rslll'l P. C. Borooah:

583 Shrl Saubodh Hansda:
*q Shri Ram Harkh Yadav:

1\8!"! Murli Manohar:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) the progress so far made in the
construction of the Cochin Refinery;

(b) how far it is behind the sche-
dule;

(¢) when it is likely to go on
stream;



421 Written Answers

(d) the amount spent on its cons-
truction so far; and

(e) the total cost of the project?

The Minlister of Petroleum and
Chemicals (Shri Humayap Kabir):
{a) and (¢). It is expected that the
Refinery will go on stream by March,
1966,

(b) About three months.

(d) Rs. 11.08 crores upto 30-6-1965.

(e) About Rs 22.00 crores.

Economic Pool

Shri Vidya Charan Shukla:
Shri R. 5. Pandey:
Shrl Indrajit Gupta:

500 Shri Yashpal Singh:
Shri M, R Krishna:
Shrl Sinhasan Singh:

Shri Gaur| Shankar Kakkar:

Shri Ramshekhar Prasad
| Singh:

Will the Minister of Home Affalrs
be pleased to refer to the reply given
to Unstarred Question No. 568 on the
3rd March, 1965, and state:

(a) whether any decision has since
been taken regarding the formation
of an economic pool for statfing
various managerial positions in the
Public Sector Undertakings; and

(b) the manner in which the selec-
tion and recruitment to this pool will
be regulated?

The Minister of State in the Minls-
try of Home Affairs (Shrl Hathi):
(a) and (b). The various aspects con-
nected with the formation of Central
Economic Pool are still under con-
sideration.

New College for Women in Delhi

. Shri D. C, Sharma:

"505. {Dr Mahadeva Prasad:

Will the Minister of Educatisn be
pleased to state:

(a) whether the Delhi Admirustra-
tion has been asked to open a new
Callege for women during this year;

(b) whether it is a fact that there
is an acute shortdge of seats Por girls
in the colleges in Delhi;
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(c) how far this college is going to
meet the requirements; and

(d) the steps taken or proposed Lo
be taken to provide seats to rest of
the girl students?

The Minister of Cultural Affairs in
the Ministry of [Educdtion (Shri
Hajarnavis): (a) Yes, Sir. The Delhi
Administration has opened a new
college for women at Timarpur,

(b) and (c). The shortage of seats
for girls wag mel by providing 700
seats in the first year in the new
cvllege and accommodating about 300
women students under the scheme of
Advisory Board of Women (Non-
Collegiate) Educalion of the Univer-
sity of Delhi.

(d) Does not arise,
af fasah Wa & weore
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Integrated Development of Special
Areas
[ Shri Vidya Charan Shukla:
- J Sh.—: A 5 Sm[al:'
* 'y Shri J. B. Jyotishi.
| Shri Chandak:

Will the Minister of Rehabilitation

be pleased to state the progress so
fur made in the matter of compietion
of survey of speial areay selected for
inteprated development of resources?

The Minister of Behabilitation (Shri
Tyagi): The survey of Andaman and
Nicobar Islands has been completed,
ang Development work  has already
commenced and is likely to  2ather
momentum during the next working
svason, The survey in Chanda (Ma-
harashira) is nearing completion; =
preliminary survey of availubility of
lund for reclamation  in areas  of
Orissa and the Chambal Ravine area
u! Madhya Pradesh and Rajasthan
hiag alsg been made The survey of
the other  areas in Madhya Pradesh
and the areas in  Mysore has not
commenced,

Peace and Securily in Border Areas

*508. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleascd
to refer 1o the reply given to Stor-
red Question No 87 on the 18th
August, 1965 and state the steps taken
so far and contemplated lo be taken
to dea] with the various specilic pro-
blems threatening the peace and se-
curity of Assam and other border
arcas mentioned therein?

The Deputy Minlster in the Mimis-
iry of Home Affalrs (Shri L N.
Mishra): The specific problems of this
regiom are illegal infiltration of Pak-
istanj nationals, aclivities of hostile
Nagas and the threat to security pos-
ed by Pakistan's designs on the bor-
ders. A Border Security Force has
already been created and the opera-
tivnal control of the border vests with
the army. Measures to tighten up se-
curity. check further inflltration, ex-
pand and equip the police and to en-
surg adequate protection of wvulner-
able areas have been initiated. It is
inadvisable to go into further de-
taile,

BHADRA 17, 1887 (SAKA)

Written Answers 4424
Manufacture of Activated Carbon
1601, Shri Ram Harkh Yadav: Wil

the Minister of Education be pleased

1o state:

(a) whether Government propose
tlo set up a plant at Hyderabad to
manufacture activated carbon on
commercial basis as a venture of the
Council of Scientific and Industrial
Research: and

(b) if so, the details of the project
und its annual production?

The Deputy Minister in (he Minls-
try of Education (Shrimatl Sounda-
ram Ramachandran): (a) The plant
which was designed by the Regional
Research Laboratory, Hyderabad and
fabricated lorally, was put into com-
mission on 19-6-1865

(b) The details of the plant  are
given below:—
(i) It is a prototype scmi-com-

mercial plant having & copa-
city of 2 tonnes of activated
cacbon per day. The produc-
tion rate this year s 500
tonnes.
Lii) Activated curbons with a wide
range of application can be
produred from the plant.
Experiments conducted con
this plant will provide uscful

(1ii)

data for designing commer-
cinl plants

tiv) The production from the
plant may replace the wscti-

valej carbons at present im-
ported.
Junior Technleal School at Badagara
(Kerala)
1692, S Shri A. V. Raghavan:
\ Shri Pottekkatt:

Will the Minister of Educatiom be
pleased to state:

(a) the progress made in the mat-
ter of establishing a Junior Technical
School at Badagara in Kerala dur.ng
1984-85 and 1965-86;

(b) when the school
functioning; and

{c} the total number of such schoolg
opened or proposed to be opened im
Kerala and the locations thereof?

will ntart
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The Deputy Minister in the Minls-
try of Education (Shri Bhakt WDar-
shan): (a) and (b). According to in-
formation received from the Gowvern-
ment of Kerala, the starting of a
Junior School at Badagara has been
deferred for the present,

(e) 20 Junior Technical Schools
have so far been opened in Kerala at
Attingal, Manakkala, Pampadi, Sher-
talli, Perumbavoor, Kunnamkulam,
Shoranur, Manjeri, Cheruvathoor,
Palai, Koratty, Cranganore, Chittur,
Nedumangad, Krishnapuram, Ma-
thanur, Ezhuflone, Trichur, Calicut
and Cannanore, No more Junior Tech-
nical Schools are proposed to be
opened in Kerala during the current
year.

Deaths by Thunderbolt in Kerala

1693. Shri A. K, Gopalan: Will the
Minister of Home Affalrs be pleased
to state:

(a) the number «f persons who died
in Kernla due

to thunderbolt Jast
year; and
(b) whether Government have
gwven any relief to their depen-

danis?

The Minister of State In the Minis-
try of Home Affairs (Shrl Hathi):
(a) 28,

(b) Relief has been given in descr-
ving cases.

Tourist Development Corporation
for EKerala

1694, Bhri A. K. Gopalan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government propose
to have a Tourist Development Cor-
poration for Kerala; and

(b) if so, when it iz going to be
started?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathl):
(a) Yus, Sir.

(b) The Corporation
functioning shortly.

will  start
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Petro-Chemical Factory in EKerala

[Sbri A, K. Gopalan:
Siri A. V. Raghavan:
Shri Pottekkatt:

Will the Minisler of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that the pro-
posal to start a petro-chemical indus-
try in Kerala is being dropped;

(by if not, whether Government
propose ig have it in Cochin; and

(c) if so, when?

The Minister of State in the Minls-
try of Petroleum and Chemicals (Shri
Alagesan): (a) to (¢). In view of the
fhigh priority given to the fertilizer
industry it has been decided to utilise
as much of the naphtha available at
the Cothin Rufinery as possible for
the manufacture of ammonia and nit-
rogenous fertilizer. A large-sized
naphtha.based fertiliser plant will be
locat.d at Cochin. The question of
starting some other units of petro-
chemica's will be considered in due
course depending on the availability
of naphtha.

Amenitles for Schools in Kerala

1697, Shri A. K. Gopalan: Will the
Minister of Educatlon be plcased to
state:

1895,

(a) whether Government are aware
that there is a lack of minimum re-
quired space, furniture, sanitation and
playgrounds in a majority of primary
and secondary schools in Kerala;

(b) the result of the enquiry con-
ducted by the Kerala University into
the existing facilities in such Schools;

(¢) the measures Government pro=
pose to take to improve these com-
ditions;

{d) the number of school bui'dings
whioch collapsed in Kerala since 1863;
and

{e) the number of children who died
as a result thereof?

The Depuiy Minister In the Minis-
try of Education (Shrimati Soundaram
Ramachandran): (a) to (¢). Infor-
mation is being collected from the
State Government and will be placed
on the Table of the House.
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Natlonal Academy of Administration,
Mussoorie

1698. Shri Ram Harkh Yadav: Will
the Minister of Home Affairs be
pleased to stale:

(a) whether Government have set
up an  Advisory Council for the
Nationa! Academy of Administration
at Mussoorie; and

(b) if so, its composition and func-
tions?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
Yes.

(b) The Advisory Council is headed
by Dr. D. G, Karve and iwenty-three
members of eminence (both official
and non-official). The Council will
advise on the suitability of courses
provided at the Academy and other
important matters concerning the ar-
rangements for the training of the
higher services. A copy each of the
Government Resolutions, setting up
the Council is placed on the Table of

BHADRA 17, 1887 (SAKA)
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the House. [Placed in Library.
No. LT-4784/65].
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Cargo-cum-Passenger Vessel for
Laoccadive

1701 S Shrl A. V. Raghavan:
" 7\ Shri Pottekkatt:

Will the Minister of Home Affairs
be pleased to state:

(a) the progress made in construct-
ing the carpo-cvm-passenger vessel
for the Union Territory of Laccadive;

(b) when it will be completed;

(c) when the contract to construct
the ship was given; and

(d) the rcasons for the
commissioning the ship?

‘The Minister of State in the Minis-
iry of Home Affairs (Shri Hathl): (a)
Laying of the keel and framing of
the vessel has been completed; and
the hull work is in progress.

(b) Expected to be completed by
April, 1966,

(¢) In February, 1963,

delay in

(d) Delay in completion of the ves-
sel due to late receipt of main machi-
nery and equipment from abroad,

Land Reforms in Mahe

f Shri A. V. Raghavan:
3. Shrl Pottekkatt:

Will the Minister of Home Affairs
be pleased tt refer to the reply given
to Unstarred Question No. 1484 on the
24th March, 1965 and state:

1703,

(a) whether Government of Pondi-
cherry have taken any final decision

SEPTEMBER 8, 1965
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and (b), The necessary Legislation is
expected to be introduced in the Pone
dicherry Legislative Assembly soon.

Wrile Petitions Filed in Mysore High
Court

1704. Shri Siddiah: Will the Minister
of Home Affairs be pleased to state:

(a) how many writ petitions were
filed before the High Court of Mysore
from 1st January to lst August, 1965;

(b) the number of them disposed ol;
and

(c) the number of cases in which
decisions were against the State Gov-
ernment or the Central Government®

The Ministcr of State in the Mimis-
try of Home Aflairs (Bhri Hathl): (a)
to (¢). The informalion is being ob-
tained and will be laid on the Table
of the House.

Members of U.P.S.C.

Shri Sobodh Hansda:

Shri 8. C. Samania:

Dr. P, N. Khan:

Shri M. L. Dwivedi:
[Shr!mﬂ Savitrl Niganr.

Will the Minister of Home Affalrs
be pleased to state:

(a) whether there is any procedure
laid down to appoint members of the
Union Public Service Commission;

(b) whether the question of super-
anauation does not stand in the way
of appointing Members of the Commia-
ston; and

(e) how many members of the Com-
mission at present are superannuated
persons?

1705.

The Minister of State in the Minls-
try of Home Affairs (Shri Hathi): (a)
No. But, by convention, members are
appointed by the President on the re-
corr dations of the Home Minister

in the matter of introducing suitabl
legislation on Land Reforms in Mahe;
and

(b) if so, when the same will be in-
troduced?

The Minister of State in the Minks-
try of Home Affairs (Shri Hathi): (a)

and the Prime Minister, keeping in
view the requirements of the proviso
to article 316(1) of the Constitution.
(b) No. The age limit for member.
ship of the Commission is 65 years.
(¢) Four out of the six present mem-
bers, including the Chairman, belong
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to the catepory of officials and nr>
wipz-annuat:d porsons, but non:  of
them {5 above the ags of G years.

Academy of S:lentists

Shrimati Savits] Nigam:
¥ Sari Rameshwar Tantla:
Sh1 8 C. Saman'a:

| Shri Suhodh IHansda:

Will thn Minister of Fdacatlon b2
pleased to refer to reply given 1o
Btar-eq Questisn No. 121 oa the 24th
February, 1963 and state:

(a) ths final decislon taken in esta-
blishing ths Acadomy of Scientists;

1708

(b) th> main funelicns of the Aca=
d:my; and

(c) whan It 15 like'y to b2 started?

Ths Deputy Minister in th: Mints-
try of Fducation (S'rimatt Soundarim
Ramachandran): (a) to (¢). The mat-
tec s still under consideration.

Cemplaint Ceclls in th~ Ministrics of
Government of India

1707. Bhrimatl Savitsl Nigam: Wil
th: Ministzr of Home Affairs be

leiszd ty rofer to the reply given to

nstarred Qurstion No, 255 on the 24th
February, 1985 and s'at> the number
and nam>s of the remaining Ministries
which have opened complaint cells?

The Minister of State In the Minf«-
try of Hom: Affalrs (Shrl MathD): No
other Ministry has opn-d a complaints
Eell since February, 1965,

Bcholarships for H'ther Education im
Occupational Physiotherapy

1708. Bhrimatl Savitr| Nigam: Wiil
the Minlster of Bducatlon be pleascd
to refer to the reply given to Unstar.
red Question No. 253 on the 24th Febe
ruary, 1963 regarding the Common<
wealth Scholarship Scheme and state:

ta) whether séholarships are given
for higher educaticn in occupational
fhysiotherapy subjects; and

(b)Y if so, the detally thersof?t
1198 (Al) LSD—3
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Ths Minlster of Cultural Affairs im
ths Minisiry of Education (Shrd
Mafasnavivd: (a) an! (b} Under the
Conmonw2a'th Scholarshp and Fole
lowship Plan a number of Commime
wri'th coantrics offer schnlarstips to
Indian Nationals for hither studies in
thrir resnertive eountries. Whilp in
thr ofTer of the schelarshios made by
the Government cf Austrola, New
Zxa'land and th2 United Kinmdem,
t49ore hig been no restriction on the
sclaet’on of subjects by the intending

candidotay  in the cas2  of other
C.mmoawmlth countries, suh as,
Canada. Malavsia, Hong Konz, Nb
gorin, Ghana, Cevlon, Malta and
Cyprus, the sthalarshipy have been
restroeted to those flelds for which
suitable ficilities exist in the res=

pe:live countries.

The Goavernm-nt of India have =0
far teen advertising Commi.nwealth
Scholorshins mainly for  stody and
reveirch in Entneering, Treechnologs,
Scieaces in-luding Mediclne and Sur=
pory, Humanitiecs and Fine Arts
Canldidater inte-este] In hizher stus
dies ‘n Ozcupational Physioltherapy
ar> free ta anply for these scholar=
shins and have to eampete with app-
licants In cther subject flelds.

Scholarshipy are tenable normally
for two years and provide for the
eost of pasiaze to ond from the coun-
try of study, adequate maintenance
allowan-e, grant for books and appae
ratus, tuition and laboratory  [fees,
enst of Inte-nal trave] connecte | with
studies, and In some cages & clothing
allowance.

House Collapres in Delhi

Shrimat! Savitrl Nigam:
ne. {sun Kajrolkar:

Will the Minister of Home Affalrg
be pleased to state the number of
houses which collapsed and the casu=
altiey resulting therefrom in the
eapital due to raing during June and
July, 19657

The Deputy Minister In the Minls-
try of Home Affairy (Bhri L N
Miira): There were eight incidentd
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of hzusa collapses causing dealh 10
three persons and injurie; (o mine
persons during the months of June
an] July, 1965. The reasons for col=
lapsz of hous:s cannat specilically be
attributed to rains.

Bupply of Natural Gas for Cooking
Purposes

1710. Shrimat] Savitel Nigam: Will
the Minister of Petroleum andi Che-
micals be pleased to state:

(a) the arrangements being made
to supply natural pas for cooking pur-
soses (0 the domestic consunas; and

(b) the sleps baing taken ty 2t the
price ! Burshane Gayg reduccu?

Ths Minlster of Peircleum and
Chemicals (Shrl Humayun  Mabir):
(a) ALl present natural gas jn Assam
Is being supplied for cooking pur-
poses lo:

(i) employees of Qll India Lt1,
and

(ii) workers In certaln
dens,

fea gar-

It is alsn proposed to supply zas to
employeas of A=sam  Qil Conipany,
Asuim Stite Electrcity Bowrd,  ele.
The Assam Gas Compunv 17 &¥iinine
ine the passibility of anstite g o gas
disiribution scheme for suprlas 1o
dcmostie and small industrial  cone
sumers,

As for notural gis In Gujarat, the
Oil and Natural Gas Commissicn s
not at present makin{ any &rrange-
ments to supply natural gas fur cook-
in1 purpses to consumord s lhe
Cammissioa's pricr commitment:  are
for power generatiop and inlusiral
usz,

(b)Y Tha question of Axaticn of price
of Linucficd Petrolzum Gas *as been
eonsidered by the Werking Group on
©1il Pri‘es. Their repott is under con-
gidoration,

EEFTEMBER 8, 1565
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Clandesline Activities of Unsocial Ele-
ments in Rallway Premises in Delhd

L Shri Surendra Pal Singh:
Shri Mohammed Koya:

Will the Minister of Home Affalirs be
pleased to state:

(a) whether Government are gware
that a number of well.organised
gangs of miscreants and bad charace
ters run  clandesting gambling dens
and pubs in cmpty railwey carriages
on the sidings cf the Delhi railway
station and the De’hi Police are un=
able to apprehend them as the railway
sidings fall outside thoir jurisdiction
and the Ra‘'lwav Police have also not
been able to check these nefarious ace
tivities ¢f thes2 gangs; and

(b) it go, whether Govrrrment pro.
pose 1o end this dunl cantrol over this
ares so that the Delhi Police can take
sdequate  steps to  eliminate  these
gangs altogether?

The Deputy Minlster In the Minls
tey of Ilome Affairs (Shri L. N,
Mishra): (a) and (L), The adminise
trative control of the railway police in
the Union Territory of D2thi has since
been transferred from the Government
of Punjab to the Delhi Administration
with ¢ffect from 16-7-1965.

Beminar on Education

1712. Shri Yashpal Singh: Wil the
Minlster of Edocation be pleased to
state:

(a whe'her a seminar on educatien
was held in Nainita) in May, 1965;

(b) if so, the subjects discussed; and
made in

(¢} the rrcommendations
the seminar?

The Deputy Minister in the Minks
try of Education (Shrimatl Sounda-
ram Ramachandran): (a) to {2V A
stat~ment iz l1aid on the Table of the
House. [Placed in Library, See. Na
LT-4785/65].
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Declaration of Urban Areas in Delhi

1713. Shri Shree Narayan Das: Will
the Minister of Home Affairs be
pleascd to state:

(a) whether it is a fact that about
100 villages in South Drlhi are going
to be declared urban greas;

(b) it so, the circumstances under

which this ig going to take place;

() whether a slatement giving the
names of these villages will be laid on
the Table; and

(d) whether the residents of those
villages have o%jceted to this proposal?

The Deputy Min'ster in the Ministry
of Home Affairs (Shri L. N Mishra):
(2) No such proposal is under cone
sideration of Government,

(b) to (d). Do not arise,
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Grih Kalyan Kendra (Family Welfare
Institute), New Delhd

Shrl R, S. Pandey:
1718 Shrimatl *Savitrl Nigam:
") ¥hri M, L Dwivedl:
Shri 5. C. Samanta:

Will the Minister of Jome Affalrs
be plcased to stale:

(a) whether the employees of Grih
Kalyan Kendra ore not being paid
their salaries regularly; and

{b) if so, whether Government have
taken or propase lo take anv steps to
ameliorate the grievances of the em-
ployees of this organisition?

The Deputy Minister In the Min'stry
of Home Affairs (Shri L. N, Mishra):

(a) The pa;ment of honorarium te
the stafl is sometimes delaved duz 1o
late sanction of the Grant.in-aid.

(b) The Orzanisation hat recently
bren rezistered unde- the Registration
of Sncietics A-t, 1860. As n aeparate
legal entity, 't will b> in a position to
marage i1 own affairs and it is ex-
pectad  that payments will be made
regularly.
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Exp osions in Delhl

Shri Rameshwar Tantla:
1717. ¢ Siri S, C. Sumania:
LShri Subedh Hansda:

Will the Minister of Homz Affalrs
be pi.ascd to reler o the reply goven
to Unsiarred Question No. 272 on the
Mih February, 1905 and state:

{a) whether the proposal Lo organise
snd strengthen the speciul s1aff in the
CLD to prevent expiosions in Deihi
and to apprehead thosy reponsible
for them has boea considered by Gove
eromznt; and

(b) it so, the broad details ther:of?

The Deputy Minister in the M nistry
of Ilome Affairs (Shri L, N. Mishra);
(a) and (b). The proposal is sull
under consideration by the Delhi Ad-
minigtration.

Administratlve Reforms

S Shrl Rameshwar Tantia:
178 2 shri 8. C. Samanta:

Will the Minister of Ioms Affalrs
be pleasd to refer to the poply given
to Siarred Que tion No. 377 on the
10th March, :965 and state:

(a) whether the various proposals
for reform of the Central Administra-
tive So2rvices have been cons.dercd
by Government; and

(b) If so, thy result Lhercof?

The Minlster of State in the Min-
fstry of Iome Affairs (Shri IMathi):
{a) and (b). Certain proposals for
the revision of th: Central Adminig-
trative Pool Scheme, to which pre-
gumably the Hon'ble mesmber refers,
hav: been circulated to> the State
Governments and thelr  views are
now under consideration.

Director General, Tourism

rShrl 8. C. Bamania:
1719, { Shrl Rameshwar Tantla:
| Dr. Sarojipl Mahishi:

Wi th- Minister of Aiome Afaks
we pleased to refer to the reply given
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to Unstarred Question N>, 5286 on
the drd March, 1963 and staie:

(a) whethzr the enguiry into the
allegation of corruptiin wads against
the: incumbent of the post of Lirce-

tor G:pzral, Tourism, has since beanp
compleled;

(b) if so, th2 broad findings of the

corruplion charges enquired into;
and
(e) thx acti'n Government pro-

pose tu take in tha mattar?

The Minlster of State in ths M'm-

istry of Homs Affairs (Shri 1lathi):
(a) to (). Th2 eugquiry i, ut L.e
final stage,

Edu:ation of Girls and TWomen im
Utiar Prad:sh

1720. Sh-i Vishwa Nath  Pandcey;
Will the Minisier of Education be
pleased ta state:

(a) th» amount allotted ta the
Government of Uttar Pradesh for the
education of girls and women during
1963-64 and 1964-65;

(b) the amount a tually spnt by
the Uttar Prad:sh Government durlng
the above period; and

(e) the amount propo=ed to be al-
lotteg for the purpose during 1965~
667

The Deputly Minist*r In the Mmb-
fstry of Edu-atlon (Shrimatl Sous-
daram Ramachandran): (o) The
following amount was all-tt2d to the
Government of Uttar Pradesh [or
special programmes relating to the
education of girls and women:—

Rs. In lakhs

1963-64—41.88

1964-65—78 48,

19683-64—41 232
1964-65—110.293

Over and above this, a certain portiom
of amount allotted f>r General Educa~
tion has also bzen spent on the aidu 8=
tion- of girls and women, but s pé=
rate account of this is not avallabla

(b)
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(e) (i) Sopeclal programmes:—
T4 952,

(ii) Advanze Acti~n  Proframme
far th> 4h Five Voar P.an
(A~celeration of girls' =dn a-
tion). Rs. 600
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Discovery ol Chines+ Cartridges near
Indian Military Acad:my, Dehra Daon

Shri Vishwa Nath Pandey:
1722, { Bhri Ankam Chand Kacha.
. Wil the Minister of HWom=s Affairs

valya:
be pleased to refer to the revly given
to Unstarred Question No. 1472 on the
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24th Murch, 1855 and state:

(a) whather anv investization inte
tae recavery of cartridges, bejaved
to he of Chin2se origin, near the
Indinn Military A ademv, Dehra Dun,
has since been made; and

(1) if =a, the result therecof?

The Minister of State in the M
Istry of Hyme Affalrs (Shrl Hathin
(a) and (b), Yes, Sir. It has beea
establish+d that tha cartridues  went
of Chinra® oritin. Howaver the in=
quirics made have n°t sipgested
their e'nnertion with saboteurs  of
chinese agents,

Oll In Ankleshwar

r Swri VIhwa Nath Pandeym

1728, { Shrl Kinder Lal:

Sh-l Ram Sewak:

Will the Minister of Petrolram and
Ch~micals b2 plcased to reler to the
renly given to Starred  Question
No. 675 on the 31st March, 1983 re-
garding oil in Ankl:shwar and state
the progress made in this matier since
then?

The Min's'*r of Prtroleum and
Chsmizals (Shrl Humayun Kablr)g
Five more w=lls have hzen drilled of
which four hav: been tested and
found oil bearing.

It will be necewary to drill addit'on.
sl wells before prospects can be
properly asseisxd.

State Estab’lihment Board, Punjal

 Shri P. R, Chak=avertl
1724, Shrl P, C. Borosah:
Shri Bagrl:

Will the Minister of Home Affalw
be plras>d to state:

(a) whether Government have
recsived g reoretentation  from ihe
Btate Establishment Board, Punjab
which was wound up early In Jupa,
1963;

(b) ths main points made in the
representation; an

{c) whether Government have ade
vited other Ctate Governmenty to e
up similar Boards in the context of
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the experienzes gained by the Pun-
jab Bourd?

The Minister of State In the Min-

tstry of Home Affairs (Shrl INathl):
(a) No, Sir,

(b) Does not arise.
() No, Sir.

Oome Minlster's Appearance In Comrt

1725, J Shrl P.R. Chakravert:
* Sbrl P.C. Borooah:

Will the Minister of Home Affairs
be pleased lo gtate:

() whether It i3 a fact that
scveral  detenus  challenging  their
detention have demanded the appea-
rance of the Union Home Minister in
the court as a witness;

(b) whether affidavits hove been
filed showing th? grounds for deten-
tion on behalf of Government; and

(¢) whether it is a fact that the
Centre had to cancel the detention
orders poassed by the State Govern-
ments on certain occasions and issue
fresh detention orders on its owan?

The Minister of State In the Minls-
try of Hcme Affalrs (Shrl Hathi):
(n) Some detenus filed applications
before the High Courta hearing their
hibeas corpus petition, praying that
t}e Minister o! Home Affairs be sum-
moned as o witness.

(b) The counter-affidavits filed by
¥we Home Minis'er or the Union of
sima as the case may be, were not
lztended to contain grounds of deten-
tior nor it is necessary to furnish
such grounds under the law.

(c) The Central Government con-
wdered it necescary to detain, under
rule 30 of the Defence of India Rules,
cortain persons who hed been earlier
deluined by the Governments of
¥erala, Maharashtra and Uttar Pra-
desh, but o-ders against whom were
revoked under rule 30(A) (10) py the
Fresident in the case of Kerala, and
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by the State Governments of Maha-
rashira and Utlar Pradesh.

Diversliication of Conrses

1728 Shrl P.R. Chakraverti:
" | Shrl P.C. Bo:rooah:

Will the Minister of Education be
pleased to state;

(a) whether Government  have
decided, as a matter of policy, to have
diversification of courses beyond
every terminal point at which
students give up formal studies and
take to occupational training ar
actual occupation;

(b) what are the proposed terminal
points opening out different forms
of truining for young learner; and

(¢) whether uny Expert Committee
has been sppointed to go  into the
question and evolve a pattern leaving
room for variations suited to local re-
quirements?

The Deputy Minister In the Minfs-
try of Education (Shrimatli Sounda--

ram Ramachandran): (a), (b) and
(c). Diversification which was intro=
duced in the secondary education

system on the recommendation of
the Mudalinr Commission starts after

the period of elementary educa-
tion, {e, aofter the primary and
middle stage. No fresh dccision

has been taken to have diversification
ot every terminal point In school
education; the deczision is to increase
the practical con'ent in the diversi-
fled cou-ses so that on completing
these courses the studen!s can take
up those occupations for which they
will have reccived edu-ution in their
secondary schools. This matter i
being looked into by the Education
Commission also.

aytie # faedx
1727. Sl g¥9 w7 wWAw W@
Liaat Rl R LB R Sl e
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faesr & wrew g i &
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Recruliment to LAS

Shri Bagri:
Shri P.R. Chakravertl:
Bhri P. R. Chakravert!:
Shri Ram Hs kh Yadav;

l_ Shrimatl Tarkeshwar! Sinka:

Wil the Minister of Heme Affalrs

Jﬂﬂmm:
1'4|"-1
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be pleased 1o state:

(a) whether it i3 a fact that there
is a propisal under consideraion to
increase the quota to the annual re-
cruitment to the Indian Administra-
tive Saoviee;

{b) if so, whether views of the
State Governments had been sought
in the mat er;

(e} what will be the total increase;
and

(d) when it is likcly to take effect?

The Minister of State In the Minls-
t=y of Jlom: Affalrs (Shrl Hathl)t
(a) and (b). After a review cf the
likely requirements over the  next
5 years, a propasal to increase  the
annual rate of recruitment to the
LAS. is under consideration in con=
sultation with the Slate Government
and the Union Public Service Come
miss.on.

{c) The proposal under consideras
tion Is to increase the annual in take
frem ahout 130 per unnum to about
160 per annum,

(d) After consultations with the
Union Public Service Commlission and
the State Governments have beea
completed.

Penslon to Widewns

1729. Bhri Mohammed Kowa: WIII
the Minister of Home Affalrs be

pleased to stale:

(a) the number of widows who
applied for pension from the Kerals
Gtate during the last two years;

{b) the number of those who got
the pension; and

(¢) whether any memorandum ask-
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tng for the smplification o? the . o3
for tiz gran. ol pension has been
received?

The Mintster of State In th Minls-
try of liome Affairs (Shrl Hathi): (a)
46,111,

(b) 6.42u.
(c) Neo, Sir,

Complaints Box In Ra) Bhavan,
Kerala

1730. Bhri Mohammed Koya:
the Minister of Ilome Affairs
pleased to siate;

win
be

(a) whetlher any complalnt box was
tnsta'led at th: Raj Bhavan, Kerala;

(b) 'he number of
received; and

complaints

(c) the number of complaints found
% be genuine?

The Minlster in the Min'stry of
Home Affairs (Shrl Hathi): (a) Yes,
8ir.

(b) 810 petitions were received upto
e Tth August, 1985

(c) 632 complaints which appeared
fo be genuine have been forwa ded
‘to the authori ies concerned for app:ro-
priate action.

Loans to Delhl Munkipal Corporation

J Shrimati Tarkeshwar! Sinha:
7\ Shrl Surendra Pal Singh:

1L

Will the Minister of Home Affalrs
be pleased to state:

(a) whether the Dethi Municioal
Corpo ‘ation has requested the Union
Government that the loans given to
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it must be converted
and

into subsidy;

(b) if s, the d=zisian takan by
Government in the matter?

The D-paty Minister in the Mints-
try of Home Affairs (Shri L. N
Mishra): (a) Yes, Sir.

(b) The Corporation has been
advizzd to refer it request ‘o the
Commission of Inguiry appointed to
eénquire in‘e the Fnansizl Jesdsuress
and :equirements of lozal bodies in
Delhi,

Expenditure on Sheikh Abdullah

[ Dr. L. M. Singwvh

“hri Daljit Sinth:
J Sh i Inder J. My'hyirag
‘hrel P. C Bor oah:
ma 1 Shri Razhunath Singh:
i “h-l R. Birua:
Shrl M. N, Man'rl;
| Shri Bisumatarls

Wil the Minister of
be pleas2d to state:

Home Affalrs

(a) th2 monthly expenditure on
Bheikh Abdullah :nd his co-prisoners
in Ootacamund under the d.floreid
hzads; and

(b) the to'al expendituce fravrred
on them 8» far after his ietwo from
his recent foreign tour?

The Ministsy of Etite in the Minle
try of Home Affalrs (Shri Ha‘hi)?
(a) gnd (b), A statement which
gives details of the monthly -expen~
di'ure incurred on Sheikh Abdullah
and Mirza Afzal Peg und2r the
d'fferent heads, and the total expen-
diture incurred on them duripg their
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stay Ootacamund, s as Yollows:
STATIMINT
Ivzn of Expenditure May June July

Articl:s of fod, tm] t, med Mnc!. trm'rcul

eic. .

Bxoenditure on beddings, warm clm}n ;s.fu-

nitare and inisecllancws
Rent of h: bu'ding

Guarin ToTaL

New Delhi Courts Buildings

o e r e — —

1733, Shrimati Savit:l Nigam:
th: Minister of llome Affairs
pleased to state:

win
be

(a) wh2thor it is a fac' that the New

D:lhi Court Buiiding was  declared
wnserviceable in 1943; and
(b) whether  Government  have

taken any decision to construct new
eourt building?

The D:patv Min'ster In (he Ministry
of Home Affairs (Shrl L, N. Mishra):
(a) No, Sir.

{b) No, Sir.

Archaeslogical Fxcavatlon Wo.ks in
Punjab

1784, Shri Dalfit S'ngh: Wil the
Ministar of Education be pleased to
Btate:

(a) whether any financlal assistance
has been given to 1' e Punjab Govern-
ment for archacological excavation
works in Punjab during 1964-85 and
1965-88 so far; and

(b) it so, the amount thereof?

The Minister of Cultural Affairs n
e Ministry of Efucation (Shri B. M.
Hajarpavisi: (a) No, Eir; no such

1,127:00 1,240'87 2,026 B0

. 49967 2,002 £7 1,02 14
§57 07 §53°93 553:09
6,006°07 3.703°%4 KRR ]

Rs,

raquast has been rezeived from the
Punjab Covernment so far.

(b) Does not arise.

Writ Petitions by Left Commaunlsy
Detenus

1735. §hri Kolla Venkalah:
th: Minisi>r of
pleased to state:

win
Home Aflaulrs be

fa) whether writ  potiti'ne have
been filed bzfore th: Supremps Court
of India by the Lefl Communist
detenus;

(b) if so, the details thereof:

{e) whether they have been admit-
P
(d) whether ary legal ald was given

to them and any legal consultation
allowsd; and

fe) If answer to (d) ahove he in the
negative the reasons therefor?

The Minister of State in the Minis
try of Home Affalrs (Shri Hathl)r
(s) Yes, Sir.

(b} and (c). A s'atement

b =
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S. Name of Siate
No.

Derail of petition

Whetker ecmitted
or not

1. Bihr

1 Kenla

1. W. P.No. 57 of 1965 by Shri

Mangal P'rasad

1. W.P.s1of 1965 by ShriA. K.

Gopalun,
2. W. . N 59 of 1955
Shri A, K. Gupa'an

Admitted for hearing

Admitted for hearing.

.\: mitted for hear'ng
¥

. W. I'. No. 5o of 196 Admitted for hearin
3 Shri M. M. l’.;hcn'yam., by .

Madrus 1. W. P No. 470f1 by Admitted for heari
) Shri. K. Ananda Nanﬁ:sar ¢ ! ' d

2. W.DP. No. 61of 1965 by Admitied for hearing.
Shri R. Umanath, ¢

. Mysore . 1. WP, Ne. qtof 1965 by Admitted for hearing.
e 0¥ Shri M.S. Dhareshwar. *
s. Orissa . 1. W. P. by Shri Jagannath  Not known.

Misra,

Note : Allthese petitions question the val'dity of the detentien of the deteru vrder
Rule 30 of the Defence of Indiu Rules,

(d) while no legal aid was asked
for by delenu, legal consultation was
.allowed upon request

(e) Does not arise.
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Primary and Middle School Text
Books in Delhl

1758, Shrl Maheswar Nalk: Will
the Minisicr of Education be pleased
to state:

(a) whether Governmenl's atten-
tion has been driwn to an arlicla
published in the “"Statesman" of 1Bth
June, 1865 in which it has keen stated
that ‘Over a million text books are
bought annually in the capital hy
children in primary and middle
schools alone;

(b) whether it is also a fact that
thes2? text books are of poor qualily
and have bad printing and yet big
profits are made; and

(c) if so, whether any actlon is pro-
posed to be taken in the matter?

The Deputy Minister in the Minis-
try of Educat'on (Shrimall Soundaram
Ramachandran): (a) Yes, Sir.

{b) and (c). There is scope for
improvement in the quality und prin-
ting of text Books. As a step in that
direction, a Central Commiltee has
besn set up under the aegics of the
Nationa] Council of Educational Re-
search and Training to prepare model
dext books for all stages of schuol
aducation

BHADRA 17, 1887 (SAKA)
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Withd-awal of D."R. Aet
1739. Shri Yashpal Singh: Will the

Minister of Home Affalrs be plcased
to state:

(0) whether a review for the desir-
ability of withdrawing the D>{ince
of India A:t has been made; and

(b) if so, the result thereof?

The Minlster of State in the Minlstry
of Home Affairs (Shrl Hathl):
(a) and (b), The working of the
Defence of India Act, 1962 has been
reviewed from time to time and
Government have come to the conc-
lusion that In view of the porralsting®
threat to the sieurity of the rountry
the law should continue.

fard) o't wEwwr § amioe wed
f& o wmm-anr

1740. s} wwmy : w1 qgeed
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Drilling operations Iln West Bengal

[Shrl Meda:
1742. { Sh'l Kindar Lal:
Shrl Visawa Nath Pand=y:

Will the Minister of Pe'rolrom and
Chemlzals be pleased to state:

(a) whether Government  have
decld>d to start driliing operatiuns
for oil at Netra and Bodra in West
Bengal; and

{b) it 3o, th® programme for the
operation and es imated expenditure
thereon?

b) it so, the amount thereof?

The Minls*sr of Pertro'sum and Che-
mieals (Shri Humayun Kabir):
(=) and (b). Yes 8ir. For the pre.
sent. one dzen well is propa-ed to be
drilled near Netra. The drllling is
lik»ly to sta-t before the end of this
year and estimated expenditure s

SEPTEMBER 8, 1963
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about Mz 31 lakhs. Fur'he: proira-
mme will d:pend upon the rosiis of
tae first well

American Plane at Santa Cruz

1743. Shri P, C. Borooah: Will the
Minister of llome Affarrs be plcased
to state:

(a) whethor a twin-engin2r Amerl-
can plaie pioted by one Mr. WE
Com 'r wa: eordonad off und srarch.d
by the pilica as it Tanded at Sana
Cruz Airpoct on tha 1st July, 1665;

(b} if so, undrr what cir.umslances
it was scarzhad; and

(c) the result thereof?

The Minlsier of State In the Minfistry
of MHom~ Affalrs (Shrl Ilathi)s
(a) Yes, Sir

{b) The aireraflt was sarched by
th~ Custom: authorities asting rn the
Infarmation givea by the nilnt ar a
plane which forca-1ainded at Fhuba-
neswar to the effze. that another
plans of the samn d sian and balnige
ing to the sam> company was lLkely
to arrivad in India.

(c) Nothing objectionable
found,

Desalinization of Sea Waters

Shrl Jashvant Mechta:
*1744. { Shrl Rachunith Singh:
| Dr. P. Srinivasan:

Will the Minister of Elucatlon be
pleased to state:

(a) the progress made so fair in
the research regarding desallnization
of s*a waters; and

(b) whe'her Government propose
to set up a desalting plant in the
Fou th Five Year Plan?

The Desputy Minister in the Minks.
try of Education (Shrimati Soundaram
Ramachaniran): (a) Basel on the
labratory data for prcduction of 0.1
gallon of fresh water per square fook
per day from sea water, the Central
83lt and Marine Chemicals Research
Institute, Bhavnagar, has designed
one solar still pi'ot plant of 808
grllcng per day capacity.

war
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(b) The Institute has proposei to
get un demonst-ation  so'ar sulls of
hith*r cana-ity at suitable locitions
in Gujarat State during the fowth
plan

Dlsroveries by Indlan Sclentists
Abroad

1745. Shrl Krishnapal Sinch: Wil
the M'nister of Education be pleased
to state:

(ny whether It js @ fact that a
youn? Indian Scientist, Mr, Guriev
Binzth. has recently attained d stines
tion hv his discov.ry of the T ASER
Ray which cin be used for both due=
fence and peaceful purposes,

(hY whethar it i3 olso a fa~t that
snother voung Scientist, Dr. Narlikar,

hng alsy) attaine| distincton ia  an-
other branch of Physics; and
(¢) whather Gove=nment propase

to porsaads suth scient'sts to return
to Tlla and work here and alsh to
provide adoqusts facilities 1o them
for research work?

The Depu‘y Min'ster In the Minls.
try of Fdacation (Shrimati Soundaram
Ramachanirani: (a) Tt is not correct
to say that Sh-l Gurdev Sinvh had
discovere] LASTR. The first operat-
ing LASER was a solid stals desin
by T. H. Maiman in 1950. The Press
release 1 “Stat:sman” rejarding Shrl
Gurdev Singh relates only to his ox=
pereence in one ¢f the latoratories in
UK. in making crystals

(b) Yes

{c) Th: Government have been
taking measures to assist Indian
Beiontists and technologists working
abroad to find suitable jobs In India
so that they mizht contribute to and
part.clpate In the scientific and tech-
nical development ¢f the country.
Th= Scientists’ Pool administerei by
th~ Council of Scientiic and Indus-
trial R>2search provides temporary
placement t>  well-qual fled Indian
Ecientists and technologists returning
from abroad unt.l they are absorbed
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in suitablie posts cn a m-~re o: less
permanent basis.  Approved scientifis
ingiita:t -~ he o autaoried te
ere:zle a cectain number of suparniss
me-ary poiiz 1o which temorary ap=
poniment; could be ma'e quickly
from aman} the s-ientist; working
and studying wircad

Bmall-Scale Indusirles in
Dandakaranya

Shri Solanki:
na, Sh:i P, K Dzo:
Lsh.‘i Narasimha Reldy:

Will th: Minister of Rchabiliiation
be pleaszd to gtata:

(a) whether it §s a fa~t that Gov=
ernmant have sounded f isnd'y e2un-
trics specialising in small-szale  ine
dustries t, pive assistance in soit ng
up small-scale industries In Danda-
karanya for the rehabuiitation ol Lthe
refugees;

(b) the tvpes of Industriss fox
whicy ainstanze has been sought for
and the response received; and

(c) the employment oprortunity
that these industrize will ofTer?

The Min’ster of Rehabllitation (Shri
Tyagi): (a) to (¢). In connection
with an offer {37 a'd from tae Danlsh
Government, p-climinary diszussions
were held about exploring the scope
for avvistance in s:tting up small Ine
dustrial units jn Dandakaranya. No
defin'te indi-ation has, however, been
receive | 3o far as to> whether any sid
from Denmark will actually be availe
able and if so, for what schemes.

1E

Petro-Chemi:al Industries

1748. Maharajkamar Vijaya Ananda:
Will the Minister of Petrolenm and
Chemleals ba pleased to state:

(a) whether thers ls a proposal to
st up petro.chemical industries one
In the East and the other in the
South;

(b) whether the locations
have been decided;

(c) If w0, the particulars therwof;
and

thereof
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(d) the priority attached to these
prujects?

The Minister of State in the Minls-
try of Pelroleum and Chemicals
(Sh-i Alagesan): (a) Yes.

{b) No.
(¢) Doacs not arlss,

(d) These projects are envisaged
for implementation during the Fifth
Five Year Plan period, except tor
som> items for which action will be
taken in the Fourth Plan period.

Eculpture found in Kashmir

[ Shrl Raghunath Singh:
\ Shrl Ram Harkh Yadav:

Will the Minister of Educallon be
pleased to stale:

1749,

(a) whother a 9th Century  scul-
pture at Devasur Arca of Kulpam  in
Kashmir has been discovered; and

(b) if so, what light it throws on
the history of Kashmu?

The Minister of Cultural Affairs ln
the Ministry of Education (Shrl
Hajirnavisd: (a) and (b). A small
glaque of stone measuring 6 4 ems. X
88 cms, is reported to have been
discovered by the Department of
Archacology, Muscum and Libraries,
Srinagar, at Devsar in Kulgam Tehsil
eni details of the discovery have been
caile” fur from the State Govern=
ment.

Death of a Political Detenue of
Maharashtra in Jail

Shri Dinen Bhatlacharya:

1758 Dr, Ransn Szn:

Will th~ Minister of Home Affalrs
be pleased to stato:

{0) whether a  Political detenue
under th: DIR. reeently died in a
prison in Maharashira; and

(b) il =0, whe'h~r Governmen® have
asce-tained the causes of his death?

The Minlster of Stale In the Minls-
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try of Home Affairs (Shrli Hathin
(a) and (b). Two detenus dctained
under D.IR in Maharashira dicd due
to illnes: despite adequate medizal
aid. One of them, who had becen de-
tained by the Central Governmert,
died of left ventricular failure due to
Myrearditis, ‘The other, who had
been detained by the State Govern-
ment, d.ed of coronary thrembosis.

wrwm # ¥x & gai 6 wad
o freae ame ¢
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q;famuw @iv Ao qM (s
gamga wlax) () Sivat
(@) wa® & 3 @di & ¥7 M
fm fadt & | qwOT § 9enzq 4w g4
& W s g o i 4 e
R
Ernakulam Backwalery

1752 Shri Mohammed Kova: Will
thz Minister ¢f Home Affairs be
pleased to state:

(a) whather it is a fact that a
portion of the Ernakulam backwalers
wa3 given to @ privale hotel vowner
on leasc;

(b) whether this has afferted the
natural beauty of Ernakulam;
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(c) whether the Harhov, Yiard and

the Ernakulam Municipal Counyil
have protested against this; and

(d) if so, Govzrnment’s reaclion
thercto?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathl): (a)
No Sir.

(b) to (d)

Application Forms for Engineering gnd
Medical Colleges

1753. Shrl Mohamme] Koya: Wiil
the Minister of Education be plcased
to state;

Do not arise.

(a) whether the attention of Govs
ernment has been drawn 1y an ENS,
news-item appeared in the ‘Indian
Express' (Madras) of 11th Juiy, 1965
about a query in the application torm
for admisson fo Faui ing  ond
Medical Colleges about the members
thip of Congress Seva Dal; and

(b) whether it was included under
the instructions of the Central Guve
ernmeont?

The Deputy Min'ster In the Minis-
try of Education (Shrl  Bhakt
Darshan): (a) Yes, Sir. The news-
Item appzared in the ‘Indian Express’
on 10th July, 1965,

{b) No, Sir.
Mlss Universe

Shri M. N, Swamvy:
Shri Kolla Venkalah:

Will ths Minister of Home ANairs
be pleaszd to state:

1754,

(a) whethar Government's atten-
tion has been drawn ts the pho'ng
receqtly publshed in the ‘Patriot’ and
‘Bliiz" of the intecnalicnal veavly
queeng assembled in America for the
final selection of ‘Miss Universe'; and

(b) if &», the reaction of Govern=
ment thereto?
.. The Min'ster of State In the Minis-
try of Home Affaire (Shri Hathlj: (a)
and (b). The Givernment have come

1887 (SAKA) Written Answers
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across the issue of the Palriot and the
Blitz which have publish>d the photg,
graphs but do not consider that they
cu.i ifor any aclion,

Fraudulent Court Decreey In  Delld
against Government Servants

1755. Bhri R. 8. Pandey: Will the
Minister of Dome Affairs be pleased
to state:

(a) whether it is a fact that some
complaints have b2en made 10 the
District Magistrate, Delhi for cifenzes
relating to the obtaining of fraudulent
court decrees in Delhi against ihe
Government Scrvants;

(b) whether it is al#o a fact that
cerbitin complaints gre pending de=
cisicn for abuout a year; and

fe) il =o, the aclion laken lo exe
pedite the prosesutisn in such cases?

The Depuiy Minister in the Minis-
try of Home Afairs (Shrl L. N,
Mishra): (o) Tae District Magistrate
has not recuived any compiaint lrom
any court for offices relating to the
obtaining of fraudulent desrecs agalist
Government Servants.

(b) and (c).

Liguldation of Kerala Water Trans
port Coriwrating

Do not arise,

Shri Waclor:
1758, Shrl Vaswdevan Nalr:
Shrl Prabhat Kar:

Will th: Minister of Home AfMalrs
be pleased lo state:

(a) whether the Xerala Water
Transport Corporation has boep order=
ed to be liquidated;

(b) whether mre than  flve
hunired warkers 111 heen retrencned
from thig Corporation; and

(c) i g0, the rztrenchment benefits
given to these workers?

The Min'ster of State In the Minlse
try of Home ANairs (Shrl Hathl): t.’
and (b), Yes, Sir.
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(z) The question of payment of
ecmpeasation benelits t2 the retrench=
ad empluyeeg 15 under consideration
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Appolniment of 10.C. Distributors at

Calcutta

1758 Shri C. K Bhattacharyya: Will
the Minister of Petroloum and Cheml-
a's be pleased to state:

(2) whether Mjs, Indian Ol Ca
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advertised In tha Caliulta dailles la
Murch, 1964 invitia: apaicalions lor
epponatmeat of distributors for Uieir
Ligu.fied Petroleum Gos;

(b) if so, whether any Disiributors
have beeg appuinted so lar; and

(c) if not, the reasons theretor?

The Minister of Petroleum and
Chemicals (Shrl Mumayun Kabir)t
{a) anl by, Yes Sir. Two disirk
butors have been appointed.

(c) Does not arise,

Distribution of Petrolerm Products

Shri Wimaisingka:
1759, {Shrl Onkar Lal Berwa:

W.1 tie Ministyr of Petroleum and
Chemicals be pleased to state:

(0} whellier any arranrements with
privite companies for distribuiion of
petroleum products imporied [rom the
Soviet Uniup and cth: rupez pay=
meat countries have been made; and

(b) if so, the detwls therest?

The Minlster of Pelroleum and
Chemicaly (Shrl Humayun Kabirht
(a) and (b). Lubricating bas: oils
from Yugoslavia are being imported
by Burmah-Shell, Esss, and Callex
Ag recards bulk refined products,
Hindustan Organizers Ltd, and
Burmah Oil Company (Inlia Trading)
are distr.buling small quantities oub
of imoorts made by the Indian O
Corporation

Drive Inst Blach L3

1760. Shri Rameshwar Tantia: Will
the Minister of Home Aflalrs be pleas-
ed to state:

(a) whether any drive aTainmt
blackmarketeers was launched by the
New Delhi Police in July, 1965;

(b) if so, the result thereof; and
() whether there ls any prcpossl

to launch such drives In other loces
kitloa in Dclind?
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The Deputy Minister in the Minis-
try of Home Affairs (Shrl L, N,
Mishra): (a) No, Sir.

(b) and (c). Does not arise.

Drilling Techniclans

Shri Ram Sewak:
na. {Shrl P. G, Sen:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the Indian technicians
have mastered the techniques of
drilling from the Soviet oil experts;
and

(b) if so, the places where they have
drilled without the help of Hussian
expertg especially in Assam?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (b). The Indian technicians
have mastered normal techniques and
have drillej independently a number
of wells in Gujarat, U.P. and Assam.

Inter-State Seniority of Garetied
Officers
1762. Shri Sivamurthl Swamy: Wil
the Minister of Home Affalrg be
pleased to state:

(a)  whether the inter-State
seniority list of the Gazetted Cadre,
particularly of the Department of
Agriculture, has been published in the
Mysore State;

(b) if not, the reasons therefor;

(e} whether it is a fact that many
writ petitions have been filed against
the Government of Mysore, parti=
cularly by Pe staff of the Depari-
ment of Agriculture, Mysore State;
and

(d) if o, the number thereof?

The Minister of State in the Minis-
try of Home Affalrs (Shri Hathi): (a)
The fnal inter-State seniority lists of
the Gezetted Cadres in the Depart-
ment of Agriculture and in some
other Departments have been pub-
lished.

(b) Does not arise in view of (a)
above,
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(c) and (d). Yes. About 150 writ
petitions including 16 from the em-
ployees in the Agriculture Depait-
ment have been filed.

Cut in Allocations for CBILR.

£ Shri 8. M. Banerjee:
" { Shri J. B. 5. Bist:

Will the Minister of Education be
pleased lo state:

1763

(a) whether it ;s o fact that the
Director General, Council of Scient!fc
and Industrial Researrh, New llelhy
has expressed his desi‘e to resign be-
cause of cuts in the allocation of tunds
for the CS5.LR. by the Ministry of
Finance; and

(b) it so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of Educution (Shrimati Soundaram
Ramachandran): (a) The D.GCSIR
had expre::2d his sense of helpiess.
ness at the situation created by the
inadequacy of the budget grants.

(b) Doeg not arise,
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Sclentific Personnel Committee

[ Shri R. Barua:
1765. 3 Sbri B. 5. Pandey:

Will the Minister of Edueatiom be
pleased to refer to the reply given tn
Starred Question No. 881 on the 14th
April, 1965 and atate the reasons for
winding up the Scientific Personnel
Committee?

The Depaty Minister in the Minds-
try of Fducation (Shrimati Soundaram
Ramachandaran): The Committee was
wound up on account of its inability
to finalise its deliberations and sub-
mit a report during almost 10 ycars
of its functioning

farry ArTrat wr wwer
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Museum of Vijayanagar Empire

1767. Shri Basappa: Will the Minis-
ter of Education be pleised to refer
to the reply given to Unstarred Ques-
tion No. 699 on the 27th Nnvernber.
1961 and state:

(a) whether the decision for the
construction of the Museum of Vijaya-
nagar Empire peviod at  Kamala=
puram, Hospet Taluk, Bellnry Distoiet,
Mysore State was taken in 1957 and
land wag acquired in 1860 for the
same; and

(b) if so, the reasons for the delay
in starting construction of the build-
ing?

The Minister of Cultura] Affairs in
the Ministry of Education (Shri
Hajarnavis): (a) Yes Sir.

(b} Due to the ban imposed by
Government on all new construct'ons
with & view to effecting a sizrable re-

duction in governmental expenditure.
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Death of Communist Detentes in
Jalls

[ Shri Kolla Venkaiah:
ITHJ Shri Laxmi Dass:

] Stri M. N, Swamy:
| Shri Indrajit Gupta:

Will the Minister of Home Affairs
be plecsed to state:

(a) the number of left communist
detenuss who died in jaitlys during this
yeur su far (State.wise);

{b) whether any enquiry has been
held into the conditions of the health
of the detenues in jails and the medi-
cal facilities given to them; and

(e) if go, the result of the indings?
Th~ Minister of State in the Minis-
try of Home Afairs (Shri Hathl): (a)

Two; both in the State of Maha-
rashira,

{h) Such an enquiry has not been
considered necessary.

(c) Does not arise.
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Equipment for Technical Institases

1772. Shri Vishwa Nath Pandey: Will
the Minister of Edacation be pleased lo
refer to the reply given to Unstarred
Question No. 858 dated the 10th March,
1965 and state:

(b) whether it is a fact that Govern-
ment arce negotisting for a loan from
the Government of U5.A. to meet the
requirements of Technical Tnstitutes in
respect of procurement of equiprnent
manufactured in U.5.A.; and

(b) it so, the outcome of these nego-
tiations?

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
(a) Yes, Sir.

(b) The negotiations are still going
on,

Nagaland Independence Day

1773. Shri Hem Barua: Will the
Minister of Home Affalrs be pleased
to state:

(a) whether it is a fact that “Naga-
lang Independence Day™ was celebra-
ted on the 14th August, 1865 by the
Naga Federal Government of the hos-
tiles somewhere in the Naga area of
Manipur; and

(b} whether Government took any
steps to stop the celebrations because
they go agamnst our national aspirs-
tions?

The Minister of State In the Minls-
try of Flome Affairs (Shri Ha‘hl): (a)
The Naga hostiles celebrated their so-
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ralled *“Independence Day" on 14th
August, 1965, in some places in the

threg Sub-divisions of Mao Maran,
Ukrul and Tamanglonp. All these cele-
brations were held in the interior and
not at any one of the administrative
headquarters of the Manipur Govern-
ment.

(b) The plans of Naga Hostiles were
brought to the notice of members of
the Peace Mission in order that their
impropriety may be impressed on the
Naga Underground.

‘Whitley Counclls in Public Under-
takings

1774. Shri K. N. Pande: Will the
Minister of Home Affalrs be pleased to
state:

(a) the progress made so far with

regard to the formation rf Whitley
Councils in the undertakini's owned
by Government,

(b) the grea of coveidi of such
Councils; and

tc) how the activitis of these

Councils and the machiner:: .. cropping
up as a result of application of other
labour laws in such undrrisnkings will
be co-ordinated?

The Minister of State 1n the Mints-
try of Home Affairs (Shri Mathi): (a)
The scheme does not apply to publie
undertakings in the corporate sector.
For the other undertakings, some of
the employees’ organisations had raised
certain points about the scheme. They
were discussed in a series of meetings
held Home Minister with the em-
ployees’ organisations in May, 189685,
The few points that remain to be set-
tled are being examined and it is pro-
posed to have further discussions to
arrive at an agreement.

(b) The joint consultation and com-
pulsory arbitration scheme is applica-
ble to all regular civil employees of
the Central Government excepti—

(1) the Class 1 Services;
(i) the Clase II Services, other
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than the Central Secretarlat Ser-
vices and the other comparable
services in the headquarters or-
ganisation of the Government;

(iii) persons ip industrial estab-
lishments employed mainly in
managerial or administrative capa-
city, and those who being employ-
ed in supervisory capacity draw
salary in scales going beyond
Rs. 875/~ pm.;

(iv) employees of the Union

Territories; and
(v) police personnel,

.As stated above, the scheme is not ap-
plicable to Government undertakings
in the corporate sector.

(c) Any provisions of the Industrial
Dispute Act, etc. which may be in con-
flict with the scheme would go into
‘dlsuse.

Status of Teachers

1775 Shri P. C. Borooah:
"L Skrl Vishwa Nath Pandey:

Will the Minister of Education be
pleased to state:

(a) whether Government have
Tecelved a report issued jointly by the
International Labour Organisation and
the UNESCO about the statug of tea-
chers in the World;

{b) if so, the main recommendat‘anr
contained therein; and

{c) the
thereto?

The Deputy Minister in the Minis-
try of Educrticn (Shri Bhakt Darsham):
(a} Yes, Sir.

(b) A siatement is laid on the Table
of the House [Placed in Library.
See No. LT-4788/65].

(¢} The Government of Indig is in
general agreement with the principles
embodied in the draft Recommenda-
tion propused by UNESCO and 1L.O.
The text of the Recommendation is
under study and minor alterations may

be proposed,

reaction of Government
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Malthill s a Reglonal Languige

1778. Dr. L. M. Singhvi: Will the
Minister of Home Affairs be pleased to
state:

(a) whether it is a fact that recog-
nition is proposed to be accorded to
Maithili as a regional language;

(b) if so, on what basis and consi-
derations; and

(c) whether recognition is also pro-
posed to be extended to some other
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regional languages for which demands
have been made?

The Minister of State In the Minls-
try of Homg Affairs (Shri Hathi): (a)
No, Sir.

(b) Does not arise.
(c) No, Sir.
0il Exploration in Ganga Valley

1781. Shrl Vishwa Nath Pandey:
Will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to Unstarred Quosiion No.
2220 on the 14th April, 1965 and state:

(a) whether the geophysical explo-
ration for petroleum in the Ganna
Valley has since been completed; and

(b) if go, the result thereof?

The Minister of Petrnlenm and
Chemicals (Shri Humayun Kabir): No,
Bir,

(b) Does not arise,

0.&N.G.C. Files

1782, Shri Harl Vishnu Kamnath: Wil|
the Minister of P2traleum and Chemi-
cals be pleased to refer to the reply
given to Unstarred Question No, 546
on the 3rd March, 1965 and state:

(a) whether the police inquiry into
two missing foldera of Oil and Natural
Gas Commission found at a pan shop
in New Declhi has since been complet-
ed; and

(b) if o0, the result thereof?
The Minister

Chemicals (Shri
la) Yes, Sir.

of Pect-oleum and
Humayun Kabir):

(b} The Police authorities concern-
ed have informed th2 Oil & Natural
Gns Cimmission that in spite of their
best efforis, no clue of the culprit
could be found. The case has accord-
ingly been sent up as wuntraced on
21-2-1985.
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Recognition of Urdu as Second
Official Langnage

1283, J Shri Kuya:
'L Shrl Vishwa Nath Pandey:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have re-
ceived 4 memorandum from 104 Mem-
bers of Parliament demanding the
recognition of Urdu as the S»cond
Official Language in UP, Bihar,
Madhya Pradesh, Delhi, Punjab and
Rajasthan; and

(b) if so,
thereto?

Government's reaction

The Deputy Minister in the Ministry
of Home Affairs (Shri L. N, Mishra):
(a) and (b). Yes, Sir. Government do
not propose to advise the President to
issue dire-tions under Article 347 of
the Constitution on this subjact,
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12.08 hrs.
TIMINGS OF THE HOUSE

Mr. Speaker: The hon. Minister of
Detence would be making a statement
on the Indo-Pak. border situation at
400 p.m. today.

The Minister of Communications and
Parliamentary Affalrs (Shri Satya
Narayan Sinha): Mr. Speaker, Sir, it
has been suggested to me by many
hon. Members that it would suit their
convenience and also the convenience
of others if we curtail the sitting hours
of our House bv adjourning the Iloust
every day at 400 pm. I do not think
it is necessary for me to explain any
further the desirability of such a step.
I have just put their suggestion before
you, Sir, to obtain the conscnsus of ilin
House and take a decision (Interrup-
tions).

Shri Nath Pai (Rajapur): Mr. Spra-
ker. Sir. | submit that we should have
a six-hours sitting. We should be
functioning normally and show that
Pakistan's threat has not disturbed tho
working of our Parlisament. We
shonld  have our regular six-hour
working. Therefore, I propose that
the House should begin at 10.00 AM.
and continue working till 4.00 p.m.

Shri D. C. Sharma (Gurdaspur): Sir,
I support Shri Nath Pai, that the
normal working of our House should
in no case be suspended. If wvou like
¥nu can have il from §.00 to 3.00 even,
I think we should meet from 10.00 to
4.00 and do our normal work.

Shri Satya Narayam Sinha: If that
is the consensus of opinion of the
House, Sir, I have no obie-tion in
having the sitting from 10.00 to 4.00.

Shrl 8. M. Banerjee (Kanpur): Sir,
I do not know who has suggested this
change in our working hours. We are
Members of the House responsible to
the peaple of this country. We should
not create any impression of scare.
Let us work normally. If necessary
we will work for more hours. We
have to protect the interests of the
people and defend our country. We
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shoulg not be afraid of the air raids,
Therefore, let us work in the normal
way.
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Bhri H. N. Mukerjee (Calcutta Cen-
tral): Sir, I was a little surprised when
the Minister of Parli tary Affairs
made an announcement and asked the
House 1o give its view in the matter.
We here are functioning as Members
of Parliament representing different
groups and parties. I consulted my
hon, friend on the left, the leader of
the Praja Socialist Party, and he did
not know anything about it. It is un-
desirable, Sir, to come to the House
and to take it by surprise with a sug-
gestion which Is supposed to be un-
animously adopted. This is an ex-
tremely reprchensible practice. Sir,
what I feel is that it you think it neces-
sary we can meet, some of us, with
you in the Chamber and discuss this
matter. 1 quite understand the diffi-
culty of members of the Lok Sabha
and the Rajya Sabha Secretariat who
have to prepare the documents for the
next day. That is, perhaps the pri-
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mary consideration, it is not a question
of fear of Pakistan or that kind of
thing at all—at least 1 wish to think
in that way. That is why I want, be-
fore we take a decision, that we dis-
cuss this matter. But after, of course,
the time of the House having been al-
ready wasted unnecessarily, if the
House is agreeable to a six-hour sitting
every day from 10.00 to 4.00, I have
no objection. But I have very serious
objection to the manner in which the
Minister of Parliamentary Affairs has
brought it up.

Shrl Ranga (Chittoor): I do not
knw, Sir, whether he has consulted
anybody else. 1 was not consulted. I
do not know how he has made this
proposal.

Mr. Speaker: We are all agreed that
we will continue to sit for six hours,
The only question, as Shri Mukerjce
has put it, is that the Secretariat peo-
ple have to do a lot of work after we
rise and there is little time left
Therefore, it was suggested that in-
stead of sitting up to 5.00 we may sit
up to 4.00. If it is agreeable, we may
sit from 10.00 to 4.00.

Several hon. Members: Yes, 10.00 to
4.00.

Mr. Speaker: All right,
will sit from 10.00 to 4.00.

Then we

1214 hrs
PAPERS LAID ON THE TABLE

STATEMENT re: SECOND AFRO-ASIAN
CoNFERENCE

The Deputy Minister in the Minls-
try of External Affairs (Shri Dinesh
Singh): Sir, T beg to lay on the Table
a statement regarding Second Afro-
Asian Conference. [Placed in Lib-
rary. Sec No. LT-4780/65].
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12,14} hrs, consideration of the Payment of
Bonus Bill. There is an amendment

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SevexnteTE REPORT

Shri 8. V. Krishnamoorthy Rao
(Shimoga): Sir, I beg to present the
Seventieth Report of the Committes
on Private Members' Bills and Reso-
lutions.

12143 hrs.

PAYMENT OF BONUS BILL—contd.
Clamse 20 —contd.

Mr, Speaker: The House will now

moved by Shri Indrajit Gupta to
clause 20 which ] am now putting to
the vote of the House. The question
is:

Page 12—
for clause 20, substitute—

“20. The provisions of this Act
shall be applicable to all establish-
ments and factories in publle
sector and all employees of the
public sector ghall be entitled to
bonus under the provisions of
this Act” (24).

take wup further clause-by-clause The Lok Sabha divided:
[Division No. 20 AYES 12:33 hrs|

Alvares, Shri Kachhaveiys, Shri Hukam Chand  Raage, Shri

Aney, Dr. M.E, Kemath, Shri Harl Vishoo Sen, Dr. Ranen
Bade, Shrl Kandsppan, Shri § Saxhiysn, Shrl

Banerjee, Shri .M. Kapur Singh, Shri Shastri, Shei Prakash Vie
Darus, Shri Hem Kriv aapal Sin b, Shei Stddhantl, Shri Jagder Singh
Bheel, Shri P.H. Labri Singh, Shri Sineh, Shri 1.9,

Puts Singh, Shrl Lakhan Das, She 1 Rolaakl, She

Dandeker, Shrl M. Mahanands, Shel Tun Singh, Shri

Deo, Shel P.E. Masanl, Sbhri MLR. Verma, Shei §.L.
Dwivedy, Shri Mukerjes, Shri H N, Vimla Devl, Shrimati
Oulshan, Shri Murmu, Shri Sarkar Vishram Prasad, Shri
Gupts, Shri Indrajit Math Pui, Shri ‘Warier, Shri

Gupta, Shri Kabi Fam Mesamony, Shei Yudav, Shri Ram Sewak
Joshl, Shrimats Subhadre Pandey, Shri Sarjoo Yalnik, Shn

NOES

Abdul Rashid, Baksbi Chandrsbhan Singh, Shn Diubey, Shn R0,

Abdul Wahid, Skni T, Chandrasckbar, Shrimati Drwivedi, Shrei M.L.
Achal Siagh, Shrl Chaturved|, Shei 5.N. Ering, Shri D. ¢
Aligeasn, Shri Chaudhury, Shri Chandreman| Lal  Gajra) Singh Rao, Shri
Alvs, Shei A8, Chuudburi, Shrimati Kamala Genapati Kam, Shri

Alvs, Shri Joachim Chavda, Shrimat Jorsben ‘Gendhi, Shri V. B,

Arad, Shri Bhagwat Jba Chuni Lal, Shri ‘Gengs Devl, Shrimati
Babunath Singh, Shn Dase, Shri ‘Goai, Shei Abdul Ghani
Bal Krishna Singh, Shri Daljit Singh, Shri Guwdh, Shri Vesrsnoa
Barman, Shri P.C. Das, D MM Crupta, Shri Shiv Cheren
‘Barupal, Shri P.L. Dwa, Shri LK. Hearnavis, Shri

Besra, Shri Duas, Shri N.T. Harvaol, Shei Ansar
Bhagat, Shri B.R. Dua, Shri Sudban Heda, Shri

Bling svati Shri Dresai, Shri Morarfi Jagiivan Ram, Shn
Bhatkar, Shrl Deshumukh, Shel B.D. Jamir, Shri 5.G.

Bist, Shri J.B.S. Deshmukh, Shri Shiraji Rao 5. Jaommaderi, Shrimati
Borooah, Shri P.C. Dey, Shri S.K. Jena, Shri

Braham Prakash, Shri Dhuleabvwaer Mesos, Shri Jha, Shri Yogendrs
Brupeahwar Prasad, She Drighe, Shri Joshi, Shri A.C.

Prij Baxi Lal, Shri Dvnesh Singh, Shri, Tyotiahi, Shei J.P.
Chakraverty, Shrl P.E. Dizit Shri G.MNL Kabrobar, Shri

Chandak, Shri Dorsl, Shei Keslnathe Keanarwar, Skrimati Ta:
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Kayal, Shri P.N.

Kadsria, Shri C.M.
Keishing, Shri Rishang
Khan, Dr. P.N.

Khan, Shri Osman Al
Khannoa, Shri Mehr Chand
Khanna, She PR

Kindar Lal, Shri

Kotoki, Shri Liladhar
Koujalad, Shri H.V.

Krips Shanker, Shri
Krishne, Shri M.R.

K tishnamachari, Shel T.T,
Kureel, Shri B.N,
Lakshmikanthamma, Shrimati
Lalit Sen, Shrl

Lukaor, Shri N.R.

Maloic hami, Shri
Malaviys, Shri K.D.
Mallick, Shri Rama Chandrs
Mansen, Shri

Mandal, Lr. P,
Maniysngedan, Shri
Marandi, Shri

Mathur, Shri Shiv Charen
Mchrotra, Shri Braj Bihar
Mengi, Shri Gopal Dart
Minimata, Shrimatl
Mirau, Shri Dakar Al
Mishra, Shri Bibhuti

Misra, Shri Bibudhendrs
Musrs, Shei Shysm Dhar
Moahamy, Shri Golulagsn ds
Muhisddin, Shri

Moure, shri K.L.
Mubkerjee, Shrimstl Shards
Musafie, Shei G.5.
Muthish, Shri

Maik, Shri D).

Nands, Shrl

Maakar, Shri P.S.

Mr. Speaker:

(Rajnandgaon):

try of Education

ram Ramachandran):
No2s has not been recorded.

Te MW RAFT g
TR ) ww AERE, "E A e
1o W g ey

wd fear §
Tt

The result of the
division, as recorded by the machine,
is: Ayes 42, Nocs 189,

Shrl Birendra Bahadur
My vote, which Is
for Noes, has not been re.orded.

The Deputy Minister In the Minls
(Shrimati Sounda-
My vote for
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NOES—contd.

Mayar, Dr. Sushila
Niranjun Lal, Shri

Oza, Shri

Paliwsl, Shri

FPandey, Shri R.5.
Pandey, Shn Vishwa Nath
Panni Lal, Shei

Pant, Shri K.C.

Purashar, Shri

Patel, Shri N.NL

Patel, Shrs Rajeshwar
Patil, Shri 1.5,

Pattabhi Raman, Shrl CR.
Prabhaker, Shri Naval
Rughunath Singh, Shri
Reghuramaiah, Shri

Rai, Shrimuti Sahodrs Bai
Raj Bahadur, Shei

Raideo Singh, Shri

Rapu, D, .5,
Ram Sewak, Shri

Rum Subhag Singh, Dr.

Ram Swarup, Shel
Remeswamy, Shri 5.V,
Ramadhani Das, Shri
Ramshekhar Prasad S|ogh, Shn
Ranc, Shri

Fao, Shn Jagenatha

Ruo, L. KL,

Rao, Shri Kruhnumoorthy
Rattan Lal, Shr

Rau, shei lthola

Reddi, Dr. B, Gopala
Reddiar, Shri

Redoy, ahri Lings

Reddy, Shrimati Yashoda
Sadhu Ram, Shel

Bahs, [r. 5.1,

Sahu, Shii Hameshwar

Sanis Kupji, Shei

Saraf, Shri Sham Lal

Singh femr §

fear &

(wéa-

BilL"

Mr. Speaker:

Bonus Bill

Setyabhama Devi, Shrimati
Sen, Shri A K.

Seth, Shri Bishanchander
Shah, Shri Manabendra
Sham Nath, Shri

Sharma, Shri A.P.
Sharma, Shri D.C.

Sheo Narain, Shri
Shinde, Shri

Shree Naraysn Das, Shri
Shukle, Shri Vidya Charan
Siddunsnjuppa, Shrel
Sidbeshwar Mrasad, Shei
Singh, Shri DML

Singha, Shri G.X.

Sinha, Shrimati Ramduleci
Sinha, Shri Sstys Narsyan
Sinha, Shrimati Tarkeahw ari
Snatek, Shei Nardeo
Srinivasan, Dr. P,
Subbarsman, Shri

Sumat Prassl, Shri
Surendrs Pal Singh, Shri
Swaran Singh, Shn
Thengondar, Shri

“Thevar, Shri V.V,
Thomas, Shel A.M.
Tiwary, Shr DN
Tiwary, Shri .M.
Tiwary, Shri R.5.
Tripathi, Shrs Krishna Deo
Tuls Rem, Shri

Tyani, Shrl

Uikey, Shri

Upadhyays, Shei Shiva Duit
WValvi, Shei

Veerabasappa, Shri
Vidyalankar, Shri AN,
Virbh.dra Singh, Shri
Yadav, Shti Rem Harkh
Yadava, Shri B.P.

The question is:

The Lok Sabha divided:
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o ra e (e ): A
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So, 3 will have to be
added to Ayes and 2 to Noes.

The motion was negatived.

Mr, Speaker:

“That clause 20 stand part of the
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Abdul Wahid, She T,
Achsl Singh, Shri
Alagesan, Shri

Alve, Shri A5,

Alvs, Shri Joachim
Aney, Dr. MLE.

Axnd, Shri Phagwst Jha
Rabunath Singh, Shri
Bal Krishna Singh, Shri
Barman, Shei P.C
Barupul, Shrl PL.
Bersa, Shri

Bhagat, Shri B.R.
Bhagavati, Shri

Bhatkar, Shri

Bin, Shri J.B.S.
Borooah, Shrl P.C.
Brahm Prakmsh, Shri
Brajeshwer Prassd, Shri
Bril Basi Lal, Shel
Chekraverti, Shri P.R.
Chendak, Shrl
Chandrabhan Singh, Shri
Chandresckhar, Shrimati
Chaturvedi, Shri 5.M.
Chaudhury, Shri Chandraman] Lal
Chaudhirl, Shrimatl Kamals
Chuni Lal, Shri

Dafle, Shri

Daliit Singh, Shri

Das, Dir. M. M.

Shri BK.
Shri N.T.

s, Skei Sudhanmi
Deani. Shr Morarll
Deshmukh Shei B.D.
Peshmukh, Shri Shivali Reo 5.
Dy, Shri 5.5,
Dhuleshwar Mesna, Shrl
Dighe, Shri

Dinesh Singk, Shri
Dilwit, Shri G.N.

Dorarl, Shri K sslnaths
Dwivedi, Shri M.L.
Pring, Shri D.

Guirsj Singh Rao, Shn
Ganapsti Rem, Shri
Gandhi, Shri ¥.B.
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Gupta, Shri Shiv Charss
Haiwrnavis, Shrl
Harveni. Shri Ansar
Heds. Shri

Jagiivan Ram, Shri
Jumir, Shri 5.G.
Jarmur-devi, Shrimetl
Jena, Shri

Jha, Shri Youendss
Jeuhi, Shel AC.
Jyotishl, Shri J.P.
Esirolkar, Shel

BHADRA 17, 1887 (SAKA)

AYES

Kaysl, Shri .M.
Kedaria, Shri C.M.
Keishing, Shri Rishang
Khan, Dr. P,
¥ han, Shri Owvman Ali
Khanna, Shri Mehr Chand
K hannae, Shri PR,

Kindar Lal, Shri

Kotoki, Shri Liladhar
Koujalai, Shri H.V,
Krishne, Shrl M.R.

K rishnamachari, Shrl T.T.
Kureel, Shri BN,

Lakhan Das, Shel
Lakshmikent bamma, Shrimati
Lalit Sen, Shrl

Laskar, Shri N.R.

Mahtab, Shri

Mabnichami, Shrl
Maleviys, Shn K.D
Mallick, Shri Hama Chandre
Manaen, Shri

Mandal, Dr. P,
Maniysngadan, Shri
Murandi, Shrl

Mathur, Shri Shiv Charan
Mehrotrs, Shri Ure) Bibari
Melkote, Dr.

Mengl, Shri Gopal Dant
Minimata, Shrimau
Mirzs, Shri Bakor, Al
Mishgn, Shri Ribhuti

Misra, Shri Dibudhendra
Mirrs, Shri Shyarmn Dhar
Mohanty, Shrl Gokulanande
Mohiuddin, Shri

More, Shri K. L.
Mukeriee, Shrimati Sharda
Musafir, Shei G.5.
Muthiah, % hri

Naik, Shri D.J.

Manda, Shr

WNuskar, Shri P.S,

Mayar, Dr. Sushila
Nirsnien Lal, Shri

Orxs, Shri

Paliwal Shei

Pandey, Shri R.8.

Pandey, Shri Vishws Nath
Penna Lal, Shri

Pant, Shri K.C.

Parashar, Shri

Patel, Shri Chhotubbal
Patel, Shri NN,

Patel, Shri Rajeshwar
Patel, Shn DS,

Pattabhi Raman, Shrl Cﬁ
Prabhakar, Shn Naval

Raghuaath Smgh, Shii
Raghuramaiah, Shel

Ral Shrimat Sahodra Bal
Rl P adur, Shei

Ruejdeo singh, Sbrl

Bonus Bill

12. 35 hrs]

Rapu, Dr. D.5.

Ram Sew:k, Shri

Ram Subhay Singh, [Ir,
Ram Swarup, Shri
Ramaswamy, Shri 5.V,
Ramdhani Dus, Shei
Ramiahekhar Prassd Singh, Shri
Rane, Shn

Rao, Shri Jaganathae

Bao, Dr. LK.

Kao, Shri K rishnamoorthy
Hattan Lal, Shn

Raut, Shrl Bhols

Reddi, r, B, Gopals
Reddiar, Shri

Reddy, Shri Lings
HReddy, Shrimati Yashods
Sedhu Kam, Shei

Saha, Dr. 5.K.

Bahu, Shri Kameshwar
Sanli, Rupli, Sh

Seref, Shri Shae Lal

Satyabhama Devi, shei
Sea, Shri ALK, i

Shah, Shrl Mansbaades
Sham Nath, Shri

Sharma, Shri AP,
Sharma, Shri D.C,

Bheo Narain, Shri

Shinde, Shri

Shree Nursyan Das, Shel
Ehukls, Shei Vidys Charen
Slddanasjappe, Shri
Sidheshwar Prasad, Shei
Singh, Shri 1N,

Siaghs, Shri K.,

Sinha, Shrimati Hamdulari
Sinha, Shri Satys Narsysn
Sinha, Shrimatl Tarkeshwari
Snatak, Shn Nardeo
Srinivasen, Dy, P,
Subbarsman, Shr
Sumat Prasad, Shri
Surendrs Pl Singh, Shn
Swaran Ninghl  Sho
Thengondar  Shel
Thevar, 3hri V.V,
Thomas, Shr AM.
Tiwary, Shri D.M.
Tiwary, Shri l.N.
Tiwary, Shri K5
Tripathi, $hri Krishoa Dse
Tuls Rarm, Shri

Tragi, Shn

Uikey, Shn

Upadhyays, Shri Shive D
Vabn, Shri

Veersbasappa, Shri
Vidyalaokar, Shri AN.
Virbhadra Singh, Shri
Vyes, Shri Radhelsl

!'uln Shri Ram Harkh
e, Shei B. P

4484
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Alveres, Shri

Bade, Shri

Bagri, Shri

Banerjee, Shri S.M.

Barus, Shei Tlem

Bheel, Shri P.H.

Buts Singh, Shri

‘Dandeker, Shrl N.

Deo, Shri P.K.

Dwivedey, Shti Surendranath

SEPTEMBER 8, 1965 Bonug Bill 4486
NOES
Gupts, Shri Priya Ranga, Shri
Kachhavaiys, Shei Hukam Chand ~ Sen, Dr. Ranen

Kamath, Shri Hary Vishou

Kandappan, Shri 5. Sexhiyan, Shrl

Lahri Singh, Shri Singh, Shri J.B.
Lohis, Dr. Ram Manohar Solanki, Shri
Mabananda, Shrl Tan Singh, Shri
Masani, Shri M.R. Verma, Shei §.L.

geth, Shrl Blshanchander

Shastri, Shri Prakaah Vir
Siddhanti , Shri Jagdev Singh

Gowdh, Shrl Veersnna
Gulshan, Shri

Gupta, Shri Indrajit
Gupta, Shrl Kahl Ram

Shrimat! Soundaram Bamachandran:
My vote has not been recorded. I am
for “Ayes”,

Shri Birendra

Bahadur Singh: I
am also for "Ayes”, .

Mr. Speaker: These two would also
be noted down. The result of the
division is: Ayes—188; Noes—43.

The motion was adopted.
Clause 20 was added to the BillL.

Clause 21— (Recovery of bonus due
from an employer).

Shrl Indrajit Gupta (Calcutta South
‘West): Sir, I beg to move:
Page 12, line 30,—

after “employer” insert—

synder the provisions of this Act
or'. (28)

Clause 21 relates to the recovery of
bonus which is due from an employer
and the relevant part which I wish to
amend reads os follows jn the Bill:—

“Where any money is due t;) an
employee by way of bonus from
his employer under a settlement
or an agreement or award”

and then the procedure is laid down as
to what the employee will have to do
St-wngelv enough—] am not able to
follow—why this clause excludes an¥

Vimls Devi, Shrimati
Vishram Prassd, Shrl
Waclor, Shri

Yadav, 3hri Ram Sewak
Yeiaik, Shri

rcference to bonus due under this
Act itself, Al] that is laid down here
is that bonus which is due under get-
tlements or agreements or awards can
be recovered according to this proce-
dure, but f bonus is due to an em-
ployee under this Act and a particular
recalcitrant employer refuses to pay
that, there is no provision in this Bill
to say how that bonus will be recove-
red from him. This is a point which I
raised earlier during the general dis-
cussion. There is a provision for
penaltly of course in a different place
but there is no provision made for the
recovery of the moneys which are due
by way of bonus under this Aet itsolf.
1 do not think this needs a long ex-
planation. I would like to know from
the hon. Minister actually whether this
omission was due to inadverience or
something else. If my omendment is
acrepted, it will read: —

“under the provisions of this
Act or a settlement or an agree-
ment or award".

Dr. Ranen Sen (Cnlcutta East): I
want to speak on another point. Omn
page 13 in the same clause there is a
provision which says thet every such
application shall be made within ono
vear from the date on. which the
money became due to the emplovee.
My submission is that the Minister
should think over it again and make it
“two years” instead of “one year,”
because what happens after the date
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on which the money becomes due is
that there will be long  negotiations
with the employer ang there will
hardly be auy time left for the indi-
vidual worker if he is not 4 member of
the trade union; or, if he dies; nis
successors or inheritors will hardly get
any time to apply within that period.
Of course, there is another provision
saying that the appropriate Govern-
ment will think over if any such
application comes later. So, [ say, in-
stead of one year, it may be made two
years. It is a small amendment. This
may be accepted by the Minister.

The Minister of Labour and Em.
ployment (Shrl D. Sanjivayya): So
far as the first poing is concerned, it is
not as though we have omitted this
inzdevertently. It was considered very
carefully and w¢ have come to the
conclusion that we do not come gcross
any case of any payment by the em-
ployer to the employee straightway
under this Act. Everything will have
to be settleg either by a settlement or
an agreement or an award. Ewen if it
is the question of caleulation of mini-
mum, there may be a dispute and it
has to be  settled. Therefore, we
thought that it should be better like
this instead of mentioning “money due
under the Act". If the hon. Member
is prepared to quote any instance
which goes to show that payment will
be due right under the Act without
any settlement or an award, T am pre-
pared to reconsider it.

Shri Indrajit Gupta: How ecan I
quonte an example when the Act has
not been enacted yet? This is for the
first time in this country. Once |t
becomes an Act on the statute book,
there will be automatically a guaran-
tee to the emplovees that in any event
they will get the minimum jrrespec-
tive of the profit or loss of the com-
pany.

Mr_  Speaker: No. The Minister
says that either it would be through
an agreement or a settlement or an
award. Directly, there is no provision...

Bhri Indrajit Guptia: That means the
Minister is visualising this....
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Mr. Speaker: He says, he is pre-
pared tp reconsider it if the hon. Mem-
per van point oul any case.

Shri Indrajit Gupta: Is he visualis-
ing that jn every case there will have
to be a dispute?

Shrl D. Sanjivayya: Let me explain
it. Even about this 4 pcr cent of the
annual earnings, the annual
rarnings are dependent on the number
of days worked. Some days may be
covered by leave; some days may be
covercd by a sort of employment in-
jury; some days may be covered by
some other things. All these complica-
tions are there. Tt is not as though it
is a simple formula suggested under
any clause of this Bill accord'ng to:
which straightway some money is due.
1f that is so, T am prepared to concede.
That was considered very carefully.

Dr. Ranen Sen: I made g suggeslion
that instead of one year, it may be
made two years.

Shri D, Sanjivayya: In other Acts
also, similay provision exists that In
case the appropriate Government or
anv authority under them are satisfled’
that more time should be given, that
{s given. That is there.

Mr. Speaker: 1 shall now put
Amendment No. 26 to the vote of the
House.

Amendment No. 26 was put and
negatived
Mr. Bpeaker: The question is:

“That clause 21 stand part of
the Bill".

The motion was adopted.
Clause 21 was added to the Bill

Clause 22— (Reference of disputes
under the Ac<t)

Shri N. Dandeker (Gonda): T move:
(i) Page 13, line 12—

for “or™ subgtitute *including”.
(176)
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(ii) Page 13—

after line 19, insert—

“(2) Where an establishment
consists of different departments
or undertakings or has branches,
whether situated in  the same
place or at diferent places, any
such dispute as is referred to in
sub-section (1) of this scction
arising at any such depariment
undertaking or branch shall be
deemed to  arise at the place
where the head office or the prin-
cipal place or busincss of the esta-
blishmen! is situaied.” (218).

Payment of

Sir, my first Amendment to clause 22
namely, Amcndment No. 176, will, 1
am sure, be ucceplabie 1o the Govern-
ment. The clause, as it reads, would
permit the reference 1o adjudication
of the two lypes of dispules arising
under this Act be'ween an employer
and his employecs namely, in respect
of the bonus pavable under this Act
or with respect to the applicability of
this Act to an establishment in public
seclor. As it roads, it would seem that
the only question in relation to public
sector enierprisc that may by referred
to settlement under the Industrial
Dispute: Act is with respect to the
application of this Act and nothing
else. My amendment is to clarify that,
by substituting for the word “or” the
word “including”.  And, therefore, as
so nmended it would read:

“....with respcet to the bonus
pavable under this Act including
with respoct te the applieation of
this Act to an  establishment in
public sector.."

T hope that will be accepted because
surely the employvevs in relatign to an
stablishment in the publjc sector ought
to have the right to go up for adjudi-
eation on two malters, firstly, as o
whether the Act is applicable and, if
applicable, then also as regards  the
amount of bonus pavable.

The second amendment that 1 have
got to clause 22 is in two parts. I am
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not pressing the first part because, on
further consideration, I find that it
m:.y lead to greater confusion. The
second part of it, namely, “no cogni-
sance shall be taken of any such dis-
pute vy aforesaid to which a trade
union is not g party”, is important. I
do suggest that it is very nccessary if
we re not {o have state of utter con-
fusion in regard to disputes, whether
under this Act or any other Act—
though T am_ of course, concerned only
with thie Act;— disputes to be refer-
red, that is to say, to be taken cogni=
sance of by the appropriate govern-
ment, and going on from there 'o cun-

ciliation and, if necessary, for
adjudication. If disputes under this
eomplicnted legislation could be under-
taken and initiated by every single
individual employee in a factory or
estahlishment to  which this  Act
anplies, T think the whole thing will

end in utter confusion. My sugpgestion
in the seeond part of Amendment No

218, which is the only part 1 am
pressing now, is that no cofnisance
shall b taken of any such dispute as
afor *said to which a trade union 15 not

a party.

Shrl D. Sanjivayya: The clause

reads like this:

‘“Where any dispute arises bet-
ween an employer and his employ-
ers with  respect to the bonus
pavable...."

This is generally applicable to all
emplovees to which this Act applies,
nam~lv. those whe are in ths public
sector as well as those in th~ private
sector. We glso go a step further and
say that if there is a dispute wi'h 1e-
gard to the fact whether to a particular
pubhlic seetor undertaking this Act ap-
plies or not. We have specified the
categories—it should not be a depart-
mental concern gnd if it is not, it must
comete with 20 per cont of its pro-
duction in the private sector, etc., etc.
Therefore, we thought that the other
thing should also be there.

Shri N. Dandeker: The word “or”
is not to be read in a conjunctive way.
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Shri D. Sanjlvayya: Whatever the
Intention is, the first portion should
apply to all the emplovers and em-
ployees, both in the public sector end
in the private sector, who are cover-
ed by this Act. That is, with regard
to the payment of bonus., The second
point is that, whenever there is a
dispute sz to whether a publie sector
is covered by this Act or not, that
should also go to a Tribumnal under the
Industrial Disputes Act. 1 got the
advice of the Lega] Department and
our legal pandits say that the inten-
tion is very clear.

With regard to the other ‘point that
has been raised by Mr, Dandeker, I
would request the hon. Member to
look intn clouse 23(2), which gays:
“When an application is made to the
enid autherity by any trade union
being a party to the dispute or where
there is no trade union, by the em-
ployees bring 5 party to the dis-
pute . . . .". Thy intention of the
Government is that it will not be by
a trads union, but the dispute can be
raised by workers  who nre affected
by that. They should not be denled
this epportunity. T am not prepared
to ageerpt this amendment

Mr. Speaker: | now put amerd-
ments Nos, 178 and 218 to the vote of
the House,

Amendmente Nos. 176 ond 218 were
put and negatived,

Mr. Speaker:

“That clause 22 stend  part of
the BillL"

The guestion is:

The motion wu- adopted.
Clouse 22 was udde! to the Bill,

Clagse 23— (Presumsntion about ac-
curacy o ha'tnee-she 1 and profit and
loss accownt  of  rorporations and
tompanies).

Shri N. Dandeker:
{1} Page 13 line 31—

1 beg to move:
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for “may”, substitute “shall”. (177)
(2) Page 13, line 36,—
after “satisfled”, insert—

“on adequate evidcnes gdduced
before it". (178)

(3) Page 13, line 38—

for "are not accurate”, substi-
tute—

“are inaccurate in material
particulars”. (179)

(4) Page 14—
after ling 10, insert—

“Provided that nothing con'ain=-
ed In this sub-section shall
be deemed 1o empower the
sald authority to make any
invesatigation regarding
matters guch as—

(i) valuation of stocks;

(i) clarification of any ex-
penditure as revenue ex-
penditure or capital ex-
penditure;

{iiiy adequacy or otherwise
of remuneration pald to
directors and  managing
agrnis;

fiv) expenditure on travelling

allowance; and

(v) proprirty or otherwise of
any expenditure pelaling
to a previous aceounting
year incurred hy the em-
plover towards increase
in salary or waT: cffectod
by an award

shown in the balance-cheet or the pro-
fit and Jots account of the company ™
(180) i

8ir, as regards mv firet amendment
to clause 23, T may begin by saving
generally that sub-elause (1) in the
first place, with the circumstances in
which the balance-sheet and the profit
and loss gecount of the smplover may
or mav not be paccepted. And sub-
clause (2) iz then concerned with -
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dicating what infcrmation can be cal-
led for in the accepted cases.

My amendment No. 177 seeks to sub-
stitute the word ‘shall’ for the word
‘may” in sub-clause (1) in line 31 at
page 13. The effect would be  this.
Where the balance-sheet and the pro-
fit and loss account of an employer,
being a corporation or a company,
duly audited either by the Comptroller
and Auditor-General or in the case of
ordinary companies, by the statutory
auditors who are duly qualified to mct
as auditors are produced, then 1 sug-
gest the said authority, “shall" pre-
sume the statements and particulars
contained in such  balance-sheet
and profit and loss account
to be accurate, 1 do not
think that that proposition should
need much argument. The obliga-
tiong of the Comptroller and Auditor-
General in respect of public sector on -
terprises and the obligations of .02
auditors in respect of private scoior
companies are respectively laid dovn
by statu'es of wvarious kinds e
Auditor-General's responsibilitics nre
laid down under the Constitution ynd
various orders and so forth isuued
under it.  And so far as the audiiurs
of private sector companies are cun-
cerned, they are exhaustively iaid
down in the Companies Act, and “ucy
are in fact being extensively extenued

by the Companies (Amendment) Bill
that was passed recently by this
House, 1 suggest, subject to the
portion of sub-clause (1)  that s

coming in later, namely the ecircum-
stances provided in the “proviso” where
even these may be challenged, that in
all other cases, that is to say, where
the proviso does not apply adjudica-
tors must really be put in a position
where they ‘shall’ presume the state-
mepts and particularg conteined in
such balance-sheets, whether after the
Comptroller and Auditor-General™s
audit or after the ordinary company
law audit, to be accurate, whereupon
it shall not be necessary for the cor-
poration or the company to prove the
accuracy of such statements and parti-
rulars by filing affidavits or by any
ether mode.
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Amendment No, 178 is in relation to
the proviso to sub-clause (1). The
proviso says quite rightly, that where
the gaid authority is satisfied that the
statements and particulars contained
in the balance-sheet or the profit and
losg account of the corporation or the
company are not accurate, it may take
such steps as it thinks necessary. 1 am
suggesting the insertion of the words
‘on adequate evidence adduced before
it'. Judicial authorities must act in a
judicia] way. It would therefare be
desirable to put down here, as has
always been the case, in terms of
various decisions of the Supreme
Court, that where on adequate evi-
dence adjuciators or tribunals find that

balance-sheets and things like that
are inaccurate, then, of course, they
need not accept them as correct. So,

while accepting the principle of this
sub-rlause, and in particular, the pro-
viso thereto, I am merely clarifying

and saying that the proviso should
read thus:
“Provided that where the said

authority is satisfled on adequate
evidence adduced before it that the
statementis and particulars con-
tained in the balance-sheet or the
profit and loss account of the cor-
poration or the company are not
accurate it may take such steps
ag it thinks necessary to find out
the accuracy of such statements
and particulars.”

that is to say in such case, it can go
ahead to makec investigations and so
on.

Sub-clause (2) js concerned with the
consequential position where accounts
and so forth are accepted and whiere,
in the course of & dispute, some fur-
ther information etc, is desired. The
sub-clause says that the tribumal or
whatever ig the adjudicating guthority
may after satisfying itself that such
clarification is necessary order
direct the corporation which is in the
public sector, or as the case may be,
the company, in the private sector, to
furnish to the trade union or the em-
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ployees such clarification within such
tme-limit as may be specified. I am
suggesting two amendments to this.
Amendment No, 179 is concerned with
preventing a mere roving irguily.
And in Amendment No. 180, I suggest,
in order o prevent a roving inquiry,

tha, the following proviso ought to
be inserted, namely:
“Provided that nothing con-

taineq in this sub-se.tion shall be

deemed to empower ths said

authorily, to make any investiga-

tion regarding matters such as (i)

waluation of stocks, (ii) classifica-

tion of any expenditure as revenue
expenditure or capital] expendi-
ture, (iii) adequacy or o.herwise
of remuneration paid tp directors
and manazing agenls, (iv) expein-
diture on travelling al'cwance, and
(v) propriety or otherwise of
any expenditure relaling to @
previou; accounting  year  in-
curred by the employer towards
increase in salary or wag: elected
by an award, shown in the
balancs sheet or the profit and

Toss account of the Company™,

Perhaps I ought to explain why I
am excluding  these, The first two,
walua ion of stocks and classification
of any expenditure as capital expen-
diture are mat'ers covered in specific
term; by the respensibility of auditor,
irrespective of whether he happens to
be the Comptroller and Auditor fisne-
ral or the statutory auditor  under
the Companies Act. If these are not
excluded from this kind of inquiry, it
is quite possiblz by the backdoor teo
throw out the balance shect and the
profit and loss ac ount which  under
sub-section (1) may not be threwn
oul,

As regards items (iii}) and (iv),
ftern (ili} is a matter for delermina=
ton and constant review by the com-
pany law admin’sira.jon, whose pre-
wious sanction js neacessary in the
mattier of fixing or charging remure-
ration to be pa'd to directors and to
maniging agents, [ suggest that if
the ma'ter hae once fir all been dealt
with by Government itself in terms of
the provisions o the Companies Act,
the zame matter should no. be open

1198 (Al) LSD—S.
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for agitation before a tribunal or any
other adjudicating authority,

Apropos items (iv) and (v), travel-
ling a!lowance and so forth are sub-
ject Lo considerable scrutiny not merely
by the auditors but also by the in-
come tax au.horities. And the gther
matter about previous years' wages
etc. is merely u consequence of awards
that may have been passed relating to
earlier accounling years under which
the company is bound to pay, I sug-
gest therefore that these items may
oot be called in question at all under
the provisions of sub-section (2),

I may add that the Bonugy Com-
mission was unanimopg about  this
The Government have accepted all the
unanimous recommendations subject
only to one or lwo modifications. This
recommendation is conta‘ned on p, 81
which I will take the liberiy to read:

“But we consider that tribunals
ane arbi.rators should not embark
upon investigalions into questions
such as whether stocks have been
properly valued, whether a por-
tion of revenue expenditure which
hus been passcd by the auditors
as revenue expendilure should be
considered g3 capital cxpenditure

the adequacy of remuneration 1o

directors and managing  agents

of companics, whe'her the expendi-
ture on travelling allowunce is
cxcessive ete. The  Companirs
and o her Acts provide ample
safeguirds against malpractices.
There are also provisions under
the Companies Acy for directing
investigations into the affairs of
companies  in certain cirqum-
stances”,
Final'y, 1 would like to say that in the
last draft of this Bill that was circu-
lated. there was in fa t a provision of
the kind 1 have now suggested,

Shrl D. Sanjivayya: Amendments
Nos. 177.178,179 relate to  sub-rlase
(1y of e'nuse 23, I we change 'may”
intp ‘shall® and also Insert ‘on ade-
quate evidenee adduced before It°

and  substiute ‘are not  accurate’
by ‘are  insccurate in  marenal
particulars’, this will be foter-
ing the authority of tke iribunal

which would be 2 fudiclal body.
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[Shri D. Sanjivayya]
Wo doubt, this particular recommen-
dation of tne Bonus Commission,
which the hon, Member quoted, we
hed put in the draft Bill in the initial
stages for discussion before the tripar-
{ite conference, but later on, after the
discussion in the tripartite conference,
we felt that it would be advisable to
delete these categories to which the
hon. Member made a reference and to
which the Bonus Commission alio
made a ceterence. We felt, as I said
earlier, that we should give unfettered
power to the judicial body, so that the
entire thing would be gone into und
the true facls arrived at.

Shri Bade (Khargone): Does the
hon. Minister mean to say that “may”
means “shall” and “shall” meun:
“may"”, as Pandit Jawaharlal Nehru
sald once?

Bhri D. Sanjivayya: I did not refer
to “may” alone. This will have the
cumulative effect of fettering the
authority of the judicial body.

Mr, Speaker: I now put amendments
Nos. 177 to 180 to the House.
Amendments Nos. 177 to 180 were put

and nepatived.

Mr. Speaker: The question ls:

“That Clause 23 stand part of
the Bill"
The motion was adopted.

Clause 23 was added to the Bill.

Mr. Spcaker: The question is;

““That C'auses 24 to 26 stand part
of the Bill"

The motion was adopted.
(lauses 24 to 28 *ere added to the
BilL

Clause 27— (Inspectors)

Shri Kashl Ram Gupta (Alwer): I
beg to move:
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jor clause 27, substitute—

“27. Such registers, reco:ds and
other documents connected there-
with, as pre:cribed under clause
26, shall be liable for inspectiom
by,—

(a) in case of factories, by Ins-

pector of Factories;

(b) In casc of mines, by Inspec-
tor of Mines; and

(e) in case of other establishments
by Labour Inspe tors.”. (70)

Shri Bade:
Page 16—
for lines € to 11 substitute—

*“{5) Nothing contained in see-
tion 34(a) of the Banking Compan-
ies Act, 1949 shall prevent an Ins-
pector from requiring a banking
company' to furnish or disclose
any statement or information or to
produce or give inspection of any
of ity books of account or other
documents.”  (277).

Bhri N. Dandeker: I beg to move:
(i) 15, line 18—
for “the limits", substitute—

I beg to move:

“the territorial limits". (181).
(ii) Page 15—
Omit line 40 (182).

(iii) Page 15—
after line 40, insert—

“Provided that nothing in this
sub-section shall be deemed to
empower the Inspector tp require
the employer to furnish any such
balance-sheet and profit and loss
account, whether audited or not,
or any =uch particulars, informa-
tion, statements or clarification im
relation thereto as is referred to
ih sections 23, 24 and 25." (133).

Shri Bade: Clause 27(5) reads:

“Nothing contained in thi; see-
fion shall enable an Inspector
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require a banking company to fur-
nish or disclose any statement or
information or to produce, o give
inspection of, any of its books of
accounts or o her documents,.. .

My amendments want this to be
substituted by the following words:

“Nothing contained in section
M(a) of the Banking Companies
Act, 1949 shall prevent an Inspsr-
tor from requiring a banking com-
pany to furnish or disclose any
statement or information or to pro-
duce o~ give inspection of any of
its books of sccount or other docu-
ments."”

Why are banking companies favourea
by the Clause like this? All the sther
companies and industries will be ins-
pected bv the inspector, while the
banking company is exempted. My
contention is that all the banking com-
panies, whether big or small, should
be allowed to be inspected by the Ins-
pector, Hence my amendment,

Shri Kashi Ram Gupta: In Clause
28 Government has mentioned certain
registers lo be maintained. In Clause
27 lavs down the powers of inspectors.
Actually speaking, bonus relat s to a
vesy simple accounting system. There
will be set on and set off. nothing elsc.
Therefore. I have suggested that in-
stead of having scparate Insportors,
the factorv inspectors, labour inspec-
tors and mines inpectors can be autho-
rised to see these registers. Going
away to other accounts is not a very
good thing in this respect. After all.
there will be audited accounts. Then,
there are income-tax rules, and all
these things are there, and on the basis
of the orofit and loss account we have
to find out the surplus for bonus.

Therefore, apart from whatever Is
menticned in clause 28, if there 13 any-
thing remaining behind that can also
be inseted In that. The inspector
whether he is the mining inspector or
the labour in-pector or any other ins-
pector, must be entitled to see what is
mentioneq in clause 26. Then :hers
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15 a coniradiction between clauses 26
and 27. You put something in clause
27 and you authonse him to do »ome-
thing which is not mentioned in clause
26. Seeing all these, it will be very
proper if the House accepted this
amendment so that whatever is men-
tioned in clause 26 shall have to be
inspected by the inspectors con.einad.

Shri N. Dandeker: Sir, in regard to
clause 27, the first amendment which
1 have is No. 181 which is mercly to
clarify what is there In clause 27(1)

which reads:

“The appropriate Governmernt
may, by notification in the Official
Gazette. appoint such persons as it
thinks fit to be Inspectors for the
purposes of this Act and may de-
fine the limits within whirh thay
shall excrcise jurisdiction.”

It may mean that they can be em-
powered to do practically everylhing,
even that which no othe: authority
can do under this Act. On a reading
of sub-clausa (2), however the mean-
ing appears to be merelv to define the
territorial limits of jurisdiction, That
is a normal feature in any Act which
appoints authorities, among othet
things what has to be dofined is the
territorial furisdiction of those autho-
sities. Therefore, | sugeest this amend-
ment in sub-section (1) of eclause 27
is necessarv. We should g3y “the tor-
ritorial limits within which they shall
exercise jurisdiction™, so that these
inspectors may not run amock all over
the State or run amock as regards all
other things under the Act.

Next. T take great exception to paca
(e) of sub-clause (2) because it is
extra-ordinary. Sub-claue (2) s
concerned with indicating what the
Inspectors appointed under section
27(1) mav for the purpose of the Aet,
do. It says that an inspector appoint-
ed under section sub-section (1) may,
for the purpo-e of ascertaining whe-
ther any of the provisions of this Act
has been complied with, requi-e an
employer to furnish such information
as he may consider necessary; second-
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Iy he may at any reasonable time cate.
premises and make inspections, thirdly,
he may examine the employer, etc.;
and fourthly, he may make copies or
take extracts from any bork, regisie:
or o her document. Theso are perfoct-
ly reasonable powers, subject to the
proviso which I have suggested in my
amendment No. 183. But para (2) of
this sub-clause says: ‘“such other
powers as may be prescribed.” What in
heaven's name is contemplated under
(e)? Can he be authorised to dismiss
anybody or appoint anybody or do
anything at all that he may be autho-
rised ‘n do? This seems to me to be
golny viuch too far. I do not mind
in what detail nnd in what extersie-
ness the Inspector’'s powers are spe-
cified: but they must be specified, 1
submil that this is one of those omni-
busz nutorratic provicions that are be-
ginning to appear in legislations in
our country; after providing for a
whole 1ot of sperifi- powers, they go
on to add in case they have faraotten
something “such other power” as may
be preseribed.  The House wonld =e-
eall that in eonncelion with the Com-
panies Amendment Bi'l, T had obic ted
to a similar phraseologv in relation 1o
the duties of auvditors, namely
“guch other duties” as the company
law adminisirat’on mav think fit to
add. apart {rom a whole lot of powers
specified.  This amounts to legislation
‘by exccutive departments, of a kind
thet must be objected to.

Finally, Sir, I come to my amend-
ment No. 183 to subsclause (2), whicn
is very important:—

“Provided that nothing in this
suh-section shall be deemed to em-
power the Inspecles to require tne
emplover to furnish any  such
balance-sheet and profit and loss
account, whether audited or not
or any #oh particulars. informa-
tion, «tatements or clarification in
relation thercto as is referced to in
aections, 23, 24 and 25."

Now, clause 23 is concerned with
timiting the powers even of a tribunal
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or any other adjudicating body as to
the circumstances in which it may
accept or reject the balance-sheet and
profit and loss acfount, and the cir-
cumstances in which the adjudicating
body may call for certain further in-
formation. I suggest that these
powers under clause 23, which the
Minister just now explained, as giving
adequate and extensive discretion to
judicia] authorities ought mnot to be
capable of being conferred upon non-
judicial executive authoritles like
inspectors, and should be specifically
excluded.

Similarly, clause 24 refers tp cer-
tain things which even adjudicating
bodies may not quesiion or eall for,
namely, certain information in relation
to banks or the accurncv of the
asecounts of bankine companies. This
is a very important provision, which
says:

“the said authority shall not
permit any traode wunion or cm-
nlovees to question the correet-
nes: of such accounts, but the
trade union or the employees may
be nermitted to obtain from the
hanking company such informa-
tion as is necessary for verifying
the amount of bonus due under
this Act.”

Sub-clause (2) is even more impor-
tant; it says:

“Nothing contained in  sub-
section (1) shall enable the trade
union or the emplovees t> obtain
any information which the bank-
ing company is not compelled to
furnish under the provisions of
sectinn A of the Banking Com-
panies Act, 1949“,

These are very necessary provisions.
Banks are credit institutions and any-
thing that might tend to question or
injure their credit or reducs their
ereditworthiness would he dangerous.
That is whv even the powers of &
judicia1 authority, when concerned
with disputes under the Act relating
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to banking companies, are su caic-

fully limited. It is only because of

that, that very limited discretion has

been given, Therefore, the proviso

that I am suggesting in relation to

the nowers of Inspeclors is necessary,

and I shall read it again:

“Provided that nothing im this
sub.section shal] be dcemed to
empower the Inspoctor to require
the employer to furnish any such
balanee-sheet and profit and  loss
account, whether audiled or not,
or any such particulars, informa-
tion, statemen's or clarification in
relation thereto as is referred to
in sections 23, 24 and 25."

Shri Bade: I want to know whether
Shri Dandcker wants to black out
everything from the inspectors, that
no information should be given?

Shri N. Dandeker: I am blacking out
—If that is the right word—these
particular powers from the inspector.

1 am not prepared to give these
powers to the Inspector.

Mr, Speaker: Today, that is the
right course!

Shri N. Dandeker: The inspector
should not have the power which only
a judicia] authority has been express.
ly conferred upon in a limited way.
The other powers, Yes.

Shri D. Sanjivayya: Amendment
No. 70 contemplates to give or to
notity Inspectors of Factories and
Inspectors of Mines and Labour Ins-
pectors as inspectors under this Aet;
their duties are different; probably
they will have to perform different
duties in respect of the enactments
which thev have to enforce and the
Government will have to notify under
this Act certain gfficers to be inspec-
tors. Probahly, Government may
have to appoint sneeinl stafl for any
other duties. They will Rave only the
duties that they perform as inspec-
tors, Therefore, T am mot prcpared
to accept amendment No 70.
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Shri Kashl Ram Gupta: My point
was that the registers of the establish-
men!s which were mentioned in clause
26 should be entrusted to them. Other.
wise, it would be econtradictory to
clause 22,

Shri D. Sanjivayya: Factory Ins-
pectors and Mines  Inspectors  have
certain statutory functions 1o perform
under those statutes. Therefore, if
we ask them to do this work alse, it
will be tov much for them. So, I am
suggesting  that Government should
appoint  specinl stafl, or  whoeraver
they find that certain other officers
who are doing some other duties
could find some time, they may also
do it,

Shri Kashl Ram Gupta: ]| have no
objection to the appointment of
inspectors. But my point is that
those auihorities should be entrusied
with this duty as mentioned in clause

26. Otherwise, this clause will be
contradictory 1o clause 28.

Shri D, Sanjivayya: | have not
been able to follow it.

Shri Kashi Ram Gupia: Speclal
powers have been mentioned in
clause 27.

Sbri D. Sanjivayya: About amend-
ment No, 181, it Is stated that instead
of “limit", it should be territorial
limit. By limit and jurisdiction we
define the limits within which they
shal] exercise jurisdiction. It is so
obvious; when we may *“limits” H
means the limits within which one
has to exercise one's jurisdiction. It
means territorial jurisdiction.

8hrl N. Dandeker: It is not so
obvipus. A first--lass mais rate's
limits of jurisdiction are not merely
territorial limits alse, higher limit: of
punishments that he may impose;
similarly sessions judges have cerlain
territorial limits aln, higher limits of
punishment such  as death penalties
and so on. H.gh Courts have still
higher powers, “Limits of juridiction™
covers g very wide field. 1* s not
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merely a  question of territorial Unless the documents are supplied,

jurisdiction. If you merely talk of how can the inspector find out whether

‘limit a jurisdiciion’, it implies both
territorial and substantive jurisdictjon,
I suggest that if the Minister agrees
with me that what is so obvious to
him ig not quite sa obvious to me, if
it is merely terrilorial jurisdiclion,
that he has in mind, it would be
bett:r say so expressly in clause 27(1),

Shri D. Sanjlvayya: Anyway, I am

satisfled that this means that, and
probably by notification also, when
appointing inspectors, we will say

that an inspector will be in charge of
such and such &'siricts gnd so on.
That will be done in the rules, so

that the ambiguity wll not be
there.
By his amendment No, 182, he

wants line 40, i.e. sub-clause (e) to be
del>ted, It says “exercise such other
owers as may be prescribed”, Clause
8 gives powers o the government to
make rules, It is not as though gov-
ernment are {'¢ce to make any ru'e
they like. All the rules made have to
be placed bofore the parlinment and
approved. So, 1 am not prepared to
dulete that clause,

13 hrs,

Coming to smendment No. 277, it
ig roally very astonishing that an
enlightened member like Mr. Dande-
ker . . . .

Shri N. Dandeker:
is not mine.

Amendment 277

Shrl Bade: Tt is mine  Let him
deal with my amendments also.

Shrl D. Sanjivayya: 1 am coming
io that. The last gmendment of Shri
Dandeker says, "Provided that nothing
in this sub-scetion . " oele. I
would draw his at'ention to sub-tlause
(2). It says:

“An Inspector appo‘nted under
sub-scction (1) mav, for the pur-
pose of ascertaining whether any
of the provisions of this Act has
been complied with . . . .7

the provisions of this Act have been
complied with?

Shri N. Dandeker: But he should
not ask for disclosure of secrets by
way of returns from banks which
even the Reserve Bank will not dis-
¢lose to anybody.

Shri D, Sanjivayya: When there Is
any enactment under which gn em-
ployer is not obliged to disclose some-
thing, he cannot ask for it. For ins-
tance, under gection 34A of the Bank-
ing Companies Act, banking companies
are not expected 1o disclose certuin
secret information.

Shri Indrajit Gupta: They are well
protected.

Shri N. Dandeker: Please don"t mis-
lead the House. Under clause 24(2),
only what is mentioned in sub.clause
(1) of clause 24 is protected; nuthing
else.

Shri D. Sanjivayya: Sub-clause
24(2) says:

“Nothing contained in sub-sec-
tion (2) shall cnable...... " ete.

Here clause 27(3) says:

“Nothing coniained in this sec-
tion shall enable an Inspector to
require a banking company to fur-
nish or dizclose any  s'atement
which a banking company cannot
be compe.led to furnish, disclose,
produce or give inspection of,
under the provisions of section
34A of the Banking Companies Act,
1049."

S0, section 34A of that Act protects
the banking companies. Mr. Bude
wants that this cmbargoe should not

be there,

For these reasons, I am not In a
position to accept any of the amend-
ments to this clause.
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Mr. Speaker; I shall put all the
gmendments to the House,

Amendments Nos. 70, 181 to 188 amd
277 were put and ncgatived.

Mr. Speaker: The question is:
“That clause 27 stand part of the
Bill.”
The motion was adopted.
Clause 27 was added to the Bill.
Clause 28— (Penalty)

Shri EKashi Ram Gupia: I beg to
move;

Page 16—
for lines 18 to 20, substitute—

‘“he shall be punishable with
fine, which may extend to rupecs
one thousand.”. (T1)

Bhri Indrajit Gapta: [ beg to move:
Page 16—
(i) line 19—
for “or' substitute “and”; and
(ii) line 20,—

omit “or with both". (28).

Dr. Ranen Sen:
Page 16, line 19—

for “one" substitute “three” (72).
Bhri Bade: I beg to move:

(i) Page 18, line 10,—

I beg to move:

for “or" substitute “and” (278).

(ii) Page 18, line 20—
omit “or with both". (278).

Shrl N. Dandeker: I bzg to move:

Page 16,
after line 20, insert—

“Provided that failure to comply
with any direction given or requi-
sition made by en Inspeclor
under sub-section (2) of seclion
27 shall be punishable with a fine
ounly.” (184).
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Dr. Ranen Sen: My amendment and
Mr. Indrajil Gupta's amendment have
the object of making the punisnment
delerient. W. seck to substitu.e
‘and’ instead of 'or’ in line 19. Ag I
said, the main obje.t is to have a
det.r;ent punishment., We know—
that must be the experience of the
minis er a.so—that the employers,
powciful as they are, try to find out
loopholes and solt cornerg in the laws
and get away with thizy small punish-
ment of finee. Wg want to provide
not only for fine, but for imprisonmant
also. We want to put a litile fear
in the hearls of employers so that
they may not conlravens theso
provisions of the law. It will
have a little deterrent effect on the
employera, They wiil save lakhs of
rupees as part of bonus of which they
will deprive the workers and so easily
they wil] pay Rs. 3000 fine and get
away with it. So, if they are to
undergo imprisonment, that will have
a deterreat effect.

Shri Bade: My nmesdment is u'so
jus! like Dr. Ranen Sen's, Instead
of six mon'hs' impri:onment or fine,
it should be both fine and imprison-
ment for gix months. I know there
wag a caze of a person who beat an-
other person with a shoe. He was
fined Rs. 25. He told the magisirate,

“frerz qrEd, & eoqtg g W7

GAITTITE, qW TF T W
oA &Y ¢ §ifew

Mr. Speaker: Were you the lawver
defending him? That might have been
your advice,

Shri Bads: He said, I have paid Rx.
25; brcause he abused me, brngisg
in the names of my forefathers, I will
give him one morge beating with the
shoe, for which I am paying Rs. 25
more. Sa, here also, the employcrs
who make lakhs of rupces will
casily pay the flne of Rs. 1,000
and get away with I'. So, if you
want to penalise anybedy, it must be

deterrent  punishment,  O'herwise,
1t will defeat the wery provisinn of
the law. Therefore, 1 request the

hon. minister to accept my umenl-
ment.
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Shri Kashi Ram Gupta: My amend-
ment is quile opposed to thut of Iar.
Inderjit Gupta, Dr. Sen and Mr. Bace.
1 tned to find out from Dr. Sen's
spezch whether there could be any
justification for combining bl 1m=
prisonment and fine, but 1 found none.
We huve to see the cffect of this
and how it will function. If there is
a defau.t, iy can be d:alt with under
the Companies Act or the Income-tax
Act or the Minimum Wages Act and
so on. But this is sbout bonus, They
have tp Fave audiled wecounts, When
gross profi. is to be calculated un o
certain basis and there is to ba get
off and set on, what is there whici
would make a man commit u  big
crime and undergo a punishment ]ike
this? After all, they are big indus-
trialists *wvho are responsible persons.
When a punishment is provided, a
large number of people are expected
to evade this law. If a large num-
ber of people are expected to evade
thi; law, there is no use of having
this law., So, when a large number is
not expecled o evade the law, there
is no justification for combining both
fine and imprisonment. After all, we
live in this country as free (i izens
and we mnust see to our prestige.
Those days are gone when the pcople
used to do all these things in a big
way. There are so many Acts which
provide for exemplary punishment for
other malpractices, So far as bonus
1s concerned, their chan:es to do mis-
chief are limited. ‘Therefore, the
punishment also should be limited.
Therefore, 1 suggest that it will not
be good to provide both imprizonment
and fine. 1 suggest that it will be
quite enrugh if the punishment is
limited to fine only.

Shrl Solanki (Kaira):
mo quoruwin in the House,

Sir, there is

Mr. Speaker:
rung.

The Bell may be

Shrl N. Dandeker: They will only
come to vele; they do not even listen
to what it is all about.
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Mr. Speaker: They may be reading
the latest bulletin. The lates. huliet:n
has been put up  just now on the
nutice "ward. 20 copies; have beea
supplicd to th: Nowwe: Office, and
those hon, Members who want a copy
can have il from there. Othcers may
read from tha (opy that his been put
up. As I have aircady announced,
the Defence Minister will be making
a statement at 4.00.

Sh-l Bad:: Let the bulletin be read
here, Sir,

Mr. Speaker: I can give him a
copy.

D> M. 8. Aney (Nagpur): Will you
alow him to circulate it?

Mr. Speaker: He might read it and
then pass it on.

Shri Harl Vishnu Kamath (Hoshan-
gabad): Sir, yesierday it was agreed
that some Minister, not necessarily
the Defence Minister, would come and
make a stalement here on the war
situation.

Mr. Speaker: Earlier we had
agreed—Shri Kamath had not known
it and probably the Deputy-Speaker
also had not known it—thay such
bulletins wou'd be placed in the
Notice Office so that hon. Members
can get them and whenever it was
necessary the Defence Minister
would be making p statement, but
not on other occasions.

Shri 8. M. Banerjee (Kanpur):
How many times will this bulletin be
issued, Sir?

Mr. Speaker: I have not specifisd

the number of times,

Shri S. M. Banerjee: We are al-
ready getting the spol news, If there
ds something that is not there, then
it is a differen! matter.

Mr. Speake-: If hon. Memhers are
satisfied wi'h the spot news, that is
& differ®nt matter. I should rather
think that there should be as many
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copies as there are Members inside
the House and they should be distri-
butsd here. Thoze who sare vulside
the Hous» can ge. it from the No.ive

Office, Now there j3 guosum—Shri
Dandeker.

Shri N. Dandeker: Sir, I would
begin by saying iat I am sorry my
hon, friend disturbed some of my
hon. [rients from  their  afternoon

sicsta ' do no! think they are pa‘ti-
cu'arly eencerneg with what is hap-
pening with thi; Bill

Sir, u «lause such as clausc 28 is
ohviously nocessary.

Mr. Speaker: My apprehensionsare
that tomorrow at 10,00 there may not
be quorum in the brginning. We
have pul down 1000 am.

Shrl Harl Vishnu Kamath: Lel us
give it a trial

Shri N. Dandeker; Sir, the amend-
ment that I am proposing to clause
28 i; mot really concerned with the
substance of whcther or not contra-
veniions of the provisions of the Act
or directions given or requisitions
made under the Act should or should
not be wvisited with a penalty of six
months imprisonment, nine months
Imprisonment, or imprisonment for a
year, or a fing or both. Obviously,
there has to be punishment of an
adequate kind and the clause provides
for it. But I am concerned with that
part of this ¢lause which says that if
any person to whom a direction was
given or a requisition was made under
this Act fails to comply with the
direction piven or requisition made he
may b® punishable with imprison-
ment. I fee]l concerned with that be-
cause T find that the Inspector to be
appointed under clause 27 has also
certain powers of the kind that might
be p-rhap: regarded as coming with-
in the amhit of claure 28, My sug-
ges‘ion therefore, iz that the following
be added:

“Provided that failure 1o comply
with any direction given or re-
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quisition made by an Inspector
undep sub-section (2) of scvetion
27 sha!l be punishable wich a flne
only.”

My rvason is that an exceutive sutho=
rity 13 not a judicial authority, I can
quile under.and ani accepy  that
d rections given by a judicial gutho-
rity have to be treated seriousiy or
rathuer, that they ecannot bx ullowed
to %e ‘reated lightly ond they must
be backed by sinctions and oranal-
lies of a serious nature. But please
seg the livel of the cexecutive autho=
rity that is contemplated here, 184
we wore somebody higher up, if It
had been said that he might i:sue
requisitions or dircetions, with the
prior consent, sanction or approval of
the appropriate government that
would perhaps be acceplable. But
here a fairly low echelon officer has
been provided. An inspector can run
wild and issug any dire-tions or make
any requisilions, He may not dell-
berate'y do . But he may not be
able to grasp the complexily of this
whole bonus scheme. After all, he
cannot be as knowledgeable about all
this as would be, say, the Commis-
sioner of Labour or some other autho-
rity of that kind. Therefore, my sug-
gestion ig that, If at all this clause la
attracted by failure to comply with
requisitions made or directions given
by an inspector under clause 27, then,
only a fine may be Imposed and not
imprisonment.

8hri Bade: Sir, I support Shrl Dan=
deker. I forgot to give an amendment
to this. Here it is said: “directions
given or requisitions made”. Thess
are very loose words. I have sesn
that these {wo wordg used in many
enactments are considered :o be capa-
ble of coverng a very vasi ground,
Supposing an inspector asks a mana=
ger orf a head of a particulsr indus-
trial undertaking that he shouldq do
something and that direction is not
obeved, do vou mean tn s3v that tha
premristor i- niinithahls fa- that Then
T faii to underetand the difference
brtween the wordg “dirsctirns” and
“requisitions”. This clause is, there-
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fore, very loosely worded. I do not
know whether the hon. Minister has
consulted the law experts. These :wo
words can include so many things.
Therefore, to punish the proprietor
for the fau't of the head of the
department is a wrong thing to do.
This clause, I suggest, may either Le
deleted or some amon”ment, As ‘ug-
gested by my hon. friend, Shri Dan-
deker, may be accept:d.

Shri D. Sanjivayya: Sir, bo'h Dr.
Rancn Sen and Shri Bade in their
amendmen s want that \he punish-
ment should be both imprisonment
and fine, whereas in the clause it is
said:

“imprisonment for a term which
may extend to six months, or
with fine which may extend to
one thousand rupees, or with
both.”

Therefore, we have made provis'on
for both ‘o be levied. I do not think
they shoulg be so harsh on the em-
ployers who might commit certain
offences under the Act.

Coming to the amendment moved by
my hon. friend, Shri Kash Ram Gupta.
which is quite a different one anli
wh'ch seeks to do qui'e the opposite
thing, he wants completely to delcte
the provision relating to imoris-gment
and he savs that it should be only
fine, In most of our eractm-nts both
the-e things exist and, therefore, it
should continue as it is.

Caming to the amendment moved by
Shri Dandvker, T wonld like to say
tha' it is not acceptable to me for
this renson. The clause reads like
this:

“It any person—

(a) contravenes any of the pro-
visions of this Act or any
rule made thereunder; or
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(b} to whom a direction is given
or a requisition is made uader
this Act fails .0 comply with
thz direction or reguisivon,

he shall be punishable....”

Now, the punishing auth-rity will
cerlainly .ake into consideration the
nature cf th: offenes, whether it is
merely non-submission or mnon-pro-
duction of documents or s:mething
sarious. So, taking into ecnside, ation
the nature of the offen ¢, the judicial
authority, the first class magis raieor
city magistrate as th: cas2 may bz,
will eertainly impose such punishment
as is justifiable. Therefore, we (id not
make a szparate provision for noa-
compliance. That is not necessnry.
After all, th2se cascs are not dfled just
by an inspec or. I would like to draw
the attention of hon, Members to
clause 30 which says:

“No court shall take cognizance
of any offence punishabe unier
this Act save on compla.nt made
by or under the authority of the
appropriate Government.”

Similar provisions exist in the Motor
Transport workers Act also. So, I do
not ac.ept any of ‘he amendments.

My, Speaker: Shall I put all the
amendments .ogether?
Shrl N. Dandeker: As myv o d-

ment ig contrad ctory to the other
amendments, it may be put separate-
ly.

Mr. Speaker: All right, 1 will now
put amendment No. 71, moved by
Shri Kashi Ram Gupta, to the vote of
the House.

Amendment No, Tl was put and

negatived,

Mr. Spraker: [ will now put amend-
ment No. 20 by Shri Indrajit Gunty,
72 bv Dr. Rancn Sen, and 276 and 279

by Shri Bade to the vole of 1ine
Houze.
Amendments Nog, 29, 72 1278 and

279 were pu! and negat ved,
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Mr. Speaker: | will now put amend-
ment No. 184 moved by Shri Dande-
ker to the vote of the House,

Amendment No 184 was put and

negatived,
Mr. Speaker: The guestion is.

“That clause 28 stand part of
the Bill."

The motion was adopted.
Clause 2B was aded to the Bill.

Bhri 8, M. Banerjee: I think the
Minister should bring in some amend-
ment so .hat Members could alsu ke
paid bonus for their attendance. Now
there is no quorum in the House.

Mr. Bpeaker: The bell g being
TUng...... Now there is quorum. 1
am very sory that I have to put hon.
Members who were in the Cen'ral
Hall to this inconvenience and dis-
comfort.

Clause 29— (Offences by companies)
Shri N. Dandeker: 1 beg to move:

Page 17, line 2,—

after “includes”, insert—

“an estublishment in the pubuc
sector™ (185)

Sir, this clause 20 is very necessary
clause which defines or indicates wi.o
are the persons to be regarded as
having committed offenzes when the
offending employer is a company. |
am suggesting that in order to make
it clear ‘hat officers of public sector
companics are not exempted from the
geope of this clause, my amendment
may be acvepted. If my amendment
is accepted, it wi'l read: “company”
mrans any bodv corporate and in-
cludes an establishment in the pub-
lic sector, a firm or cther associaiton
of individuzls. 1 presume it is the
intention that any one of the officers
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in the public sector companieg who
commils an offcnce, of the king for
which officers in the ordinary com-
panics cun get pushed around, should
also gel pushed sound. T hope the
minister will agree that the recal-
cilrant people in the public secclor
entenprises should getr the same
punishment which officers in tho
private companies can get for
similar offences.

Mr, Speaker: Wil] not “body cor-
porate” include public sector com-
panies?

Shri N. Dandeker: If they had sim-
ply said “body corporate” iy wowd
have been a different matter. But in
clause 2(18) the B:ll coniains a very
specific definition of establishmen's in
the public sector, Consequently, it will
not apply to public sector companies
unless you include the words “estabe
lishmentg in the public gector”

Shri D. Sanjivayya: 1 would invite
the attention of the hon. Member to
clause 2(9) which reads:

““ompany’ means any company
as defined in sect.on 3 of 'he Com-
panics Act, 1858, and inc udey a
foreign company within the mean
ing of section 591 of that Act;”

Our legal advice is that public sec-
tor is also covered.

Shri N Dandeker: Then, why is
“cstablishmen 8 in the public scestor”
separa ¢ly difined? T find that  an
“establishment in the private sector”
has been defined as that whith is nut
the publis sector. Consequently, 1
am unahle to arcept hat some o ber
deflni'inn for saome other purgoses
necessarily inc udes this  particular
thing for a particnlar purpose. 1 am
concerned  with this poarti~vlay vur-
pose: that is that ‘he establishmon s
in the public sertor roversd bv the
Bill should be rovered by this parti-
cular clause also.

Shri D. Sanjivayya: I have nothing
more to add.
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Mr. Speaker: I will now put amend-
ment No. 185 to the vote of the House.

Amendment No. 185 was
negatived,

put and

Mr. Speaker: The question is:

“Thal clause 29 stand part of
the Bill".
The motion was adopted.
Ciause 29 was added io the Bill,

Clauses 30 end 31 were added to the
Hill.

Clanse 32— (Act not tg apply to ser-
tain classcs of employves)

Shri D. Sanjivayya: I bej to move:
(i) Page 18, line 20,—

omit “and" (B82).
(ii) Page 18,—

after line 21, insert—

“(g) any o'her financial institu-
tion (o her than a banking
company), being an establish-
ment in public sector which
the Centra' Government may,
by notification in the Official
Gazete, specify having re-
gard to—

(1) its capital structure;
(li) its objec!ives and the nature
of its aciivities;

(ill) the nature and extent of fln-
ancial assistance or any con-
cession glven to it by the
Government; and

(iv) any other relevant factor;"
(83)

(ili) Page 18, line 23 —

for “in". substitute “under". (B4)
(lv) Page 18,—

after line 23 insert—

“(xi) employces emploved by
in'and water transnort es-
tabl’'shmrnte operating on
rontes passing through any
other country”.  (B3)
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Shri N. Dandeker:[ beg to move:
(i) Page 17—
after line 35, insert—

“(d) an asociation or ins.itution
having as its object Lae con-
or encourageinent of the
trol, supervision, regulation
profession of law, medicine,
accountancy, industrial and
bu iness management, engi-
neering or archi ecture, or
such other profession as the
Central Government may
speeify in this behalf from
time to time, by .nolification
in the Official Gazette:

Provided that the a:sociation or
institution applies its  in=
rome, or accumulates it for
application, solely in the
ohjects for which it is
established;”. (186).

(ii) Page 17, lines 36 and 37—

for “building operations”, substi-
tute—
*“puilding, construction, load-

ing and unloading or other
operations”. (187)

(iil) Page 18,—
omit lines 14 to 17. (188)

(iv) Page 18—
omit line 20.
(v) Page 17—
after line 37, inseri—

(189)

“(via) employees emp'oyzd by
an employer (other than a
company) whose capital jn-
yvested in the es'ablishment
as evidenced from his books
of acrounts does not exceed
one lakh rup~es at the rcom=-
men:em=nt of the uccount-
ing wear;". (219).

Shri D. 8. Patll (Yeoimal):
beg to move:!

Sir, 1

Page 17—

omit lines 22 to 24. (2TD)
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Bhri N. Dandeker: Sir, first of all,
I will take my amendment No. 10U to
«<lause 32, whereby I am endeavour-
‘ing to put in after line 35 a! page 17
the following. I better begin by refer-
ring to what is already excluded under
‘sub-clause (v), namely, “he Indian Red
“Cross Sociely or any other institution
of a like nature; univessilies and other
educational institutions; and iastitu-
tiong (includ ng hospitals, chaumbers
-of commerce and social welfare insti-
tutions) established not for purposes
wof profit. T am now suggesting that
‘we should add to that list one more
«ategory, namely,—
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“an association or institution
having as its object the conirol,
supervis.on, regu ation or encour-
agement of the profession of law,
medicine, accountancy, industrial
and business managemen , engi-
neering or architecture or suck
other profession as the Central
Governmen. may specify in fhis
behalf, from time ‘o  time, by
notift.aticn in the Officlal Gaz>ite:

Provided that the asso-iation
or institution applies its income
or accumulates it for application
solely ‘o the objects for which
it is established;”,

1 have taken the wording almost en-
tirely from the recent Finance (No.
2) Bill where associations of this kind
have been exemp'ed from tux subject
to the condition tha they accumulate
their incomes for anplications only to
objectives fur which they are inteded.
I hope, the hon. Min'ster will agree
that these assaciations of profe oenal
bodies which regulate a' present the
profession of accounianrcy, such  ws
cost accountan y and general ocouns
tancv, enuineering, architestur: and so
for h. ourht not t4 b~ within the mbit
of this Art in the sams wav a8 Hniver-
sit'es and other educational ins'itu-
tions.

Then, Sir, amendment No. 187 s
concerned with exteniing the szope
of suh-clause (vi)=—rmployecs e¢m-=
ployed through coatractors on build-
ing operations. Exae'ly the same eon-
siderations which apply to the prob-
lem of brincing in ecmolo-ees emoioy=
ed ‘hrough contractors, the Bonum
Commission found. reallv extend d nlsn
to the whole field of ~ontract workers.
The nroner thine here should he that
the -laus~ should he extended to cover
emplovees emploved through contrac-
tors n-t merelv on buildines kot al=n
on construc'ion, Inading and un'nd-
ing or other operationt; in  other
words, contract labou- ax a  whale
ourht tn he  axclodad heranes jt fost
ir imn-actisqhla vaally (o apply These
sorts of laws to them.
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Then, I come to my amendment
No, 219 because log.cally that comes
next. At page 17, | suggest the in-
sertion of one more catugury 1ur ex-
clusion. Ths s in line with the in-
ten jon of exempling the smaller es-
tablishments. The way by which (he
Bill goes to cxempt gmal! establish=
ments is that it will apply to a fac-
tory, meaning an estabiishment  of
ten or more workers using power; it
will also apply to other establis.ments,
that is, any other establishment not
a factory, emp oy'ng 20 or more
workers. That is one way of limaung
the scope. ] suggest another way—
a ne-essary way—which certainly in
the Bonus Commission we did not
think of. This is just one of those
many matters which comes to one's
mind when one goes into it more and
more. I suggest the insertion of only
this category, namely,—

“employeces employed by an
employer (oher than a company)
whose capital invested in lhe es-
tablishment as evidenced Irom his
books of accouits does not exceed
one Jakh rupees at the commence=
ment of the accounting year”,

This will exclude a who'e lot of small,
1i tle people who in many ways con-
stitute an important element in our
industrial development today,—-parti-
cularly in placeg in and around the
cities in Punjab. in ang around some
of the cities of Maharashtra and Guj-
arat, and in many of the cities in
Madras and UP—very smal' men,
small indjustrialists, and eatreprene-
urs, lit'le firms and small [amilies,
whn are embarking upon ancillary
indus ries of all kinds, taking a good
dea’ of risk but making a fairly good
job of it on the whole. I suggest that
this is mlso a necessarv wav of exciud-
ing that kind of small-scale industries,
bthe~ than thase that no~rate as com-

panies. And I, therafore. oress this
smend for consideration by the
Minister,

Then, T will go back tn the other
amendments concerning which 1 have
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not spoken of yet, namely, Nos. 188
and 189. These are con:erned with
eliminating from the exemption list.
cer ain public sector enterprises in-
respec. of which I see no reason whate
ever for their exclusion. The general
line and, indeed, the terms of rofer-
ence, if I may say so, which iimiled
the Bonus Commission in resoect of
public sector enterprisss is in‘cre ting
reading and I will take the liberty to
read it ou!. The first term of reler-
ence wWas:-—

“To define the concept of bonus
and to consider in relation to in-
dustr'al employments, the ques-
tion of payment of bonus based on
profits” etc.

The courts have held that “industrial
employment” includes also employraent
in banking and flnancial insiitutiona
etc. But in so far as the public se'=
tor is concerned the Bonus Comis-
sion was hamstrung by this limit'ng
“note”, namely,~—

“The term, ‘industrial employ-
ments’ will include employment
in the priva e sector and in cstap-
lishments in ‘he public sector not
departmenta’ly run and  which
compete with establishments in
the private sector.”

Even a‘cepting those limitations, I
see no reason why the Industrial Fin-
ance Corporation of India, which is
sub-item (a) under sub-clause (ix),
or anv State Financial Corpora ion
established under section 3, or eny
Joint Financial Corporation es*ablish=
ed under section 3A, of the S ate Fin-
ancial Cornorationg A-~t, 1951, shouid
be excluded. They are not depart-
men ally run concemns: they are al=o
concerns which in fact, comoete w'th
the bankine industrv, moneviendi-g
indust~v, finanrir~e etc, T pe-sally
am nnita plaar  that neither the n=
dustria' Finance Cornoration nor s vy
State Finan~ial Cornn-a'ion ought in
honestv  be excluded , '

the application of this  Act
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The same applies in regard to my
Amendment No. 189 which is con-
cerned with similarly suggesting that
the Unit Trust of India should not
be entitled to any exemption. The
Unit Trust of India operates like ary
other investmant house. There are
any number of investment houses,
invesiment corporations and concerns.
This is one such and it offers a cer-
tain kind of investment while others
offer other types of investment. They
are all competitive enterprises. In-
deed, today, the Unit Trust of India
is the most powerful competitive
enterprise in this field. It is o9e
which is taking timid people's money
for investment in industrial enter-
prises and it is operating as a chan-
nel through which such investments
can take place. 1 am not saying
it has no place in the economic strue-
ture. But what 1 do suggest is that it
is a competitive enterprise  like
others; that it is not departmentally
run; and that, therefore, there is no
case for its exclusion.

Now, I turn to the Minister's own
amendments, partirularly Amend-
mo>nts No. B2 and 83, He has not
taken any painsto explain them. But
1 would venture to make a few ob-
servations on them. Amendment 82
is merely a formal one. Amendment
83 s Intended to insert yet another
category of financial institu jons  to
be exempted, namely,

“any other financial institution
(other than a banking companv),
bxing an estabishment in public
se~tor, which the Central Gov-
ernment mav, by notification in
the Official Gazette, specify ' v-
ing regard to—

(i) its capital stru:ture;

(ify its objeztives and
nature of its activities;

the

(iil) the nature and extent of
financial assistance or any
concession given to it by
the Govermment; and
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(iv) any other relevant fac-
tor;".

The moment I read this, the State
Trading Corporation came to my
mind, the Mining Corporation and
others, which are now mushrooming
both at the Centre and at the State
levels. These are competitive en=-
terprises. They are not departmental=
ly run bodies. Consequently 1 sve no
justification whatever for the Minis-
ter's additional items for exemptinn
from the public sector enterprives
that might otherwise be subject to
this Act.

Dr. Ranen Sen: Sir, under the pro-
vision of this clause, the Goveynment
seeks to exclude not only a large
number of workers but alss various
ca'egories of pe-ple employed In
different spheres of activity,

The first exclusion is the employces
employed in insurance business. in-
cluding the L.I.C, employces. I fail
to understand why the employvees of
the L.IC. have been excluded. If
we consider it from the point of view
of the public sector, even then the
LIC. is not a monoploly concrrn
in that respect. In the fleld of gene-
ral and life Insurance, the LI.C, has
got a place for itself. Therefore,
this is also an industry, an establish-
ment.

Bhri Alvares (Panjim): At least
the general insurance scheme,

Dr. Ranen Sen: It is a competitive
body. Therefore, to debar thousands
and thousands of LIC. employces
under the provision of this clause is
totally unjust. So, from any paint
of view, this shculd not be brought
in by the Government.

Secondly, they have tried to debar
the do-k workers from this, One can
understand about seamen because
there Is an explanation given In the
Bonus Commi-sion's Report which
purports to say that seamepn are most-
ly going outside and sall that But
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:m8 regards the dock workers, they
have got the Dock Labour Board.
They should not be excluded, Lakhs
and lakhs of people are employed in
our docks and the number is increas-
ing every year. So, the Government is
‘doing injustice to this category of
workers who have no means to get
bonus.

Then, I come to the category of
employees of the Universities and
educational institutions, Merely say-
ing that these institutions are not
profii-making bodies would not do
justice. Firstly, the people employed
in the Universities and educational
institutions are very low-paid em-
ployces. They do not enjoy any of
the facilitiecs or privi egss that are
«enjoyed by other workers in other
industries or institutions, They ctre
not covered by any labour law. We
are not linking up this bonus is=ue
simply on the question of profit. 1t
an establishment incurs some  luss,
then a'so the employces get some
bencfit, some bonus, Therefore, it
will be wrong to exclude this catc-
gory of emplovees who are working
in the Universities and edurational
institutirns. They should at least get
the minimum.

Then, again, in thp category of
institutions  established not ~ for
purpose  of profit, the chambers of
<commerre are mentioned, I must
say this is a wonderful thing. The
<hambers of commerce are the cont-
ral organisations of all profit-making
institutions, organisations, industries,
and so on.

Shrl D. Sanjivayya: But the cham-
ber itself does not make profit.

.Dr. Ranen Sen: But they derive
the benefit from those profit-making
organisations and they employ thou=
gands of people. Take, for example,
the Benpal Chamber of Commerce,
the F.IC.CI, the Associated Chawm-
bers of Commerce, et~ ete.
All these are the organisations of
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big businesscs. You are not only
debarring thousands of workers who
are working in the chambers of
commerce but you are aso showing
a little soft cornor for the big busi-
ness people who reprcsent these
chambers of commerce.

With rcgard to the contract labour
also, there are large bodies of en-
gineers and contractors who are en-
gaged In the construction work., They
are really like private organisations
who employ many workers for bu:ld-
ing purposcs. There are big organisa-
tions of the contractors who are en-
gaged in building operations. I have
myself scen it in Varanasi where
big Government buildings are being
constructed through those contrne-
tors and they are cmploying tiou=
sands of prople. Those workers are
a!so being ex-luded,

Various catcgories of workers have
been excluded from the purview of
this Act. Th» hon. Minister has said
that some 45 lakhs of people wi'l *=
getting the benefit. But when s u=
ral lakhs of people are being debar-
red from the benefit of this  Act,
only a few lakhs of peonle will be
getting the benofit, Therefore, 1
submit that at least these catogories
of workers should not bz excluded
from the purview of this Ast

Shri Bade: Sir, I want to move
mv Amendment Nos. 281, 283 and
283,

Mr. Deputy-Speaker: Not now.

Shri Bade: T want to move them
now with your permission, Sir. I
ha! gone out for just two minutes
and 1 covd not move them at that
stage, Tho “caker has allowed it
many times. It is on'y a technical
thing. I may be allowed to mcve
them.

Mr.

speak
allow

Deputy-Speaker: You can
on this clause. But I canuut
you to move them now,
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Sh-*l Bade:
use of moving them because
will not be accepted.

I know there is no
they

Mr. Deputy-Speaker: You can
have your say but I will not allow
you to move them now.

Bhri Bade: Sir, I support the
amendments of Dr. Ranen Sen ond
Bhri Patil. The Government have
excluded the workers employed in the
msurance business. At the same
time, they have excluded the build-
g contractors. As the hon, Minis-
ter knows, the Bharat Sewak Sams)
takes the contracts of building cons-
tructions. What is the specific rea-
son for excluding the building con-
tractors from the purview of  this
Act? So many building contractors
have got permanent employces with
them, say, for exaumple, the carpen-
ters and other labourers also. They
move from onc plare 1o  another.
They take contracts of huge buildings
and construct them. There is one
more thing. | agree with Mr. Dande-
ker regarding the employees of the
Indusirial Finance Corporation of
India, Deposit Insurance Corporation,
Unit Trust of India, and Industrial
Development Bank of India. Why
shou'd these employees be deprived
of the bonus? Because they are in
competition with other lending com-
panies, other companies which do
banking business, they should not be
exempted.

Mr. Depuoty-Speaker; All these
have been explained by the previons
speaker. Thers should not be rc-
petition.

8bri Bade: Repetition in not sn
affence.

1 want to bring une more point
before this House. The amendment
moved by the Government is this:

“any other financial institution
{other than a banking company).
being an establishment in  pub-
He sector, which the Central
Government may, by notification
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in the Official Gazette,
having regard to—

(i) its capital structure;

(ii) its objactives and the
nature of its activities;

(iii) the nature and extent of
financial assistance or any
concession given to it by
the Government; and

(iv) eny other relevant fac-

tor”,

They want to exempt these compa-
nies. That is, they want to grab
more powers in their hands, [t is
like a dictator. Whatever the dicta-
tor wants to do, one line is passed
and he is given the power to dictate.
Here also the Government wants to
grab more powers in this way. At
the same time they are blind to the
fact that this provision is overlap-
ping another provision in the same

Act, ie, the provision under Bec-
tion 36.
“If the appropriate Govern-

ment, having regard to the finan-
cial position and other relevant
circumsiances of any establish-
ment or class of establishments,
is of opinion that it will not be in
public interest to apply all or
any of the provisions of this Act
thereto, it may, by notification
in the Official Gazette, exempt
for such period as may be speci-
fled therein and subject to such
conditions as it may think At to
impose, such establishment or
class or establishments from all
or any of the provisions of this
Act”.

That is, the Government has gol
power under Section 36 to excmpt
any establishment from the provi-
sions of the Bonus Act. Why then
a special provision is made now?
These two provisions overlap each
other., When it goes to the Court,
the judges wil laugh In their sleeves.
They will say: “This iz what Parlis-
ment has done; one section overlsps
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another section; the same provision
is made without looking to the gene-
ral provision that already appears in
Section 3§”. 1 would, therefore, re-
quest the hon. Minister to think
over the matter again &nd not press
this amendment.

Shrl Alvares: I oppose this entire
clause and in particular support the
amendment moved by Shri Patll,
This clause seeks to define the -ate-
gories of employees that will not be
covered by this Bonus Act, Let me
take exception to my friend Dr.
Ranen Sen's justifying the exclusion
of seamen. 1 do not see any reason
why seamen who are employed in a
profit-making industry should be ex-
cluded from the provisions of this
Bonus Act. It is immaterial whether
they work in the air or gea or land.
The seamen also perform an econo-
mic function of normal type as others
do of earning money, earning forelgn
exchange. Why should this cate-
gory of employees be exempted from
the provisions of this Act? In re-
gard to stevedore labour, there is a
specific recommendation in the Bonus
Act. These people arc not employed
in the public or semi-public sectors.
Even, for that matter, they perform
all manual labour which the other
people were performing hitherto They
belong to the private sector. If, at
the slightest suspician, they perform
some sort of & wvery public duty
which is akin to that in the public
sector undertakings in this country,
it should not be taken as s public
sector duty. Therefore, 1 recommend
that stevedore labour also should
qualify for bonus.

Now, in regard to employses em-
ployed through contractors on build-
ing operations, I do mot know why
they have been excluded. It is not
as if the Government wants to keep
down the cost of construction, The
cost of construction is soaring up.
Some of the biggest corporations or
companies or institutions that have
sprung up of late are those of con-
tractors who undertake construction
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work of big type. If anybody exa-
mines the structure of employment
in these corporations or institutions
or organisations, one will come across
the fact that there are thousands of
labour who are perennially employ-
ed on many projects, and the em-
ployment has been continuous for
many years. Take, for instance, the
Bharat Sevak Samaj. It is undertak-
ing construction of buildings in this
country, They get a more favour-
able rate and the employment is con-
tinuous. Why should these emplo-
yees, whether they are in private
organisation or Bharat Sevak Samaj,
be denied any participation in the
profits of their companies, which is
really of a very high order. There-
fore, I say that it is g bad labour
practice for the labour Ministry to
keep on discriminating and adding
to the number of people who will
not be be entitled to the provisions
of this Bonus Act, Therefore, not
only seamen, but also stevedore
labour, contract labour, the emplo-
vees of insurance companies, cte.
should qualify for bonus.

Dr. M. 8. Aney: 1 join my hom.
Friend in demanding that the exemp-
tions made under Section 32 should
be removed and they should also be
brought within the purview of the
provisions of the Bonus Act. 1 parti-
cularly drow attention to sub-clause
(iiiy of Section 32 which excludes
the operation of this Act to emplo-
yees registered or listed under any
scheme made under the Dock Wor-
kers (Regulation of Employment)
Act, 1948 and employed by register-
ed or listed employers. This, in my
opinion, is in utter disregard of the
recommendation of the Bonus Com-
mission. Under ‘Stevedore Labour’,
the Bonus Commission has made the
following obscrvations: —

“There are about 18 stevedor-
ing firms in Bombay and about
34 in Calcutta. The flgures for
other ports are not readily avail-
able. In Bombay, stevedore
labour has been paid profit bonus
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at a uniform rate, but stevedore
labour in other ports is not paid
any profit bonus... "

Then the historical circumstances
arg given, which I do mot want to
read here.

“We are of the opinion that
stevedore labour should not, per
se, be ineligible for bonus. It
hag not been suggested that steve-
doring is less profitable in Cal-
cutta than in Bombay., The cir-
cumstance that employment is
from a pool, in rotation and in-
termittent, is not a good argument
against giving bonus and there
should be no practical difficulties
since a record ls regularly main-
tained of the persons who have
been employed under each steve-
dore”.

My point is that the benefits of
the provisions of the Bonus Act
should be extended to these persons
also, Therefore, the clause which
makes a distinetion by  excluding
certain employees from the purview
of the Bonus Act should be removed,
more particularly that part which
goes against the recommendation of
the Bonus Commission,

Shri §. M. Banerjee: 1 oppose the
whole clause, especially with regard 1o
the employecs employed by any
insurance carrying on general in-
surance business and employees em.
ployed by the Life Insurance Cor-
poration of India. My point Is this.
After 5 heroic struggle, the employees
of the LIC. entered into an agree-
ment with the L.I.C. and got bonus.
Previgusly it was told to them that
the employees of the public sector
projects should mot get any bonus
because those were not profit-making
concerns. The insurance employees
were told by their corporation that
the future negotiations would depend
on the recommendations of the Bonus
Commission and opn the legislation
that was likely to be brought for-
ward in this House. Now,  situms-
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tion has arisen where this Bill is nol
going to be applicable to the geners
insurance employees, the life insu-
rance employees, the dock workers,
the Indian Red Cross Society, and
universities and other cducational
institutions, and institutions including
haspitals, Chamber; of Commerce and
social welfare institutions. Persons
who are responsible for socia] wel-
fare activities in this country will
not have any social security or any-
thing else; they will be deprived of
even bonus. I do not know whether
these omissions are with a view to
minimising or making the total
number of employces entitled to
bonug the minimum possible in the
country.

14 hrs,
The hon, Minister hag said that
about 35 to 45 lakhs of organised

labour will be able to get bonus, I
say that the orgunised labour in this
country is more than a crore; I do
not say thap it runs to crores, but it
is one crore and some lakhs, If
more than 60 per cent of them ar-
not geing Lo be entitled to bonus, then
I would like to ask whay we are
aiming at.

The result of this Bil) will be that
even those concerns which were pay-
ing bonus up to this time would stop
paying it. For instance, the Cham-
ber of Commerce people in Calcutta
were paying bonus to their employees,
known sg the Puja bonus. As you
know, in Calcutta and other places in
West Bengal, bonus is paid only once
« year, and that is during the Puja
holidays. And that is known ag the
Puja bonus. After this Bill ix passed,
those Chamber of Commerce peonle
who are paying bonus now to their
cmployees will no more pay jt. and
they would take shelter under this
clause. I am sure the hon. Minister
may refer ug to clause 34 in this con-
nection. I shall come to that a little
later.
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So far as the LIC is concerned,

that is owned by Government. But

what about the general insurance
emplovees? We had asked for natio-
nalisation of general insurance but
that had not been agreed tp because
of certain big business interests. Th2
general insurance companics are now

paying bonus ip some cases, while
some are not paying at all. Durig
the recent ncgotiationg which the

general insurance employeeg had with
the general insurance companies, the
latter told them that they ghould
wait for the bonus Bill. Now, the
bonus Bil] is belore 30 or 40 of us
who are sitting at the moment in
this House, gnd we are going to pass
it also.

Then, 1 come to the case of the
employces employed by contractors
for building operations. In this coun-
try we are expanding and we are cons=-
trueting many new  buildings, in
De'hi, Calcutta gnd other big places.
Even the rural development schemes
arg now before us, and in all these,
we shall be employing a lot of con-
tract labour. These econtractors have
minted fabulous sums of money out
of the swented labour of the working
people but they would not pay a
single pie 10 the workers. I may re-
mind the House that they are neither
paying the minimum wage according
to the Minimum Whages Act, nor any
dearness allowance or city compensa-
tory allowance or overtime. Actually,
the condition of the contract labour
today is very pitiable. 1 want to
know whether the exclusion of con-
tract labour is due to the fact that the

beloved organisation of the ruling
party, namely the Bharat Sewak
Sama) has got to undertake or has
undertaken contract work in Delhi

und other places and they will also be
obliged to pay bonus if this Bill were
to bp made applicable to contract
lahour engaged in building aperations.
1 am sure that that is one of the prin-
cipal reasons why contract labour has
been excluded from the purview of
this Bill Let it be made clear,
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it that is the only reason, that the
bosses of the ruling party who are
ruling this country will take care of
the Bharat Sewa{ Samaj. It Shri
Nanda iy no longer associated with it,
another Nanda will come who will
take care of the interests of the
Bharat Sewak Samaj. The mere fact
thay Bharat Sewak Samaj will be
obliged to pay some amount out of
{ts abundance to contract labour should
not be a ground for excluding con-
tract labour,

I would submit that the Labour
Minister must react like a Minister
in charge of labour. Otherwise, his
name will go down in history ay one
of the champions of the interests not
only of the big business bosses but
even of the petty contractors who
want to please the ruling party by
giving them Rs. 500 or Rs, 1,000 by
way of donation.

Shri A. P, Bharma (Buxar): Why
Is my hon. friend bringing in doma-
tions here?

Shri S. M. Banerjee; My hon. friend
Shri A. P. Sharma represents thr

railway  workers, and so far as
the Railway Board is con-
cerned, that is not going to

Pay any donation to him, but
am talking of the contractors and
others who really thrive under this.

Shri Alvares: There are contractors
in the railways also.

Sbri S, M. Banerjee: So, I oppose
the entire clause. I hope the hom.
Minister will gafeguard the interests
of these working people who are actu-
ally engaged in expanding our coun-
try.

Bhri N, Dandeker: May [ be per-
mitted to move my amendment No.

1887 In the cenfusion, that has been
been left out.

Mr. Depuly-Speaker: [ had al-
ready disallowed Shri Bade's amend-
ment

8hri N Dandeker: He was not
present then. But 1 wa, present and
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I thought that that would make some
difference.

Shri Indrajit Gupta: I would like
to know whether the hon, Minister 15
going to make any submissions in
support of his amendments. because
I would llke to oppose his amend-
ments.

Mr. Deputy-Speaker: He will say
what he wants in his reply.

Bhri Indrajit Gupta;
going to explain his amendmenis
re we say whether we support
them or oppose them? If he is going
to explain his amendments, then I
shall withhold what I have to gay in

Is he not

opposition until after I have heard
him,
Mr. Deputy-Speaker: The hon.

Member wantg to oppose those amend-
ments?

8hrl D, Banfivayya: Does he mean
that 1 shall first have to speak and
explain my umendments, and then a
second time by way of reply? If he
wantg me o explain my amendmenty
and speak nuw, 1 am prepared to do
50.

8hrl Indrajit Gupta: If he is not
going to sprak now, then I shall start
opposing just now.

Mr. Depu'y-Speaker: Let the hon.
Member cppuse It now.

8hri Indrajit Gupta: But the hon.
Ministey ha; not explained why he
has brought forward his amendments.

Mr, Depuiy-Speaker: He will say
that in his reply.

8Shri Bade: On a point of order.
The practice in thig House for the
last three or four years has been that
whenever an amendment Iz moved,
the Mover moves it ang then we cri-
ticise it. Otherwise, we shall have
Do opportunity to reply to what he
sar
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Mr. Deputy-Speaker: Dr. Ranen
Sen has opposed those amendments
alrcady. 1f the hon. Member wuants
to oppose them he may also do so.

Shri Indrajit Gupta: The procedure
ig that when anybody moves 2n
amendment he first explains it whiie
moving it and then we speak on it

Mr. Deputy-Speaker: I cannot allow
him to meke two speeches,

Shri Indrajit Gupta: 1 would beg
of you to consider whether double
standards ghould be applied here.
When we move amendments, we have
to make our submissions first, and
then the hon. Minister will reply to
them, but when the Minister brings
forward umendmonis, he would simply
move the amendments, and we would
nop know why he has brought for-
ward those amendments, but we would
have to expresy our opiniong on them
al] the same. ...

Shri D, San‘ivayya: I am prepared
to speak. Pe haps if I speak now,
the hon. Member may give up his
ideg of oppasing the amendments. Tt
Is with that intention that I am pre-
pared to speak now,

Shri Indraji’ Gupta: But before
that, T wou'd fust like to say one
word about clause 32....

Mr. Deputy-Sprak~r: The hon
Member can s~y what he wants to
sav once and for all, T eannct a)lew
twa speeches for the same hon. Mem-
ber.

Bhri D, Sanjlvayva: Amendment
No, R? is eniv consequential to my
amendment No. B3. As far as amend-
ment No. 83 ig concerned, 1 would
like to say that clause 32 contemnia-
tes the exc'usion of certa’n c’ssses of
emplayees f-om the purview of this
enactment. We as a Governmont feel
that one more category should be
added through amendment No. 83.
In sub-clause (ix) of clause 32 we
mve enumerated quite a number of
ingitutions like the Deposit Insu-
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rance Corporation, the  Agricultural
Refinance Corporation and so on. We
want that the employees in all these
financial jnstitutions should be ex-
cluded from the purview of this Bill.
In a similar way, if on any future
date, Govi rnment decide to establish
similar financial jnstitutions, the em-
ployees thereof should similarly be
excluded. The apprehension in  the
minds of hon, Members, particularly
of Shri N. Dandeker, seem to be that
institutions like the STC and MMTC
and mining corporations etc. would
come under this category., 1 would
like to say cntegorically that they are
not financial institutions and they
will not come under this. Moreover
precaution has been taken to see tha!
all financial institutions are not ex-
cluded by notification by Governmeni
That is why we say, ‘having regard
fo its capital siructure, its objectives
and the nature of its activities, the
nature und extent of financial assis-
tance or nny concession given to it
by thre Government, and any other 1e-
levant factor’. Unless all these arc
looked into. we are not going to just
exempt ary particular institution or
the employees thereof from the ope-
ration of the Act.

Shri Alvares: It means that if any
institution is heped by Government,
that is a liability and ite employees
will not get bonus, !

“Shr D Sanjivayya: No, what
Governmeny are thinking of 1g jnsti
tutions which are in the interest of
the general public. There Is in  the
country a housing scarcity. Suppose
Governmenti starts a corporation to
advance loans to help Inwer middle
Income groups or other lonwer income
groups to build their own houses. The
rorporation might be excluded. Simi-
larly other corporationg which are in-
tended for the genera] benefit of the
public,

Shri Priya Gupta: But they will
function in competition with private
contractors.
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Shri D. Sanjlvayya: Amendment
No. 84 is merely a drafting change.
Amendmeny No. 85 specifies another
category we are adding  Here we
nave in our mind the route from Cal-
cutta to Assam. There are various
difficulties. Therefore, we thought it
would be in the public interest v
exclude thig category.

Shri Priya Gupta: A canal is being
vonstructed to connect the Brabma-

putra with the Ganges circumven-
ting Pakistan  territory. So why
this permanent exclusion of in'and

water transport workers now?

Shri Indrajit Gapta: When we were
having the general discussion, [ had
occasion to remark that the number
! exemptions which the  Mintsicr
was secking to bring into this Dall
would eventually result in a stute of
affairg whereby this Bill would have
‘o be called not the Paymen® of
Bonus Bill but the Non-payment of
Bonus Bill. I had in ming the whoic
of el. 32 which, if passed, will am.unt
in fact to a greater number of em-
ployees being deprived of bonus ‘han

those who are brought under the
echeme.
Shri S. M. Bunerjee: That is their

socialism,

Shri Indrafit Gupta: The Minister
always tellg us that 40 or 45 lakh

workers would come under the
scheme.
Shrl D, Sanjivayya: Yes,

Shri Indrajii Gupta: Has the Min-
istry worked out. ... ..

Shri D. Sanjivayya: Definitely.

Shri Indrajit Gupta: . .how many
lakhs are covered by all these excinp-
ticns?

Shri D. Samjivayya: Yes.

Shri Indrajit Gupta: Will he te'] us
the figures? He says he has worked
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out the figures very definitely. Bul
he hag omitted to tell ug how many
lakhs are excluded by means of these
cxemptions and exclusions.

Shri D. Sanjivayya: 1 have not
worked out the exclusions. Those
who are covered, are about 45 lakhs
workers—those figurese 1 have got.

Shri Indrujit Gupla; You will find
thet many more are being excluded
under the clause.

Shri D, Sanjivayya: 1 am not sure,

Shri Indrajit Gupta: You may not
e sure,—you should make sure, but
we are sure.

Docs the Minister know  that the
Bombay Dock Labour Board has pro-
vided for payment of bonus for the
dockers in Bombay? Whay will hap-
pen (o that when thig is passed? The
Calcutty Dock Labour Board and the
Madras Dock Labour Board have for
xometime now been considering adop-
tion of the Bombay scheme for their
dockers. But suddenly you bring for-
ward @ Bill which has 4 provision to
exclude this category of workers. So,
1 do not follow what iz the purpose
of this. The dock workers who are
working at our docks and harbours
are, I think, doing a very important
strategic job, handling foodgrains and
other things. But they are sought to
be denied bonus. Similarly the case
of seamen, and so many ot‘er people.
1 am therefore totally opposed to this
clause 32,

As regardg his own amendment:,
the expression ‘any other financiai
institution’ soughi to be introduced
in sub-cl. (g)—a new sub-clause—he
said jus! now that in future we might
set up some institution to give loans
for housing or something like that. I
say when such an institution is get up
in future, we can dea] with it then
He can always come forward with an
amending Bill and extend the Act to
cover it. But he is seeking to pro-
wvide for some speculative future. We
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do not know whether such an institu-
tion will be set up.

Shri D, Sanjlvayya: It is going to
be the immediate future.

Shri Indrajit Gupta: When jt comes,
the Act can be extended, if necessary.
if the House permits. Why should
there be this blanket provision cover-
ing al] financia] institutions? 1 do
not follow why the employees should
suffer because of that.

A word about the exclusion of in-
land water transport workers. |
could not follow his argument, though
1 was waiting to be convinced.

Shri D, Sanjlvayya: I am not in a
position to disclose some of the argu-
ments in the interest of the security
of the country.

Shri jndrajit Gupta: Security of the
country. I know thig clause relates
to only one company in the country,
there is no other company coming
under the definition of inland waler
transport operating on routes passing
through any other country. He knows
it as well as 1 do. There is only one
company ang it is the River Steam
Navigation Company which operates
a river route beiween Benga] and
Assam, part of which passes through
Pakistan waterways. They are em-
ploying rome Pakistanis also today,
although it js the declared objective
of that company (o Indianise ay goon
as possible—I think they ought to do
it; there is no doubt about (t—1ihe
staff. But the point is, why are these
people being excluded? We could
not follow.

There is a copy of g notice with
me which the management in Calcutta
has put up at their dockyard and their
officc on 3ist August. In thiz the
management has clearly stated to the
employeey that they have applieq to
Governmen; for exemption under
section 36 of the Payment of Bonus
Ordinance, and it js receiving the
attention of the Central Government.
Why has the managemen; applied?
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They have -stated the reasons. There
are no secrel reasons to be hidden, as
ke says. The reasons g-e stated in
the notice of the company itself. 1
have no time to read the whole thing
out. But 1 summarise them by saying
that they are pleading that they have
been suffering losses, the financial con-
dition of the company is not at a'l
sound, it has been undergoing losses
for the last three years, flgures are
given and so on. That {s the reason
put forward by them.

The management and control of this
company has recently been taken over
by Government. The capital inves-
ted by the Inchcape family in Englond
remains intact. The House has sanc-
tioned it. Questions have repcated-
ly been asked by me and other mem-
bers during the last three years about
the huge loans which have been
sanctioned by this Government to
this company. Rs. 2} crorey; were
given as loans which they have not yet
repaid. Those loans were given on
the understanding that they would
rehabilitate their old vessels and re-
organise the company angd improve
the operation in this waterway link-
ing two of our states. But nothing
was done, Finally, Government came
forward because the private investors
in order to protect their capital ap-
proached Government ‘You pleass
take over the management; we can-
not manage it any more'. But their
capital is kepy intact. Now the ccm-
pany is p'cading that it made losses
for the last three years.

Bhri D, Sanjivayya: I am told there
are some other companies also.

Shri Indrajit Gupta: Where?
Bhri D. Sanjivayya: Operating on
that route.

Shri Indrajit Gupta: Give me two
names—I would like to  know.

This company is seeking exemption
an the ground of loites suffered over
the last three years. [ say those
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losses, if they were real losses, are
entirely due to the mismanagemenl
maae by the British-owneg company.
It has been taking huge loans irom
Government and doing nothing. It is
disorganising the whole work on that
water route. Now Government has
taken over the management and con=
trol. In fact, we would like Govern-
ment to nationalise it complete.y.

But what is the excuse for coming
forward with a provision to deprive
the employeeg of the bonus? I can
tel] the Minister from my own per-
sonal experience that there is going to
be grave unrest and a lot of trouble
over this. People may have the im-
pression that this relates only to ships
plying on this route. Not at all
They have g ship-building and ship-
repairing works employing 2,000
people. Are these people to be ex-
cluded under cl. 32. Are ship-buiid-
ing and ship-repairing workers to be
excluded from bonus? There is the
Rajabagan woarks employing 2,000
people. They have a dockyard in the
eastern coast doing ship-repairing and

ship-building. They have got their
installations all along the river
Hooghly, whay arg called ghats,

where loading and unleading is dune.
All these people are excluded. I: is
not only the crew of the boats which
pass through the Pakistani waiers.
This is a very serious state of affairs.
I oppose this totally. I am not at all
satisfled by the argument which he
takeg shelter under, saying that the-e
is something which he cannot discicse.
This is not an argument. The argu-
ment is contained here in the Gencral
Manager’s notice that because of
losses they will not pay. 1 say that
that |s no argument. Even if they
make losses, they sghould pay the
minimum bonus, and they should not
be excluded.

Shri D. Banjivayya: First [ would
like to deal with the question of dock
workers since it was referred to by
quiie 1 Iarge number of Members. Dr
Aney referred to the recommendation
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of the Bonus Commission. 1 have also
gone through it. [t gnly says .his that
a system of bonus is available to the
dock workers of Bombay, and similar
systems should be tricd in other ports
for dock workers, and that if an agreed
solution is not found to this problem,
ie, if the bonus issue is not settled
amicably between the dock workers
and the employers there, other methods
ghould be explored by referring the
dispute to arbitration or adjudication
for the purpose. Therefore, we have
already addressed all the Chairmen of
various dock labour boards to examine
this question and to help in finding a
solulion for it. In fact, I have reports
with me that almost all the Chairmen
of the various dock labour boards apart
from Bombay have taken up this qu-s-
tion in right earnest and consultations
and negotiations are going on between
dock workers and the employers there,
I hope angd trust this will be settled
amicably, falling which the recommen-
dation of the Bonus Commission, ma-
mely that the issues should be settled
through arbitration or adjudication,
would be considered.

Secondly, I go to the next item, na-
mely the one relating to seamen be-
cause that also was referred to by
quite a large number of Members.

8hri Bade: Only say you do not
accept the amendments.

8hrl D. Sanjivayya: The Commission
themselves have pointed out—Dr.
Ranen sen pointed out the wpecific
recommenda'ion made by the Bonus
Commis ion—that it wou'd create
difficulties if recommendations were
made applicable to seamen and Lhere-
fore thev have gaid that they should
be egxcluded. In a similar way, various
other categories, insurance etc, are
all excludeq in the light of the recom-
mendations made by the Bonus Com-
misgion.

Thirdly. T come to the workers cm-
ployed through contraetors or in build-
ing operations. Here again, the Bonus
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Commission said that it was very diffi-
cult. They said:

.“We think that the problem re-
lating to workers on building cons-
truction engaged through contrac-
tors is one of evolving and enforc-
ing & proper wage structure. It is
not feasible 1o apply the bonus
formula 1o such workers engaged
through contractors.”

I know that there are quite a large
number of workers engaged in this
industry, We had a conference, a tri-
partite meeting, ani we have taken a
decision to have special legislation ®o
far as the cons.ruction workers are
concerned. So, firstly we have to think
of their wages and allowances and
welfare facilities to be provided for
them. Thereafter, probably we may
think of other facilities for this cate-
gory of workers.

There are various amendments pro-
posed by hon. Members, some to delety
certain categories, some to dele.e the
whole clause. I am not willing to ac-
cept any one of them.

Coming to Amendment No. 188
moved by Shri Dandeker, I think this
is covered by clause (¢), which reads:

“institutions (including hospitals,
chambers of commerce and social
welfare insti utions) estahlished
not for purposes of profit;”

I think the institutions mentioned by
Shri Dandeker are those which are
not for profit, in which case they will
all be exempted.

In the end. T would like to say that
1 am not willing lo accept any of the
amendments proposed by the hon
Members, and I press my amendments.

‘With regard to construction workers,
of course, this does not practically re-
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late to any issuc here but they made
it a sort of political issue. They say
that probably the Government hag ex-
empted, or they do not want that the
benefits of the law shoulq flow to con-
struction workers, because there is the
Bharay Sevak Samaj which is engag-
ing itself in construction etc,, that pro-
bably the ruling party wants bonus
from the capitalists etc. This is g una-
nimous recommendation of the Bonus
Commission, and unfortunately their
own representative, Shri Dange, was a
member of this Commission and he
also agreed to this. Am 1 to presume
that the Communist Party headed by
Shri Dange also wanted a bonus from
the capitalists?

Dr, Ranen Sen: It wus a puckage
deal, that is why Shri Dange agreed
to many thinge because majority opi-
nion waos to be arrived at.

Shri D. S. Patil: Is it not a fact that
the Bonus Commission has sald that
they are of opinion that stevedore
labour should not be inelibigle for
bonus?

Mr. Deputy-Speaker:
is:

(1) Page 18, line 20—
omit “'and" (82)
{2) Page 18—

after line 2], insert—

The question

“(g) eny other financial institu-
tion (other than a banking com-
pany), being an establishment in
public sector, which the Central
Government may, by notification in
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the Official Gazette, specify, hav-
ing regard to—

(i) its capital structure;
(ii) its objectives and the nature

of its activities;
(iil) the nature and extent of finan-
cial assistance or any conces-
sion given to it by the Gov-
ernment; and
(iv) any other relevant factor;".
(3) Page 18, line 23,—
for “in", substitute “under".

i4) Page 18,—

after line 23, insert—

"(xi) employees employed by in-
land wa.er transport establish-
ments operaling on routes
passing through any other
country”. (85)

The motion wax adopted,

(84)

Mr. Deputy-Speaker: I shall now put
amendment Nos. 186, 187, 188 189 and
209 {n the Housc

Amendments Nos, 186 to 188 and 219
were put and negatived.

Mr. Deputy-Speaker: 1 now
amendment No. 271 to the House

put

Amendment No. 271 was put und
negatwed.
Mr. Deputy-Speaker: The ti

q9

is:

“That clause 32, as amended, stand
part of the Bill"

The Lok Sabha divided:

Division No. 22] AYES [1437hrs.
Bal krishm Singh, Shri Chaudhuri, Shrimati K amals Lalit Sen, Shri
Parman, Shri P.C.. Dafic, Shri Malbotrs, Shri Inder J.
Barupal, Shri P.1. a8, Shri Sudhaseu Maniyangadan, Shri
Rasappa, Shei Deshrouk b, Shri B.D. Masuriys Din, Shri
Besrs, SHH Mihuleshwar Meena, Shri Mathur, Skri Shiv Charan
Bhatkar, Shri Harvand, Shri Ansar Mebrotra, Shri Braj Bihan
Bist, Shri J.B.S. Tha, Shri Yogendrs Mehta, Shri LR,
Brajeshwar Prasad,Shri Koedaris, Shri CM. Malkote, Dr.

Chakraverti, Shri P.R.
Chandrabhan Singh, Shri
Chatusvedi, Shn 5.4,
Chaudhury, Shri Char.dramani Lal

Kinder Lal, Shri

Krishns, Shei MR

Keivhing, Shri Rishang

Kotoki, 3hri Liladhar

Mengl, Shri Gopal [t
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Mauthish, Shri

Patil, Shr D &,

Raghunath Singh, Shr

Rai, Shrimati Sahodrs Bai
‘Rane, Shri

Rattan Lal, Shri

Reddy, Shri Lings

Reddy, Sbrl R. 5.

Sadhu Ham, Shr

Aldvares, Shre

Ancy, Dr. M. 5,
Bade, Shri

Baneriee, Shri 5. M.
Bheel, Shri P. H.
Dandekar, Shr N.
Cupte. Shri Indrafe
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Saha, Dr. 5. K.
Sahu, Shri Rameshwar

Sheo Narsin, Shri
Shree Naryan Das, Shri

Shukls, Shri Vidys Charan

Singha, Shri G. K.,
Snatak, Shri Naradeo

NOES

Gupta, Shri Kashi Ram
Gupta, Shri Priys
Krishnapal Singh, Shri
Miars , Dr. UL
Mukerjee, Shri H. N.
Pandey, Shri Sarjoo
Sen, Dr. Ranen
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Subbaraman, Shri

Sumat Prasad, Shn

Tiwary, Shri D. N.

Tiwary, Shri kK. N.

Tiwary, Shri R. §.

Tula Ram, Shri

Upadhyays, Shri Shiva Mhute
Waanik, Shri Balkrishna

Yadava, Shri B. 1",

Seahiyan, Shri

Solanki, Shri

Triwedl, Shel U. M
Warior, Shri

Yadav, Shri Ram Sewak
Yeuinik, Shri

Mr. Deputy-Speaker: The
of the division is:

The motion was adopted.

Clause 32 ar amended. way added 10

the Bill.

Clause 33.— (Act to apply to certain
pending dizputes regarding payment of
bonus)

Shri . Sanjivayya; 1 beg to move:

Page 18, ling 24—

for “2nd Septembor, 1964 substi-
tute—
“20th May. 1965" (2)

Shri Indrajit Gupta: 1 beg to move:

Pages 18 and 19.—
for clause 33, substitute—

“33. (1) Minimum bonus under
scction 10 of this Act shall be paid
in all cases relating to any account-
ing year ending on any day in the
ralendar year 1062 where claims
nave been dismissed because no
surplus was available according to
the formula of the Labour Appel-
late Tribunal

(2) This Act shall apply to all
bonus mattcrs relating to account-
ing year ending on any day in
ealendar year 1962 other than those
cases in which settlements have

result
Ayes 84; Noes 20.

been reached or decisions have
been given except as provided in
sub-section (1)." (31)

Shri Alvares: [ beg to move:
Pages 18 and 18—
for clause 33, substitute—

"33, The Act shall have retros-
pective effect from the accounting
year ¢nding on any day in the year

1962". (272).
Shri Bade: I beg to move:
Page 19,

after line 2, insert--

“Explanation II—A  dispute
shall also hbe deemed to be pend-
ing if the payment of bonus was
not made due to the non-availa-
bility of surplus.”  (2886).

Shri N. Dandeker: Sir, 1 am pol

moving No. 181, but I am moving my
amendments Nos
and 223

192, 220, 221, IR

1 beg to move:
(i) Page 18, line 38—

omit “and any subsequent ac-
counting year." (192).

(ii) Page 18, lines 28 and 20—

for “the appropriale Govern-
ment or before any tribunal
or other juthority”,



4549 Payment of

[Shri N. Dandeker.}

substitute—"and tribunal  or
other adjudicating nutho-
rity" (220).

(iii) Page 18—
omit lines 34 and 35.
(iv) Page 18—

(221).

omit lines 36 1o 41.
(v) Page 19—
omit lines 1 and 2.

(222).

(223).

Bhri D, Banjivayya: Sir, my amend-
ment No. 2 is a simple one, Firstly
we gaid, 2nd September, 1964, because
on that day the Government resolution
was issued on the Bonus Commission’s
recommendations. But we thought
that 29th May, 1965 would be a better
date, because it wag on that day that
the Ordinance was promulgated.

8hn N, Dandeker: Sir, sy amend-
ments Nos. 192 and 221 to clause 33 go
together, They are for deleling certain
words in line 33 and the entire lines
34 and 35 The point of It is quite
simple. It is perfectly understandable
that where a dispute arise; it should
be settled in accordance with the pro-
visions of this Act. But it seems to
me really odd that subsequent years,
even if they have been scttled, should
be unscttled; but that is the effect of
these particular porlilons that I am
suggesting the deletion of. (Interrup-
tions),

Sir, would you kindly ask them to
discuss the war ip the Coffee House?

Mr. Depu!y-Speaker: Order, order.

Shri Raghunatp Singh (Varnasi):
He is practising for the war!

Shri N. Dandeker: Sir, clause 33
says that bonus in respect -of certain
disputed years shall be pavable in ac-
cordance with the p-ovisions of this
Act. This is alright in relation to the
accounting year to which the dispute
relates. gut the clause goes on to add,
“and any subsequent accounting year,
notwithstanding that in respect of that
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tubsequent accounting year no such
disnut, was pending”. That, it appears
to me, Sir, is an odd provision, Where
a thing hasg been settled, no law subse-
quently passed ought to unsettle settled
matters; and frankly I am unable to
sppreciate the reason why this has
pecn put in where no dispute is pend-
ing. Where a dispute ig pending, It is
perfectly correct that it should be
settied in accordance with the prowi-
slons of this Act.

Then, Sir, as regards my amend-
ments Nos, 220, 222 and 223, they are
concerneg with the Explanation. And
the Explanation read; this way:

“A dispute shall be deemed to be
pending before the appropriate
Government where no decision of
that Government on any applica~-
tion made to it under the said Act®

—that is, where the Government have
gone to sleep—

“or such corresponding law for

, reference of that dispute to adju-
dication has been made or where
having received the report of the
Conciliation Officer under the -aid
Act or law, the appropriate Gov-
ernment has not passed any order
refusing to make such reference”

This, really, is incredible, thit a dis-
pute is supposed to be pending be-
caus? the Government have gone to
sleep. 1 am suggesting that if this
“Explanation is to have any mean-
ingful meaning, the wording ought to
be changed. 1 sumgest that the
word  “the appropriate Government
or before sny t:ibunal” ought to be
deleted and ought to be substituted
by the words “any tribunal or other
adjudicating authority” and that the
rest of the stufl ought really to go; so
that a dispute shall be deemed to be
pending only if it wag pending before
eny tribunal or other adjudicating
authority. That is all. In other words,
a dispute is pending only when the
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dispute is pending, and not when
somebody has gone to sleep and has
not done anything about it. So that
it a dispute was pending before any
tribunal or adjudicating authority it
should be regarded as a pending dis-
pute; if it was not so, it should not
be regarded as a pending dispute.
Otherwise, it will open up any number
of cases on which all kinds of letters
may have been written, but no action
had been taken by the Government; all
kinds of things the Conciliation Officers
might have recommended, but no ac-
tion might have been taken. Uncer-
tainty of that kind as to what is a pen-
ding dispute ought not to exist. A
dispute ought to be said to be pending
when it was in fact pending before an
adjudicating authority.

‘That is all that I have to say.

Shri Indrajit Gupta: Sir, the whole
of claue 683 ig extremely cumbersome.
As has bueen found in the course of
the discwsion, It is dificult for any
one to understang what it is. And it
may lead 1o a lot of differing interpre-
tations, and consequently to a lot of
disputes and litigation. We want tu
avoid thet. So | wish to substitute
thut by what I consider to be a much
uimpler clause, or rather two sub-
clauses.

The first one is this. In the existing
Hill there is no explanation or there
is mo provision made for those bonus
disputes which were settled or which
weare dismissed, let us say, prior to
this Ordinance coming into force, and
relating to any accounting year ending
an gny day in the calendur year 1961—
but dismissed on the sole ground that
there wos no available surpius in terms
of the yardstick then avallable, that
ie to say the LAT formula. That yard-
wtick no longer holds good. Once the
Act is enacted there is no question of
there being any criterion for minlmum
bonus irrespective of profit and loss

Therefore, the provision I wish to
make is that in all those cases relating
v any accounting year ending on any
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day in the calendar year 1962 where
the worke:s' claim; have already been
dismissed only on this particular
ground that no surplus was available
according to the formula of the Labour
Appellale Tribunal, in all such cases
the minimum bonus under section 10
of the Act should be paid.

Dr. M. 8. Aney: Even when the cascs
are pending?

Shri Indrajit Gupta: The case is not
pending; case; were pending but they
were dismissed on the ground that no
surplus wag available under the LAT
formula. Since this Bill seeks to put
in retrospective consideration for such
disputes which related to accounting
year ending on any day in the year
1962, on that same bosis those cases
which have already been dismissed be-
cause of non-availability of surplus
under the LAT formula should be <on-
sidered afresh. The minimum bonus
available under section 10 of the Act
which we are going to legislate should
be made available and it should be
paid in all such cases.

Becondly, 1 want to introduce aon
amendment to sub-clause (2) which
would read as follows;

“This Act shall apply to all bonus
matters relating to accounting year
ending on any day In ecalendar
year 1982 other than thoss cases
in which settlements have been
reached or decisions have been
given except as provided in sub-
section (1).7

1 think thi; makes it much more
straightforward and clear. There |is
much less scope for misinterpretation.
Cases where decisions had been givea
by a Tribunal or any such statutory
body or where agreements had been
reached, could not be reopened but in
all the other cases which relate to ac-
counting year ending 1862, this Act
should apply and that should be the
straightforward interpretation given tlo
it



4553 Payment of

Shri Alvares: My amendment seeks
to gubstitute this clause by a very sim-
ple proposition, My first object is to
avoid all the complications and the
various ways through which this clause
seeks to deny bonus from those who
seek it with retrospective effect from
1882. The second point is to re-estab-
lish a healthy practice that the Govern.
ment had adopted hitherto of giving
bonus from the time it had been refer-
fed to a tribunal. [ could recount any
number of instancey where it had been
implemented with retrospective effect.
The Bonus Commission was set up in
1961 and the award came much later.
Now, all tribnuals and 4 , be_
cause of the special circumstances in
which they function, because of the
delays to which they are subject, have
agreed to make it a practice of mak-
ing their awardg retrospective from
certain prior date so that there ghould
not elapse a long measure of time from
the time the issue was first referred
till the time the issue wag finally set-
tled. We have the instance of the
Railways where a tribunal was set up
under Justice Saran in 1955 or 1056
ang the award camg in 1062, An
unconscionable delay resulted and the
railwaymen were deprived of mnot
merely promotion but also the benefit
of the award for six years and also its
cumulative effect, The same principle
must be applied here as the Govern-
ment applies to other awards, that the
Acts or benefits must be deemed to
have come into effect from the account
ing year 1962,

Shri D, Sanjivayya: Two points
were raised by Mr. Dandeker one
that the phraseology ‘subsequent
years' must be deleted. 1f the bonus
formula is made applicable to a bonus
dispute rclating to any accounting
year ending on eny day in 1962 and
it that does not apply to subsequent
years, clause 15 of this Bil] will not
work out because according to clause
15 we have to evolve a formula cal-
led set off and set on; thay shou'd go
on continuously for four years.
Therefore, we have added the words
“subsequent years' so that if once the
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bonus formula is made applicable it
should continue for subsequent years
wlso.

Secondly, with regarg tv the word
‘pending’, pending before whom is
the question. He feels thal it should
be pending befor. a tribunal alone.
The Government feels that if It is
pending before the Government or
a tribunal or & labour coury or any
authority contemplated under the
Industrial Disputes Act it should
apply. That is how we have been
thinking about it.

The apprehensions of Shri Indrajit
Gupta and Pete; Alvares are correct.
In fact what they want to be cover-
ed will not be covered by this clause.
The intention according to the Bonus
Commission recommendation  was
that the recommendations should
have retrospective effect  from the
accounting year ending on any day
in 1962, But as the House is aware.
this particular recommendation was
modified bv a decision of the Gov-
ernment that it will be applicable
only to pending cases.

Dr. Ranen Sen: Why modily this
recommenadtion?
1a

Shri D, Sanjivayya: Because if we
say generally in a bolg way that all
the disputes will by covered, then
disputes relating to bonus which re-
late to the accounting vear 1961-82.
62-83. and 1963-64 even if they were
settled earlier than 29th of May will
al] be reopened. By this time their
accounts would have been closed and
profits would have been distributed
and it may be diffficult even for the
employers to find out the money.
The other point is that if olg disput-
es which had been settled are re-
opened, probably there will he indus-
trial unrest

Shri Priya Gupta: It could be paid

from future surpluses, set off and
set on.
Mr. Deputy-Speaker: I shall put

Government amendment No 2 to the
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vote of the House. The question is:
Page 18, line 24—
for “2nd September, 1964" subs-
titute—
“20th May, 1965" (2).
The motion was adopted,
Mr. Deputy-Speaker: 1 ghall now

put amendment No, 31 to the vote of
the House.

Amendment No. 31 was put and
negatived,

Mr, Deputy-Speaker: 1 shall put
amendment: Nos, 192, 220, 221, 222
and 223 to the vote of the House.

Amendments Nos. 192 and 220 to 223
were put and negatived.

Mr. Deputy-Speaker: 1 shall put
amendment No, 272 to the vote of the
House.

Amendment No. 272 was put and

negatived.

Mr. Deputy-Speaker: [ shall put
No. 286 to the vote of the House,

Amendment No. 286 was put and
negatined.
Mr. Deputy-Speaker: The question
is:
“That clause 32, ag amended,
stand part of the Bill"
The motion was adopted,

Clause 33, as amended, was added
to the Bill,

Mr. Depaty-Speaker: We shall now
take up clauwe 34  There are some
amendments.

Clause M —(Effect of laws and
agreements inconsistent with),

Shri D, Sanjivayya: I beg to move
that: —

(i) Page 19, lines 34 and 35—

for “Ind September, 1964" substi-
tute—

“20th May, 1965". (3).
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(ii) Page 20, line 2—
for “in which" substitute—
“in respect of which” (4)

(ili) Page 20,—

after line 12, insert—

“Provided that any such agree-
ment  whereby the employees
relinquish their right to recelve
the minimum bonus under sec-
tion 10 shall be null and vold in

3o far as it purports to deprive
them of such right”. (5)

(iv) Page 19 lines 18 and 20,--

for “of his salary or wage for
the accounting year”, substitute—

“of the salary or wage carned
by him during the accounting
year”. (211).

Shri Alvares: | beg to move:
Page 19, —

omit lines 18 to 20. (273)
Shri Solanki: I beg to move:

(1) Page 109, line 12—

after “contract of service”, inserl—
“referred to in sub-section (1)
(194)

(ii) Page 18, linc 18—

for “twenty per cent", suhsti-—
tute—

“elght and one-third per cent.”.
(185).

(ili) Page 19—
omit lines 21 o 25
(iv) Page 19, line 35—

for “"any dispute of the nature
specifled”, substitute—

“any such dispute as is speci-
fled”. (187).

(188).

(v) Page 20. lines 5 w0 7—

for “groas profits as reduced
by the direct taxes payable by
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[Shri Solanki]

the employer in respect of that
year”,

substitute—

“the gross profits calculated
under section 4 and as reduced
by the sums specified in clauses
(a) ang (c) of section 8", (199).

(vi) Page 18, line 15—

for “the same ratio to the gross
profits”,

substitute—

“the same proportion to the net
profits™. (225).

(vii) Page 18, line 17—

for “gross profits”, substitute—
“net profits”. (226).

(viii) Page 18,—

omit lines 26 to 31. (227).

(ix) Page 20—
for lines 4 tp 7, substitute—

‘(b) “net profits” in re'ation to
the base year or, as the case may
be to the accounting year, means
the gross profits of that year as
reduced by the following sums,
namely: —

(i) depreciation in respect of
that year, computed in ac-
cordance with the provisions
of clause (a) of section @; and

(ii) any direct tax payable by
the employer, computed in ac-
cordance with the provisions
of clause (c) of section 6 hut
without making any deduction
for any amount in accordance
with clause (b) of that sec-
tion.! (228),

Shri N. Dandeker: 1 beg to move:
Page 20. line 11—
for “formula”, rubstitute—
“secheme”. (220)

Dr Ranen Sen: I beg to move:
Page 19 and 20,—

BEPTEMBER 8, 1866

Bonus Bill 4558

for clause 34, substitute—

“34. (1) The provisions of this
Act shall have effect notwiths-
tanding anything inconsistent
therewith contained in any
other law for the time being in
force or in the terms of any
award, agreement or contracl
of service whether made before
or after the commencement of
this Aet:

Provided that where under any
such award agreement or con-
tract of service employees em-
p'oved in an establishment gre
entitled to bonus under a for-
mula which is more favourable
than that under thig Act, then.
the emplovees shall continue
to be entitled to the bonus un-
der that formula.

(2y Nothing contained in this Act
shal] be construeq to preclude
employvees emploved in any
class of establishmentz from
entering into an agreement with
their emp'oyer for granting
them an amount of bonus under
a formula which is more favou-
rabhle than under this Act”.
(32),

8hri N. Dandeker: 1 beg to move:
Page 19, line 11—
after ‘base year”, insert—

“n accordance with a formula".
(224).

Mr. Deputy-Speaker: Clause M,
together with all these amendments,
are before the House. Has the Min-
ister got anything to say on hb
amendments?

Shri D. Sanfivayya: With regard to
amendment No. 3, T would like to say
that it is only a consequential amend-
ment made to clause 33 where we
have substituted 20th May. 1885 for
2nq September 1864. So, to be in
conformity, in this clause also | pro-
pose, that 2nd September, 1964 may
be substituted by 20th May, 1965
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About amendment No. 4, it is only
& sory of drafting change; we say “in
respect of which” for the words “in
which”.

About amendment No. 5, I wou'd
LikXe to say that it is really a subsian-
tive amendment in the sense that it
gives protection to the workers. Ac-
cording to cliusy 34(3). the emplo-
yers and employees are free to enter
into an agreement with regarg to
bonus amccording to a formula d'ffe-
rent from the formula contemplated
by this Bill. But we do not want

' that the workers should foremo their
_minimum bonus. A similar provis'on
' exists in various enactments like the
Minimum Wages Act Pavment of
Whaeg-s Act and the Workmen's Com-
pensotion Act, ete, Therefore. | pro-
poe~ that the fol'owing proviso may
be inserted:

“Provided that anv such agree-
ment whercby the emnlovees re-
1'nanish their right ta reeeive the
m'nimum hanus under section 10
shall be null and void In so far
B« it nurnntts {0 deprive them of
such right”

Then about amendment No. 211,
thie s alsn a sort of draftine change.
. Insteaa of the wnrds. “of his s¥'ary
or wage for the accounting year™ it
gshould he ‘“of the snlary orf wage
ear~~d by him during the accounting
year.”

Shrl N. Dand=kar: 1 will smenk on
.all our amendments to clause 34.

+ Wr. Devotv-Speaker: Ta he meaking
on the amendments of Shri Solanki
also?

Shri N. Dand-ker: Yes, Sir. 1 ghall
firet take smendment Nos. 224 and
194 {onother: their prirpart iz to nver.
.come the nhiection which T had raised
‘in mv sperch on the motinn for con-
_gideration of the Bill. This ix the
.elause where nng doex not reallv know
what parti-ular awards or arrange-
ments or this or that and the other
dhat ooe i1 talking about in gub-cluuse

196 (Ai) LSD-7.
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(2). My amendment No, 224 is 1o in-
sert the words “in accordance with a
formula” after the words “base year”,
so that it will read “in respect ol the
base year in accordance with a for-
mula under any award”. This is to
make clear that what 1; involved here
1s a comparison of a formula and not
od hoc gett'ements arrived at, at a
time when there wag no Act govern-
ing the payment of bonus, at a time
when things were governed by cus-
tom. or usage, or industry-wi e ugree-
ments, or Supreme Court dec sions. as
modified by agrecments or by prac-
tice. and somctimes under considera-
ble pre sure from labour intercsts and
%0 an. What 1 am trying to suggest
1g that all vague things of that kind
ought really to gn out. and what we
ought to be concerned with, even if
we wished to resurrcet  these old
awards. agrezments. cettlements  and
contracts, ete., fs that we should my
m a specific way, that grants should
be paid to the emplovecs in the old
way if, in that e tabliskrnent, in res-
pret of the base yeor it was paid in
accordance with a formula under an
award, ete,

My next nmendment ia amendmant
No. 1194, It is to point a finzer at
the kind of awards. setilemenis. ele,
that we are concerned with. Let me
read sub-clause (1) of clause 34 which
EayS:

“Save a5 otherwige provided In
{his section, the provisions of this
Act shal] have effect no'-with-
standing anvthint inconsistent
therewith contained in anv other
law for the gime being in force or
in t4s terms of any awa~d agree-
ment settlement or contract of
service. ..." etc,

My amendment pgets over the other
diMiculty T hod evar aub-claus~ (2) a8
it now stands name’y that what we
were pre-umahly tryving to resurrest
in resoect of the hase vear, were such
an award arreemnnt etc., ae in refer-
red to In sub-clause (1). What I am
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trying to do is just to say all this in one
gentence, if the total bonus payable in
any year is less than double the total
bonw: paid to the employees in any
establishment in respect of the base
year in accordance with the formula
under any old award agreement ete.,
then, the relief provided in rest of
the clause will follow.

Then Sir, I will go to the substan-
tlve amendments—Nos. 225 and 228,
The operative wording in sub-clause
(2) is rather an odd one. If the
amount payable under this Act s
less than the amount paid under the
earlier uwards, then, the employees in
the establishments shall be paid bonus
in respect of the accounting year s
if the allocable surplus for that
‘accounting year were an amount
which bears the same ralio to
the profits as in the base year, and
so on, 1 suggest that it should read:
“the same proportion to the net pro-
fits”. Instead of the word; “gross
profits”, it should be ‘the same pro-
portion to the net profits”. That is
another point I would like the hon.
Minister’s attention to be drawn to.
You cannot begin an act by defining
gros: profits and then start using the
same words for net profits, and then
agnin us® the words “gross profits”,
all of which causes utter confusion.
I, therefore, suggest that the words
should be “net profits”: and so, when
for the words “eross profit"”, The
words “net profits”, are substituted,
then, you will get the sensible propo-

gition “the same p-oporion to
the net profits" instead of the
“zame patio”. To summarise, it is an

am-unt “which bear; the same pro-
portion to the net prefits of the =aid
accounting wear ms the total bonus
paid or payable in respect of the base
year bearg to the net profits of the
base year” Thus you get some sensi-
ble proposition instend of & combiex
mixture. “One does not speak of a
ratin”; one ought to speak of a pre-
* portion.
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Then I turn to amendment Nos. 198
and 197. A it stands, it is a com=-
fused sct of provisos. The firsl pro-
viso readg thus:

“Provided that nothing con-
tained in, thi; sub-section shall
entitle any employee to be paid
bonus exceeding twenty per cent
of hig sakiry or wage for the me-
counting year:™

If the amount payable under this
Act happens to be less than under a
formula applied to the base year, 1
agree we have to do something about
it. But I sugge-t that we should not
jump to the other extreme so as to
provide for something that can only
come ynder the normal scheme, There-
fore, after a great deal of thought, I
have put 81|3 per cent, ag the upper
limit, remembering that unlike in the
base year, this jg a limit not merely
of wages, but it i3 eight and one-
third of wages or salary as defined,
which includes dearnes allowance
If you introduce this kind of substi-
tuted arrangrment, it should be limited
to the amount of gne month': wage
and dearness allowance taken fto-
gsther. The second proviso is the most
remarkable one, and I am suggerting
its deletion by my amendment Na
198—omit lines 21 to 25.

Sir, as for “Explana‘ion I" to clause
34(2)., ‘The sub-rlause begins by gay-
ing that if the total bonus pavable
the accounting vear is ]Je's than the
tntal bonus payable in the base year,
ete. certainly we can unders‘ang this
proposition. The total bonus payable
in the accounting year is known; and
it is ea:y to ascertain whether it iz ‘mas
than the to‘al bonusg payable in the
base year. which is also known. Tn
other words, if x which is payable im
the bonus year. is le's than y which is
the bonus payable in the ba e year,
then such and such thing follows
But, Sir, we then have in “Explana-
tion" here which throws simple arfth-
: it, =ays
that thig amount ‘re’ ghall be deemed
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to be leis than the amount 'y’ if a
certain ratio in that year is less than
a certain ratio In the other year. 1
do not know how far “Explanations”
of this kind that “2 plus 2 ghall make
8", or that “3 shall be deemed to be
less than 2, because 1|3 is less than
215" even though solemnly enacted by
this elected parliament, can be & valid
plece of legislation,

15 hra

To give an example, suppose the
bonus payable in the bonus vear i3
Rs. 3 lakhg and the bonus payable in
the base year is Rs. 2 lakhs so that
plainly R.. 3 lakhs is really more than
Ri. 2 lakhs, Nevertheless, Rs. 3 lakhs
must be deemed to b2 less than Rs. 2
kakhs, if Rs. 3 lakhs is a proportion of
Rs § lakhs, namely one-third
whereas Ry 2 lakhy is a proposiion
of Rs. 4 lakhs, rumely half. 1 do not
think provisiong of this kind that the
relative values of numbers and the
validity of arithmetic are to be thrown
out of gear merely becau e gome ratiog
do not tally would be substainable in
law. | suggest this ought really to
be deleted, because it makes non-sense
of the whole thing, for it say; that 3
shal] be regarded as less than 2 it 3
bears a certain ratio to some other
figure, which ratio iy less than the
ratio which 2 bears to some other
figure, I do not think I need
say move about this, I hope, Sir, the
minister has not misunderstood all
this argument abnug rotios which wo-
plies to “Explanation I" and not to ‘he
second proviso, My amendment 10
the second proviso is a different one,
which is to omit lines 21 to 25. he-
cause otherwise you have carry for-
wards and so on 1n relation to a eom-
pletely fclitioug -ituation, really ren-

dering the thing even more
fictitious than it already is.
All my argument about ratios 13

relative to my amendment No. 227,
which seekg to delete “Explanation
T", ie lines 26 to 31.

Turning to page 20 of the Bill I
have moved amendment No. 228 to
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what appears as para (b) under
“Explanation IL" 1 guggest thut we
should substitute for that para same=
thing that makeg some sensible reed-

ing, namely,

Bonus Bill

“'net profits’ in relation to the
base year or, ap the case may be,
to the accounting year, means the
gross profits of that year a; re-
duced by the fallowing sums,
pamely,

(1) depreciation In respect of
that year, computed in ac-
cordance with the provisions
of clause (a) of section @

and

(ii) any direct tax payable by
the employer, computed im
accordance with the provi=
slons of clause (c) of pec-
tion 6, but without making
any deduction for any
amount In accordance with
clause (b) of that section™

Sir, what is gought to be protected
is elear enough, despite all the verbo=
sity, or clause 34(2). I the amount
payable in the bonus year, if 1 may
so call it, i: less tham the amount
payable in the base year, protection
is necessary. I accept it, culting out
all the rest of it. Secondly, if pro-
tection is necessary, what is to be the
mechani m of this protection? Here
again, what is supmested  in sub-
clause (2) Is correct in principle that
vou compare the ratio of this o that
it the amount is lese but not other=
wi‘e. You canrot fictitiously say that
the amount is less, when it is not.
Bu' granting that the amount is less,
it iz right that wou have to have a
base for d>ciding what js o be done.
The base 1 suggest is that you com-
pare the bonus to net-profit propor-
tion of the bhase year with the bonus
to net-profit proportion of the bonus
year; and if by adopting the base year
proportion or bonus to net-profit you
get u better result, that ought to be
the proporticn to be applied lo the



4565 Payment of

[Shri N. Dandeker]

bonus year, And of course, net profit
should be defined in some sensible
fashion. What I guggest is, it should
be defined in relation to the base
year o, as the case may be, to the
accounting year, in the words I have
just read out. Firtly, gross profit
is already defined in the Act, So,
gross profits Jess depreciation admis-
sible for that year again already de-
fined under section 8(a) and lets the
direc. tax, but without any develop-
menl rebate, development allowance
on anything of that kind, gives us the
bet proflt.

' Lastly, Sir, I have a suggestion abou!
sub lausc f3r That is a very im-
portant sub-clause, which has really
nothung to do with what is contained
in sub-clvusss (1 and (2). Really it
should be an ¢ntirely  independent
clause, 1 would like the House to re=
gard it as an independent clause, Tt
say.:

“Nothing contained in this Act
ghall be consiruey to preclude
employees employed in any es-
tab ishment or class of establish-
ment; from entering into agree-
ment wiih their employer for
granting them an amount of
bonus under a formula which is

d'fferent from that wunder this
Act”
The intention is clear. Tt i3 a pro-

positon on its own, which one could
readily support, except for the use
of the word ‘formula’, I cannot find
any formula in this Bill. 1 can find
& scheme  So. we should really sub-
titut~ the word ‘“formula’ by the
word ‘scheme’, There is a scheme in
this Acy and clesrly  anvone e'se
work'ng out a different scheme—the
wo-kers An]  emnlovers together—
ourht to be free and entitled to do that,

Tn that connection., however I must
strongly oppose the amendment no.
B tn cliuse 34 (3) moveq by the
Minister. He iz sesking completely
to dolzat this sub-clause by his
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amendment. If he really intends
that employers and empioyees should
get together and say, “This schume
under this Act is too combersome;
et us get down like sensible people
and worx out an aliernat.ve scheme”,
he is defeating that purpose entrely
by his amendment no. 5 which says:

“provided that any such
agreument whereby the emp-
loyees relinquish their right to
receive minmum bonus under
section 10 shall be nul] and
void",

But why? should not the emp-
lopees wnd employers get togelher
and say, “we want to iske a larger
view of the situat.ion as a whole; we
are going o taie a lurger view over
the years as a whole insteaq of just
this year or that?".

1t may we']l be that the employers
and employees sitling tlogether can
work out a beiter scheme, if not fet-
tereq in this way, which the workers
might well be willingly agreeable to
accept. I suggest with the utmost
scrioumes: hat the whole propose
of this admirable provision, which
ought to be a scparate gection, which
is in accordance with the recommen-
dations of the bonus commission,
namely, that the parties shoulq be
entrely free to work cut a complete-
ly different scheme satisfactory . to
both of them wil' be totally defeated
by the minister’s asmendment. Every
endeavour to achieve workable al-
ternatives will b. completey de-
feateq if this kind of a prov'sp is put
round ths neck of hoth the parties
which savs:

“Provided that any mich agree-
ment whereby the emplovees re-
linguish their right to receive
the min'mum bonus under see-
tion 10 shall be nul' and void in
so far ay i* pu-ports to deprive
them of such right”

1. therefore, oppose it
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Shrl Indrajit Gapta; Sir, it has
become clear for some time that lnis
clause is & sory of the core of Uus
Bill, in the scnse thal all the assur-
ances whigh were given tg us fur
the last year or two by the hon.
Minister as 10 the r.ght of the woiker
to maintain his exist.ng rights and
privileg.s, the assurance that he
would be given protection, are sought
to be embodied in tais ciause. It has
alsy become clear thal whoether it be
the worke:s or emp oyers ncluding
even the State Governments, they
arc all, [ can say, most apprehensive
about the consequences which are
likely to follow from this section be=
cause it is. as Shri Dandekor said,
so confused and so difficult to inter-
pret. I know in my State the Labour
Commissioner himself sa'd that if
interpretations of this clause aris'ng
out of honus dispules becomy a com-
mon feature in the furture ang they
have 1o he dealt with bv his office
he will just have to close the doors of
his office becaus, he does not know
how to dea' with them. The emp-
loyers are also saving that they are
unable to mdks head ang tail of it
The workers are apprehensive that
the Bill will somehow or other work
to thelr disadvantage. Therefore thin
amendment which has been suggested
by my hon friend amendment No.

Shri D. Sanfivayya: Are employ-
ers agreeable to your formula?

Bhrl Ind-ajit Gopta: I am not In-
teresteq whether they are agreeable
or not If they are agreeable there
is no need of any legislation. But the
point is, c'arification and simplifica-
tion are required. Otherwise. this
section will become the death-knell
of this whole Act. T am sure the
Minister does not want that there
should be endless litiration ang d's-
putes. We should attemnt tp simo-
litv anA clarif- it as far as nossible.
With that object in view Sir, his
amendment has been moved

Mv amendment seeks substitution
of the whole clause. As far as the
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firsy part of my amendment is con-
cerncd, the only change suggesied
here is—] am not pressing this parti=
cular one very much—thay in the
‘ast sentence of the clause where ib
says. "... of any awurd agree-
ment, seltlement or cuulract of ser=
v.ee made before the 29th May,
1905 insicad of “29th May, 1965" it
may read “before or after the come
mencement of e Act” I think once
this become a4 stitute, then with rela-
tion to  this particular clause the
date 28th Muy has  no puarticular
validity. Onece this Act comis into
force, in this pariiculir context iy ie
better to say: “made hefore or after
the commeneement of this Act”.

Then, this  so-ealleg protection
clause, which the Minister tuok nreat
pains to explain, though 1 have not
understood anything of it nor was
Shri Dandelar, as far as I  could
malke out, able to understand .

Shri N. Dandeker: Sir, the Minls-
ter asked whether I would be aggree-
able to this amended wversion of the
entire clause 34. I would like 10 say
at once that Mr. Indrajit Gupta's
amendment No. 32 is far more ac-
ceptable than the present clause.

Shri Indrajit Gupta: So vou are
getting agreement from the two
main parties to the dispute.

Shri A. P. Sharma: Such agree-
ment will be there sometimes.

8hri Indrajit Gupta: You make
some unons in the private sector

too; then you will know (Interrup-
tions).

Sir, the Minister had explained
yesterday that the protection which
is sought to be given here iz pot pro=-
tection of navy quantum of bonus but
protection of the ratin. He sa'd It is
not possible to protect the quantum.
He wonis to protect the basis ar the
ratio. I also wan: to protect the
basis—ca’l it & formula or call it »
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scheme.  The proviso that we have
put in our amendment is:

“Provided that where wunder
any sucn award, agreement or
coniract of service, cmployees
employed in an cstablishment

. are enlitled to bonus wunder a
formula which is more favour-
able than that under this Act,
then, the cmployees shall con-
tinue to be entitled to the bonus
under that formula."

You may call it ‘scheme’ or ‘for-

mula', 1 do not mind. 1 am also ask-
ing for protection of the pasis. the
scheme or the formua. [ am not
asking for the protection of any par-
ticular quantum, My contention is
that wherever there ig an ex.sting

formula or a scheme arrived at
generally by agreement with the
employers—they agreed to it be-

caus2 they felt that they had the
capac'ty to pay according to that
formula or scheme, it is not some-
thing imposeq or thrust on them it
was an agreement entered inte
voluntarily by them—and where such
a formula or stheme is more favour-
ahle tn the woarkers than the formula
provided for in this Bill (hat pre-
wvious formula shou'q continue. Why
ghou'd not that previous formula
cont nue to hold good in =urh cases,
I wonld like to know? This is not
askting far mroatection of anv ausn-
tum, Why should vou put it in this
cumbersome, complicatey way?

Shri D. Sanflvayva: What about
thes maximum 20 per cent, the “set off”
“set on”.

Shel Indrajit Goota: You want to
make It as comnlicated as nossible,
T* the Aanantum ix legs. then the ratio
has to be worked out and the ratio has
to ba maintained. Whv do von want
to mo shout It In this round-shout
wav. ANl emnlovees and workers
@ havine paenrehensinne ahout dfe-
Ptes aria'ng hecause thev are afrajd
that where they have been getting
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bonus under some other existing
formula or agreement that pasis wil
be remov.d. 1 am only seek:ng, by
my amendment, (o protect that
basis. The quantum may, accord-
ing to the formula, work out to be
more in some years angj less in some
other years bicause it all depends
upon the work.ng of that establish-
ment {from year {0 year,

Thirdly, with regard to sub-clause
(3), there also. in the lagt line, I
have siid: “Nothing contained in
this Act shall be construed to pre-
clude employees employed in gny class
of estab’ishments from enter.ng into
an agreement with thelr employer
for granting them an amount of bonus
under a formula whech is more
favourable than under thig Act” ln
the existing rlause it i: said:
“which is different {from that under
this Act”. The qucstion is, what are
you excluding. Already the M nister
has brought forward an amendment
which means that they cannot enter
into an agreement which is unfavour-
able to the workers. It has to be in
relation to the minimum bonus. It
cannot be ‘ess than the min'mum
bonus. That means_ this facility or
opportunity that vou are giving to
employees and emplovers 1o  enter
into an agreement different from that
under this Act means that thev can
enter into a more favourahle agree-

ment and not a less favourahle
agreement. Then whv not put it in
a  strai~htf~rward way, inctesd af

mying ‘different from that under this
Act” T onlv want that these words he
changed into: ‘“granting them an
amount of bonus under a formula
which is more favourible than under
this Act”. That Is the real issue.
That is the provision you want to
make. 11 they can enter inta a mu-
tual agreement and arrive at a for-
mula which is more favourable than
that under this Act they can do so.

Bhri D. Sanjivayva: It may be less,
but not less than the minimum.

Bhri N. Dandeker: Sir, may T gpeak
in support of this amendment?
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Mr. Deputy-Spraker: The amend-
ment was before the Housp when he
spoie. He has a'ready spoken on the
amendments,

Shrl Alvares: My amendment does
not go into such details because I do
not en‘ertain any hopes, as Shri
Indrajit Gupta does, about the fate of
those amendments. Before I speak on
this amendment I would like to say
that this Labour Minister will have
the invidious distinction of going
down in the history of labour legisla-
tion as one who has taken away the
maximum ben-fit from labour which
they were enjoying.

‘While giving stalistics in his gpeech
he said that 45 lakhs workers will
<come under the provisions of mini-
mum bonus getting Rs. 18 crores, But
he has kept sil>nt on this issue as to
how many will be deprived by re.
moving certain employers from the
liability 10 pay and how —any more
will be deprived by excluding certain
categori~s from qualifying under the
Bonus Act, What is the total quan-
tum of bonus reduced by increasing
the tax on dividend from 7 to 8.5 ner
cent and on reserves frem 4 to 6 per
cent and other measures? What is
th number of seasenal workers and
others who have been deprived of
this bonus under this Act? Finally,
what is the number of people whno
werg Retting honus under existing
afremen's prior  to this Bill and
which agreements will no longer have
currency, and what |3 the quanium of
bonus invalved thore? If an acsess-
ment ia made of 311 this, ong will find
that this Labour Minister's Govern-
mrnt has given to industries crores
of rup~es worth of concession simply
by denving labour. which were
entitled hitherto to the benefit of this
bonus aereement and bonus practice
by introducing ecertain disqualifying
provisions in this Bill,

Bhri Kashi Nath Pande referred to
the agreements entered Into by the

employees of the sugar mills with the
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management under which they were
Eelling a larger gquantum pf bLonus.
Now their bonug will be reduced
because of the limitation placed by
this Bill. Simiarly, in the Bombay
textile industry thore were agree-
ments of far-reaching consequence
which, I am sure, had set the model
in the matler of participaton by
workers in the profits of a particulur
industry. Now. I dn not understand
why there should bs this set on and
set off. If the Bonus Bill had accept-
ed the liability to pay the minimum
bonus of 4 per cent and maximum of
20 per cent, its obvious imolication s
that the Bonus Bill does erncede the
principle of deferred wage, Now,
instead of participation being free and
unhindered, why should thers be a
limitation? If we examine the pro-
visions we will find that in spite of
al] these things, in every conceivable
manner the Governm~nt has put res-
trictions upon the ausatum of bonus,
Under clause 34(1) 411 progressive
sgreements in the field of happy
industrial relation-hip betwren
labour and emplovers have been
thrown to the wolves as of no conse-
quence; all India agreements which
should have heen  enenuraged  and
which are more progressive now come
under the guillotine of this Act.

In scction 34(2) there Is 5 sugges-
tion about ra‘io. Now, what is the
meaning of this ratio? Why should
you say that in the accounting wear
the ratio of bonus to the profits chould
be the same as Tn the base venr when
you have the overall guillotine of
20 por cent and nothing mrre can be
paid? Suppose In the base year
the ratio is more than in the account-
ing wear, will they say that the ratio
should be maintained even if the
quantum of bonus is more than 20 per
cent of the wages pald? No. they
would not. So, this provision has no
meaning. no relevance because You
are ultimately applying the guillotine
that whatever ratio applies, favour-
able or unfavourable, nobody can gat
more than 20 per cent of the wage,
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Then there is 3 pious hope. T do not
know why Shri Indrajit Gupta, im
spite of his experience of trade
unionism, now holds out the possibili-
ty of any employer giving the workers
& better formula or more money than
the Act specifies. Which employer
will do it?

Shri Indrajit Gupta:
many instances,

1 can quote

Shrl Alvares: ] am referring to the
future, afler the Act comes into force.
Even though the Labour Minister
eynically hopes, which employer
would now offer a new formuly wh ch
is botler than the Act, after the
Minister has given an pbsolute pro-
tection to the employers that in no
case it will be more than 20 per cent
of the total wauges? I would like to
dream of the day when gny employer
would be so silly as to forget his own
interest, which the Government have
safeguarded, and offcr bonus which
is greater than 20 per cent of the
total wages. Therefore, [ recommend
my amendment to the House, which
suggests that the limit of 20 per cent
should be removed and all existing
agreements should have currency,

Shrl Bade: I want to support the
amendment moved by Shrl Indrajit
Gupta, Sub-clause (3) says:

“Nothing contained in this Act
shall be construed to preclude
employees employed in any estab-
lishment or class of establish-
ments from entering into agree-
ment with their employer for
granting them en amount of
bonus under g formula which is
different from that wunder this
Act”

It is @ plous wish or hope that the em.
ployerg will, afler the Act comes into
foree, enter into an agreement which
has g formula different and more
favourable than the exisling pne or
what the Act provides. A ecriticism
was made by the emolovess that this
Bonus Bill Is really a Bogus Bill and I
wns rather surprised to hear that
eriticlsm. But after reading rnub-
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clause (3) it appears that our Labour
Minister is labouring for and is
making all efforis Lo prolecl {he em=
ployers and not the employces. The
employers have been given the
exemption of six years, exemption of
super profits tax, development rebate
and all sorts of other exemptions, Se,
it the hon, Labour Minist.r wants
that there should be no labour dis-
putes in future and the labour dis-
putes which are plready settled should
not be re.opened, 1 think he should
think over the matter afresh, In the
cnd at lbast the Labour Minister
should sing some song which is in
favour of the cmployees.

Shrl S. M. Banerjee: [ want to sup-
port the amendment moved by Shri
Indrajit Gupta, If this amendment is
not geeepted, what  will happen is
that no employer will enter into any
agreement and give more than what
is provided in the Bill. The minimum
will be 4 per cent and the maximum
20 per cent. | will give you some
illustration, Concerns like Cooper
Allen and JK Rayon uscd to pay their
workers 4§ per cent or more accord-
ing to the agre*ments that they have
arrived at with their employers. Now,
when this Bil] becomes an Act they
will pay only 4 per cent. Even thougly
this Bill has not become an Act, under
the Ordinance, under the Bonus Com-
mission Report and the various state-
ments lssued by the hon, Minister, the
employees have taken sheller and
they gre prepared to pay only 4 per
cent, even though they used to pay 6,
8 or even 10 per cent in the past. The
proviso to this amendment reads:

‘“Provided that where under
any such award, agreement or
contract of service, employees
employed in an establishment gre
entitled to bonus under g formula
which is more favourable than
that under this Act. then, the
emolovees shall continue to be
entitled to the bonus under that
formula.”

Nothing is going to be los* by acc~vt-
ing this amendment. After all, Shri
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Dandeker, who is representing the

smployer . . . |
Bhri N. Dandeker: I am not.

Shrl Harl Vishna Kamath: The
people of Gonda,

Shri 8. M. Banerjee:
senting them.

Shri N. Dandeker: | ought to know
better whom I represent.

He is repre-

Shri S. M. aBnerje*: Shri Dandeker
mys that the amcndment of Shri
Indrajit Gupta is much better, much
more favourable .

Bhri N. Dandeker: I said much
better; not more favourable,

Shri 8. M. Banerjee: [ was referring
to it comparatively. So, in this parti-
cular cas®, if the amendment s ac-
ceptable to Shri Dandcker, I o not
know what the hon, Minister will lose
it it is accepted. After all, he has
taken all the trouble just to please
the employers. So, I think, if a
Member who was also a member of
the Bonus Commlssion agrees, let him
accept that.

Mr. Deputy-Speaker: The hon.
Member's time is up.

Shri 8. M, Banerjee:
you hurry over Billa?

Mr. Deputy-Speaker: We
taken three days over this BillL

Why should
bave

Bhri D. SBanjlvayya: We have taken
more than 18 hours.

Shri Harl Vishnn Kamath: Time ean
be extended by the House, It is an
important Bill,

Shri 8. M. Banerjee: Generally all
our Arts are declared ultra wires the
next day by the Supreme Court
because we do not attach any impert-
ance to these. The Minister should
also become sensibl~. What is the
use of passing this Bill if it is to be
declared wu'tra vires tomorrow? 59,
we should read every line of it whe-
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ther in English or in Hindi The
Congress Members should also read

it. [ am speaking for their education
also.

So, I say that this amendment is a
harmless o.c and this should be
accepted. If he do*s not accep: this
amendment also, definltely there is
nothing lefi for us but to ask for a
division. Su, we request that he will
consider it and try to give some bene-
fit to the employces

Dr, Melkote (Hyderabad): Mr.
Deputy-Speaker, Sir, in clause 34, line
7, there are these words, nomely, “in
respeet of the base year”. It e said
here:—

“Tf in respect of gny accounting
year the tota! bonus payable to all
the employers in any establish-
ment under this Aet it jess than
the tolal bonus paid or payable to
all the employees in that estab-
lishment”

It Is in respect of payment and not
in respect of—

“under any award, agreement,
scitlement or contract of service™.

This may lead to a certain amount of
amblguity and if it goes in a court of
law how it will be interpreted in the
court cannot be said. I, therefore,
plead with the Minister to clarify that
the provision is very clear, The words
“in respect of the base year” should
come after the words “under any
award, agrecment, settlement or con=
tract of service” and not before, This
clarification should come from the
Minister so that the intention of the
Government may be known tq every-
body and the law courts may not
interpret it as they like.

Shri A. P. Sharma: 1 also wanted
to point out the same thing, namely,
whether the words “in respect of the
basp vear” apply to bonus pavahle to
all the employees in an estohlichment
or they apply 1o award etc, We sug-
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gest that it should apply to awards
etc. and not to the payment of bonus.
That is what th: Labour Minister
should take care of.

Shrl D. Sanjivayya: 8ir, this s
really a very important clause and
that is why several hon. Members
have taken a lot of time Straight-
away lct me consider the amendment
proposed by Shri Indrajit Gupta and
supported by gther hor. .fembers, I
would also like to say tnat this sub-
stitute clause, if accepted, will upset
the whole scheme of the Bill, namely,
the set-on and set-off. Unless the
set-on and set-off is there, the
workers will not get even the mini-
mum bonus  Somie of the hon. Mem-
bers feel that there ghould be no res-
triction wi'h regard to the maximum
and that sky should be the limit, I
would like to psk them then why the
minimum should be there and why a
minimum of 4 per cent should be
paid cven when there is a loss,

Shri Priva Gupla: Because that s
the socialistic theory, The minimum
should be pinned down.

Shri D. Sanjlvayya: That is why
we have accept~d that we should fix
a min‘mum bonus of 4 per cent or
Rs. 40 whichever 13 higher in spite of
the fact that there is a loss, We
should also have n maximum, [t was
recommended by th> Bonus Commis-
sion and was accept~d. Therefore 1
am not in a posilion to accept this
amrndment,

Shri Indrajit Gupta: My amend-
ment only says, “bv agreement". In
a particular case, they might agree
How does it affect your minimum
bonus, the general clause?

Shri D, Sanjivayya: Suppose, In a
particular vear their bonus issue is
settled in accordance with the provi-
sions of the bonus law and later on,
In the second year, they enter into an
agreement and decide upon bonus ac-
cording to a formula which ls differ-
ent from that of this Bill. then the
wet-on and set-off will be disturbed.
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Shrl Indrajit Gupta: They know that
also.

Shri D. Sanjivayya: There is also
another asp:zet which I would like to
place before the House. If the ratio
betwecn the bonus paid and gross
profits is less than the ratio between
the allochblz surplus and gross profits
in the accounting year, the basis is
protected. 1 will give an example.
Suppose, in the base year 'he gross
profit was Rs. 100 lakhs and the bonus
paid was Rs. 20 lahs, the perceniage
is 20. Now. if in the accounting year
they earn Rs, 100 lakhs, they must pay
Rs, 20 lakhs and if they earn Rs. 200
lakhs, thev must pay Rs 40 lakhs; so
that the ratio is kept up.

Then with regard to the fact where

the quantum was less in the gecount=
ing year than in the base vear, proe
bably my hon. friend, Shri Dandeker,
might have misunderstood Explana-
tion I gfter the se~ond proviso. Sup-
“a:v in the base year the prof*
Rs. 6 lakhs and the bonus paid was
Rs. 2 lakhs, it is one-third or 33.1/3
per cent, Suppose, in the accounting
year the gross profit is Rs, 12 lakhs
and the bonus paid is Rs. 3 lokhs. the
quantum is higher in the accounting
year. In the past ycar it was Rs 2
lakhs and in the accounting year it is
Rs 3 lakhs: so. the quantum is higher,
Even then, it is considered less
because .

Shri N. Dandeker: It Is simple
arithmetic,

Shri D. Sanjivayya: Let me com=
plete myv sentencs. Even before my
completing my sentence, if hon. Mem.-
bers were to interrupt me, I will =it
down. Let them speak or let me
complete my sentence.

Even then, it is considered Iless
because Rs. 2 lakhs is one-third of
Rs. 6 lakhs, that is, 33.1/3 per cent
and Rs. 3 lakhs is onlv one-fourth of
Rs. 12 lakhs, that is, 23 per cent; po,
25 per cent is less than 33:1[3 per cent
though the quantum is certainly
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higher. Rs, 3 lakhs is higher than
Rs, 2 lakhs. Even then this bas's 1s
protected, that is, the ratio is pro-
tected and out of Rs. 12 Jakhs also
they will get one-third or 33.1/3 per
cent, that is, Rs. 4 lakhs. That is the
meaning of Explanation 1 to the
second proviso.

Shrl Indrajit Gopta: If It is more
than the ratio then the ratio will not
be protected.

Shrl D, Sanjivayya:
feel; hon. Members can have their
own interpretation, 1 am sure, my
interpretation is correct and they glso
feel that it should be correct,

Th's 1s what I

Then the other amendment which
Shri Dandeker moved was that it
should be . .

Shri Indrajit Gupta: So, you will
not gceept this amendment?

Shrl D. Sanjivayya: No, Sir.

The other amendment is that it
should be according to & {ormula.
Suppose, there is no fo'mula. The
employer comes fo:ward and says, 'l
give threc months' bonus” and it is
accepled by the employees without
any disputo—there is no dispute—it
should be protected. It is a sort of
unwritten agresment, an  unwritten
settlement, 1 would say. If it has been
there, that also should be protected.
Thercfore I am not accepling that
amendment which says that it should
be according to a formula.

Next is the criticism of rclause 34
(3) by Shri Indrajit Gupta which
was ably answered by the hen, Mem-
ber, Shri Peter A'vares, with whom
1 agree. No emplover would entsr
into an agreement with the emplo-
yees to pay  higher quantum of
bonus. Therefore I am pressing my
own ameniments and am not accep=
ting any of the other amendments.

Mr. Deputy-Speaker: The ques-
tion is:

(i) Page 19, lines 34 and 35—
for “2nd  September, 1984"
subrtitute—

=20h May, 1965 (3).
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(ii) Page 20, line 2,—
for “in which" substitute—
“in respect of which” (4).
(iii) Page 20,—
after ling 12, insert—

“Provided that any such agree-
ment whereby the employees
relinquish their right to receive
the minimum bonus under sect-
tion 10 shall be null and void in
so far as it purnoris to deprive
them of such right". (5).

The motion was adopted.

Mr. Deputy-Speaker: I shall now
put amendments Nos. 32, 104, 105,
196, 197, 199, 224, 225, 226, 227, 228
and 229 to the vole of the House.

Amendments Nos. 32, 184 to 197,
199 and 224 to 229 were put and nega-
tived,

Mr. Depuiy-Speaker:

tion is:
Page 19, lines 19 and 20,—

The ques-

for “of his salary or wage for

the  accounting year”,
substifute—
“of the salary or wage eamed

by him during he accoun=
ting yecar*. (211)

The motion was adopted.

Mr, Deputy-Speaker: I shaul now
put Amendment No, 273 moved by

Shri Alvares to the vote of the
House.
Amendment No. 273 wae put and
negatived,
Mr. Deputy-Speaker: The question
is:

“Thot c'ause 34, sz amended,
stands part of the Bill",

The motion was adopted.

Clause 34, as amended, was added
to the Bill.

Clause 35 was added to the Bill



4581 Payment of

Clause 36— (Power of exemption)

Mr. Doputy-Speaker: There are no
amendinents,

Dr. Banen Sen: 1 want to speak on
this clause.

Sir, this clause gives wide powers
to the approprinte Government to
excrmnpl certain cacgories of esablishe
ments and faclories or even one face
tory or ong cstab ishment. I do not
understand why this  Government
should t:ke this wide nower in their
own hands or lo give this power to
the appropriate Government. Qur
experience in the trade union move-
ment has been that often the Gov-
e nment, either the Central Govern-
ment or the State Government, take
this power to exempt cerlain cate=
gorics of factories irom the provi-
sions of Factory Act and that results
in serivus diffi~u'tics for the workers.
Even if his Bill is passcd, there may
be occasions—we are very suspicious
of the Government's attitude—when
the appropriate  Government may
take nowers to exempt rcertain fac-
torles or establishmen's from the pro-
visions of this Act thereby depriving
a large number of workers from the
benefit of this Bi'l. Therefore, I do
not find any justification for the ap-
propriate Government to take such
wide powers as is provided in clause
36, Will the hon, Minister kindly
explain why such wide powers have
been given to the appropriate Govern-
ment?

Shrl D. Sanjivayya: I think such
a provision is really necessary and
desirable. In case the Government
feels that in the interest of the coun-
try or in the interest of the economy
of the countrv or for certain other
reasons certain establishments have
to be given exemption, it should be
done.

Mr. Deputy-Speaker: The question

“That clause 38 stands part of
the Bill".

The motion was adopted.
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Claute 36 was added to the Bill

Clauses 37, 38 and 39 were added
to the Bill

Mr, Deputy-Speaker: There |is
Amendment No. 138—New Clause
I0A.

This is by Shri Sreekantan Nair—
he is not here.

The question is:

“That clause 40 stands part of
the Bil".

The motion was adopted.
Clause 40 was edded to the Bill.
First Schedule
Shrl N. Dandeker: I beg to move:

(i) Page 22, line 14,—

for “Bonus"”, substitute—
“Bonus to employees”. (230)

(ii) Page 22, line 21—
after “paid”, insert—

“to employees”. (231).

Amendment No. 230 is concerned
with making it clear that in the First
Schedule, item 2 (a) to be added
back in the computation of gross
profits is “bonus to employees” and
not just “bonus” because there are
various types of bonuses, production
bonus, bonus to employees not cover-
ed by the Act, all kinds of things;
and I suggest this may be made clear
by saying “Bonus to employees” and
not just “bonus”.

Similarly, Amendment No. 231 I»
concerned with adding back bonus
paid to emplovees in respect of pre-
vious acrounting year. The footnote
reads, “If, and to the extent, char-
ged to profit and loss mccount” and
quite right'y this is to be added
bick. Here. too the bonus in ques-
tion should be bonus to employees.

Shri D. Sanfivayya:
the Amendments.

1 accept both
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Mr. Deputy-Speaker: 1 shzll now
put Amendment Nos 230 and 231 to
the vole of the House.

The question is:
(i) Page 22, line 14,—
for “Bonus”, substitute—
“Bonus to
(ii) Page 22, line 21—
after “paid”, insert—
(231)

employees”. (230)

“to employees".
The motion wns adopted,

Mr. Deputy-Speaker: The question

“That First Schedule, as amend-
ed, stands part of the BilL"

The motion was adopted,

First Schedule, a; omended, was ad-
ded to the Bill,

Second Schedule
Shrli N. Dandekrr:
(i) Page 27, ling 4—

1 beg to move:

after “Capi'al expenditure”, insert--

“that is to say, any expenditure
which brings into existence any
cap.tal aszet in respect of which
depreciation is dedurtible under
clause (a) of section 6 of this
Act, or for the acruisition of free-
hold or leaschold land.  (200).

(ii) Page 28, line 11—
for *Bonus”, substitute—
“Bonus to employees.” (232)
(ili) Page 286, line 23—
after “poid”, insert—
“to employees”. (233)

Sir, T will first deal with my
Amendments Nos. 232 and 233. They
are precisely to the same effect as
the two amendments 1 moved earlier
to the First Schedule,
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Bhri D. Sanjivayya: 1 accept them,
Bbri N, Dandeker: Now, I shall

deal with my Amendment No, 200.

Again, this concerns the question of
computat'on of gross mrofit. Quite
rightly, in computing the gross prufl,
one hag to gdd back capital expendi-
ture. However, as | was going
through all this, 1 came to the con-
clus'on that I should suggest some
meaning to the expression ‘capital
expenditure' if we are tn avoid wun-
necessary trouble in relation to  the
whole problem, particularly in rela-
ton tn the nucst'ons that we dea’t
with earlier this  afiernoon, that is,
about  the acceptability of accounts
and so on. I mm sugg~:ting  that
after the words “capitnl expenditure®
should be added these words, namely,

“that is t> say, any expenditure
which brings into existence any
capital asiet in respeet of which
depreciation is deductible under
clause f(a) of section & o' this
Act, or for the acquisiton of
frecho'd or leasehold land"™

1 submit that would nar cw down
the poisible s2ope for dispute as to
what is ecapital exoenditure. I mny
remind the Minister that this iy con-
ecerned with capital exnenditure only
1o the extent that it happens to be
charged up in the profit and loss
account. [T have nothing more to
add. This amendment should be
easily understandable.

Shri D. Sanjivayya: Here, the hon.
Member is t-ving in define “capital
expenditure”, as to what it means and
all that. T have not difined it in the
Bill and neither the Bonus Commis-
sion has g ven us anv definition. So,
I do not think. we should try to de-
fine it here. Let us keen the ex-
preasion “rapital exnenditure™ as ;uch
which is very wel] understoad So, I
am not in s position tu arccot Amend-
ment No. 200. I am arcepting Amend-
ment Nos, 232 and 238
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Mr. Deputy-Speaker: 1 shall first
put Amendment No. 200 moved by
8hri Dandeker to the wvote of the
House, ¥

Amendment No. 200 was put
nagatived.

Mr. Deputy-Speaker: [ shall now
put Amendments No. 232 and 233 1o
the vote.

and

The question is:

(1) Page 26, line 11—

for “Bonus”, substtute—

“Bonus to employees”, (232)

(i) Page 26, line 23—
after “paid”, insert—

“to employees”. (233)

The motion was adopted.

Mr. Deputy-Speaker: The question
is:
“That the Second Schedule, as
amended, stand pary of the BIL"

The motion was adopted.

The Second Schedule, as amended,
was added to the Bill,

Mr. Deputy.Speaker: The Defence
Minister will be miking a statement
at 4-30 PM. and not at 4-00 P.M.

Shri Indrajit
move: —

Gupta: 1 beg to

(i) Page 30, line 42,—

for “T8 per cent” substitute—
"8 per cent”. (40)

(li) Page 31, ling 4,—

for "5 per cent." Substitute—

“2 per cent.™ (41)

(i) Page 31, line 37—
for “1'5 per cent.” substitute—

“8 per cent” (41)
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(iv) Page 31, line 43.—

for “5 per cent.” substitute—
“2 per cent” (43)

(v) Page 32, line 13.—

for “8'5" per cent." substitute—

“6 per cent™ (d44)

(vi) Page 32, line 16—

for “6 per cent.” substtute—
“2 per cent” (45)

(vii) Page 32, line 22—

for '8'5 per cent" substitute—
“6 per cent” (48)

(viil) Page 32, line 32—

for “B'5 per cent. substitulew
“§ par cent” (4T)
(ix) Page 33,—

after line 46, insert—
“Provided further that the sum

no to be deducted ghall not in any

case exceed 6 per cent. of the capi-
ta] invested.” (50)

Shri Kashi Ram Gupta:
move: —

(1) Page 33, line 5—

I beg to

after “firm" insert—

“whose capital investment in the
establishment exceeds rupeeg one
lakh”. (79)

(ii) Page 33—
aftey line 32, insert—

“Provided further that where a
firm's capita] investment in the
establ shment is rupees one lakh
or below, the total remuneration
of Partner's jn such an establish-
ment sha'l be forty per cent. of
the gross p:ofits”. (80)

Shri N. Dandeker: [ beg to movei—
(i) Page 30—
for lines 11 to 13, substitute—
“(ii) An amount ealculated at
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4'5 per cent. gbove the Reserve
Bank of India rate on its average
paid-up equity qapital plus ils
share premium account during
the accounting year;”. (201)

(i) Page 30, line 14— ¢
for “8 per cent. of", substitute—

“an amount caleulated at 2 per
cent. above the Reserve Bank of
India rate on™. (202)

(lil) Page 30, line 25—
for “B'5 per cent.”, substitute—

“calculated at 4.5 per cent
above the Reserve Bank of India
rate”. (203)

(iv) Page 30,—
after ling 36, insert—
“Provided further that—

(i) where the employer, being
a fo elgn company within the
meaning of gection 591 of the
Companies Act, 1956, prepares
no separate balance-sheet in
respect of its Indlan business,
the total amount to be de-
ducteq under thig item shall
be calculated at 45 per cent.
above the Reserve Bank of
India rate on such amount of
capltal computed in such man-
ner as may be prescribed;

(Li) where under the provisions
of seeton 3 or of sub sec.ion
(2) of section 16 of this Act
a departm:nt, undertiking or
branch of an establishment is
to be treated as g separate
establishment for the purpose
of computation of bonus, (hen
the equity share capital, the
share premium account and
the reserves ol the establish=-
ment gz a whole shall be al-
located to such separate estib.
lishment in the same propor-
tion as ity sales turnover
bes-s to the total turnovey of
the establishment as 5 whole”
(204)
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(v) Page 30,—
for lines 42 to 45, substitute—

“(ii) an amount calcu'ated at
3:5 per cent, above the Reserve
Bank of India rate on Its average
paid-up capital angd its average
share premium account during the
accounting year”. (205)

(vl) Page 31, ling 4,—
for “5 per cent. of”, substitute

“an amount calculated at one
per cent. above the Reserve
Bank of Indin rate on". (208)

(vily Page 31, line 37—
for “7.5 per cent. o!”, substitute—

“an amount calcu'ated at 3.8
per cent. above the Reserve Bank
of India rate on". (207)

(vill) Page 30,—
(1) after line 19, insert—

“Provided that where the com-
pany hag a branch, department or
undertaking  situated outside
India, the profits of which are ex-
cluded from the gross pro-
fits of the companv in accordance
with Item 6(by of the Second
Schedu'e. then. the Investment
made in such depirtment. branch
or und~-taking (heine the to'al
net debit balance In respert there-
of anpearing In the books of
sccoun's of the commanv) zt the
commencement of the a~cnrunting
venr shall be evcluded as follows,

thay is to say:—

the ageregite amonunt of such
investmeont shall be de-
ducted from the reserves ¢f
the comnanv; snd the
halanes, if anr. ghal be
deducted from {ta paid-up
equity capital:®; and

(ii) ling 20—

after "P-ovided”, insert “fur-
ther”. (2M)
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[Shri N. Dandeker]
(ix) Page 31—

(1) after line 21, insert—

“Provideg that where the bank-
ing company has a branch
department or undertaking
situated outside India, the
profits of which are excluded
from its gross profits in
accordance with Item 8(b) of
the Fi-st Schedule, then, the
investment made in such de-
parimenl, branch or uncer-
taking (being the total net
debit balance in respect there-
of apnearing in the books of
accounts of the banking com-
panv) at the commencement
of the accounting wear shall
be cxc'uded ag follows, that
18 to say:—

the aggregite amount of ruch
investment shall be deduc-
ted [rom the reserves re
ferred to in para (ili) above;
and the ba'ance, if any,
sh1'l be deducted f om Its

prid-up  equity capital:";
and
(1) lne 22—
after “Provided”, insert "fur-
ther”. (235)

(x) Page 32, lines 13 and 14—

for “8'5 per cent. of its paid up
canital ag at the commencement
of”,

substitute—

“an amount ealculated at
4.5 per cent, above the Re-
serves Bank of Indin Hate
on jts average prid-up capi=
tal during”. (238)

(xi) Page 32, line 16,—
for "6 per cent of”, substitute—
“an amount calcu'ated ot 2 per

cent sbove the Reserve Bank of
India Rate on". (237)
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(xii) Page 32—
for lines 22 to 28, substitute—

“4. Co-operative society.—(1) an
amount calculated at 4.5 per cent
above the Reserve Bank of India
Rate on the average capital in-
vested by such society In its
establishment during the accoun-
ting year as evidenced from its
books of accounts;”. (238)

(xiii) Page 32, liney 32 to 38,—

4590

for “B°5 per cent. of the capital
invested by him in his establishmeat

as evidenced from  his books

of

accounts at the commencement of the

accounting year:",

substitute—

“an amount ealeu'ated at 4.5
per cent. above the Reserve Bank
of India Rate on the average capi-
tal invested by him in his estub-
lishment during the accouni..g
year as evidenced f:om his bioks
of accounts, or a sum of fifteen
thousand rupees, whichever is
greater:”. (239)

(xiv) Page 32, line 38—

for "to whom", substitute—

“or a firm to whom or to the
partners of whom,”. (240)

(xv) Page 32, linc 40,—
a’ter “hm", insert—

“or by its partners”. (241)
txvi) Page 33, line 85—

after *a firm", insert—

“other thin g firm engaged

wholly or m2in'y in the professiun
of law, medicine, nccountancy,
industrial and business manage-
ment, engineering or architecture
or such other profession as the
Central Gove'nment may notify in
this behall.” (242)
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(xvii) Page 33,—

omit lines 9 and 10. (243).
Page 33, line 11—

omit “clause (a) of section 6".

(xviii)

(xix) Page 33, line 34—
after “an individual”, insert—

“other than one who is engaged
wholly or mainly in the profes-
slon of law, medicine, accoun-
tancy, industrial and business
management, engineering or wur-
chitecture or such other profession
as the Central Government may
notify in this behalf,”. (245)

(xx) Page 33, line 36,—
after “per cent.”, insert—

“or, in the case of a Hindu un-
divided family, 35 per cenl”.
(248) !

(xxi) Page 33—
(i) line 40—

omit “after deducting deprecia-
tion";

(1i) omit line 41; and
(iif) line 42,—

omit “of clause (a) of section 6",
(247)

():d!)ﬁnﬂ.ﬂmih—
odd at the end—

“7. All employers.

1196 (A1) LSD—8.

BHADRA 17, 1887 (SAKA)

— e e -

Bonus Bill 4592

“or, in the case of a Hindu un-
divided family, sixty thousand
rupees”.  (248)

(xxiii) Page 33,—
after line 46, inseri—

“Provideq further also that
where such employer is an jndi-
vidual or a firm, engaged wholly
or mainly in the profession of
law, medicine, accountancy, in-
dustrial and business manage-
ment, engineering and architecture
or such other profession as the
Central Government may notify
in this behalf, an amount cal-
culated on the following scale by
way of remuneration io such em-
ployer, that is to say—

for every such individual, or
in respect of each partner of
every such firm, who has
been practising the pro-
fession:—

(i) for less than 5 years—
Rs. 18,000.

(ii) for over 5 yearg but less than
15 years—Rs 36,000,

(iii) for over 13 years but less
than 20 years—Rs. 48,000,

(lv) for over 20 years—Ra. 60,000."
(248)

(xxiv) Page 34—
after ling 9, insert—

By way of Rehabilitation Allowance
in respect of Plant, Machinery, Equip-
ment and Factory Buildings in res-
pect of which depreciation is allow-
able in accordance with the provisions
of clause (a) of section 6, an amount
calculated at 5 per cent. of the ori-
gina] cost of only such of (hose
assels ns were acquired, installed.
erected or built in any accounting
year not earlier than twenty-five
years, or later than ten years, pre-
veding the accounting year,
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8. A_II employers engaged in Min-
ing and Quarrying Industries
(including Coal and Ore Min-
ing).

9. All employers engaged in Tea,
Coffee, Rubber and other Plan-
tation industries,

_ Shri Kashi Ram Gupta: Mr. Deputy-
Speaker, Sir, my amendments relate
to a basic policy. What 1 have been
experiencing uptill now is that the
Government does not make any diffe-
rence betwecn the big man and the
small man. When I see this Schedule,
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By way of Wasting Asset Allowan-
cel—

(a) at 4 per cent. of the original
cost of acquiring the following
rights and assets, namely:—

Freehold, leasehold or other
forms of mining and quar-
rying rights, including sur-
face rights connected there-
with, regardless of whether
the payment therefor are ex-
pressed as payments by way
of Premium, Salami, Com-
pensation, Goodwill, Ow-
nership Right, Exploitation
Right or otherwise, and ir-
respective of whether pay-
ments were made in lump
sum or by instalments, and
including Capita) Expendi-
ture incurred on the deve-
lopment of such rights to
the extent that—

(i) the same gre not admissi-
ble as expenditure under
the Income-tax Act; and

(i) depreciation is not al-
lowable in respect there-
of in gpccordance with the
provisions of clause (a)
of section 6 of this Act.

(b) in addition, the whole of the
minimum royalty or dead
rent paid in respect of mining
and quarrying in the accoun-
ting year, to the extent such
royalty or rent is inadmissi-
ble as expenditure under the
Income-tax Act.

By way of Replantation Allowance,
an amount calculated at 4 per cent.
of the original cost (excluding the cost
of land) of such plantations as were
actually under plantation erop during
the accounting year.". (250)
particularly the list of firms, T find
something more astonishing. T find
that those people who invest more
have to pay the lcast and the poor
people have to pay the most. So far
as the registered firms are concernad.
1 have made calculations and found
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that those firms whose capital goes
above Rs. 5,00,000 have to pay only
the minimum according to this for-
mula and 1 fail to understand how
even the labour leadcrs could agree to
this formula. It shows that they did
not care to see the cffects of calcula-
tions.

I would not have minded if this
had stopped at that. But the diffi-
culty is that the smaller man has to
pay more. Take, for instance, a firm
consisting of four technicians; their
capital is small but they will have to
pay one-third of their income. Sup-
pose they earn Rs. 20,000; out of this,
they shall have to pay Rs. 35 as
income-tax and they have to part
with Rs. 1,500 from their earnings of
Rs. 5,000 each for bonus payment. I
do not know how such a thing can
be said as not amounting 1o exploita-
tion. It amounts to exploitation on
the other side, On one side when we
defend those employees whose income
goes upto Rs. 1,600 per month, natu-
rally we shall have to sec the other
side also. My amendment is that those
people whose capital investment in
the establishment exceeds rupees one
lakh should have 25 per cent. and
those whose capital investment goes
below Rs. one lakh should have 40
per cent. Even then they shall have
to pay more than the minimum, say,
about 10 or 12 per cent. So the basic
thing is that, unless and until Gov-
ernment adopts a policy of protecting
the legitimate interests of labour and
the investors in the small sector by
treating them on quite a different foot-
ing, this will adversely affect the
growth of thousands of small indus-
tries that are springing up in this
country. If we do not care to see as
to how the labour works in these in-
dustries, we shall reach a stage when
the small industries will cither have
to close down or the employers there
would adopt malpractices and would
not be called employers but as
‘dacoits’. It will be very just if the
Minister accepts my amendment that
those having a capital of rupees one
lakh or below, the pariners may get
more than 25 per cent. On the face
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of it, it may seem that labourers will
not benefit by this. But it is not so.
We have to see the all-round picture
of the whole thing and not one side
of it. At the end, I may say that
labour legislations wuptill now have
always been looking to the interests
of small men. This is the first time
that we see that the interest goes
against the labour. Because labour
is, more or less, mobile, they work.
at will and go from village to village,
the calculations will be a tremendous
task. The legitimate interests of all
concerned should be protected and if
we only say ‘let him pay’, he will be
able to sustain himself? Can we think
how a person who earns Rs. 5,000 and
is asked suddenly to part with
Rs. 1,500, can sustain himself with
Rs. 3,5007 It is not at all possible,
Therefore, if the Labour Minister
would take the trouble of calculating
all these things, I think he will accept
my amendment, which is a legilimate
one.

Shri Indrajit Gupta: 1 do not want
to say very much on my amendments
because this matter has already been
dealt with in the general discussion.
All these amendments which I sug-
gest relate to one single guestion, ie,,
I wish that in all cases in the Third
Schedule the rate of deduction which
is being provided for paid-up equity
share capital should be reduced to
6 per cent and in all cases the deduc-
tible percentage on reserves should
be brought to 2 per cent. My conten-
tion is that, if we are asked to vote
for the Schedule as it stands in the
Bill, the Minister ia really asking us
to wvote for the dissenting note of Mr,
Dandeker to the Bonus Commission.
It was not possible to do that then
because we had our representatives
on the Bonus Commission and the
Government had also sent its repre-
sentative; all of them got together and
the majority of them recommended
lower rates than those provided for
in the Bill. Only because Mr. Dan-
deker had a note of dissent, it is in-
corporated in the Bill and we are
asked to vote for it. Actually what
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[Shri Indrajit Gupta]
the Minister is asking ws to do is
something which is totally contrary
to the democratic principle of majo-
rity recommendation. Also I would
like to point out that, since on this
very vital question, which affects the
size of the surplus which would be-
come available for bonus, the Gov-
ernment has arbitrarily and unilate-
rally modified the majority recom-
mendations of tht Bonus Commission,
in our amendments we are proposing
deduction percentages which are the
same as those which were incorporat-
ed in the formula previously. Now
it is not a question of compromise on
anything since the Bonus Commis-
sion's majority formula was itself a
compromise. Since that was over-
thirown by the Government and they
prefer to accept the recommendation
of only the representative of the pri-
vate employers, as a matter of prin-
ciple we want to insist through the
amendments that only that much de-
duction should be permitted which the
Labour Appellate Tribunal itself had
permitted in its previous formula
which held good for so many years.

16 hrs,

1 would also like to point out that
in this Bill the employers are not call-
ed upon to give any proof as to whe-
ther their reserves are actually being
utilised as working capital or mol
Appropriation can be made, and de-
ductions can be made, but as to whe-
ther those reserves are actually ems-
ployed as working capital, and if so,
10r which period, they are not requir-
ed 1o furnish any information or
proof ete. Therefore, this is a most
arbitrary provision, and 1 oppose it

It is quite obvious that as a result
of the concessions which are sought to
be made here in those industries par-
ticularly which are capital-intensive
industries, the trade unions have got
every apprehension that a substantial
portion of their surplus will be com-
pletely wiped out and as a result of
this, there will be nothing left for
payment of bonus at all.
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Shri N. Dandeker also may again
repeal his argument, and 1 am sure
that it will be echoed by the hon.
Minister, that unless a satisfactory
rate of dividend is assured it is not
possible for them to attract capital.
That is the old hackneyed argument.
But I wish to say that actually this
is something out of its context, be-
cause what is provided in the Bill has
nothing to do in fact with the actual
rates of dividends. This is purely a
notional thing. The actual rates of
dividends are something quite diffe-
rent. What is being put in here is
only & notional rate, and the notional
rate does not bear any real practical
relation to the actual rate of dividend
which is being paid. So, this argu-
ment does not hold good at all If
the Bonug Commission members
could decide, in a majority, on a par-
ticular flgure or percentage, I do not
sce why Government should throw it
overboard and ask us to accept Shri
N. Dandeker's formula. It is quite
obvious that this has been done sim-
ply under the pressure of big capital,
and, therefore, we oppose this totally,
and we are pressing for our amend-
ment,

Shri S. M. Banerjee: 1 rise to sup-
port the amendment moved by my
hon. friend Shri Indrajit Gupta, and
in doing so, 1 wish to point out that
the fear in the minds of the working
classes in this country that as a re-
sult of this Bill they will not be en-
titled to anything morc than 4 per
cent has come true. We have said
enough already to show how the al-
locable surplus will dwindle after all
these deductions are made. There-
fore, my hon. friend has moved an
amendment which seeks to substitute
‘6 per cent' in place of '8'5 per cent’
in page 32, line 13, and ‘2 per cent’ in
place of ‘6 per cent' in page 32, line
16. The reason for the suggested am-
endment is very clear. Unless the al-
locable surplus is a reasonable am-
ount, no employer will pay more than
4 per cent. We have seen that the
employers do not want to pay bonus.
1 know that there are certain employ-
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ers who have not paid bonus since
1961 or 1962. Now, we are in the
year 1965. All the big business-
houses are just waiting for the pas-
sage of this Bill and after that they
will declare boldly and firmly with
the patronage of Government that
they will not pay more than 4 per
cent bonus. So, I would request the
hon. Minister to kindly throw some
light on this matter and tell us whe-
ther this aspect has been considered
by them and whether the unammous
recommendation of the members of
the Bonus Commission representing
the working classes was at all consi-
dered,

1 can understand the viewpoint of
Shri N. Dandeker or the viewpoint of
the employers. They want to keep
reserves for various purposes But
have we ever assessed whal fabulous
profits they have earned either in the
name of the emergency or even with-
out the emergency? Have we asses-
sed what their working capital was
before and what it is now? Have we
pssessed whether they were paying
dividends in the past or mot
and if they were paying to
what extent? Since we are having
@ mixed economy in our country, I
want that the employers should also
flourish, but should they flourish at
the cost of the employees or the
workers? That is a matter to be con-
sidered. 'The employers are aiming
at this Government with a double-
barrelled gun. They want exemp-
tion from excise duty and other
things and they also want these de-
ductions, They want these for rais-
ing their capital or for raising their
reserves,

That is why we carnestly appeal to
the hon. Minister to consider this most
vital problem affecting the workers.
This was the only case where modifi-
cation was made by Government, and
which was resented to by all, whe-
ther in the INTUC or in the AITUC
or in the HMS or in‘the HMP or the
UTC. All of them were unanimous in
their opposition. If Government go
on tinkering with an award, if they
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modify something merely on the basis
of a note of dissent submitted by one
of the members of the commission,
then the award loses its sanctity. I
am afraid this Government tinkered
with the Pay Commission award.
Our late-lamented Prime Minister
Shri Jawaharlal Nehru had seid that
this might not be an award but it was
tantamount to an award, and yet Gov-
ernment tinkered with the recommen-
dalions; certain favourable recom-
mendations were not accepted by
Government, In a similar manner,
we find that in the case of the Bonus
Commission, the workers' representa-
tives unanimously decided about
something, but merely on the basis
of a note of dissent, just to please a
handful of the big business or the big
business-houses, Government have
shamelessly modified the report of
the Bonus (Commission and brought
help to the employers. Today when
they are talking of socialism or mov-
ing towards the socialistic patiern of
society, they have to weigh the work-
ing people agginst a handful of em-
ployers. After all, the contention and
the ideology of the employers is one
based on money. Do Government also
subscribe to that ideology? 1f they
really subscribe to that ideology, then
1 say that all the talks of socialiam
are nothing but a hoax. Therefore,
1 would make an earnest appeal to
the hon. Minister to kindly reconsi-
der this matter, J know he comes
from the tciling millions, and his
heart bleeds for the common people
and for the working classes. If he
has becn compelled by the cmployers
and by his Cabinet colleagues to do
this in order not lo displease the em-
ployers at this critical hour of natio-
nal emergenty, I would like to know
whether Government are  really
counting on the employers who want
this emergency to continue and who
actually want that they should earn
fabulous profits. In all fairness, 1
would submit that the hon. Minister
should be fair to the working people,
who are the backbone of this country.
But if Government are going to be-
have like this and they are going lo
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hit them below the belt, 1 do not
know what the fate of this country
is going to be and what the fate of
democracy is going to be and last but
not least what our tall talks of social-
ism mean.

Payment of

Shri N. Dandeker: Sir, I have a
large ber of dments on the
Third Schedule in my name. I shail
endeavour to be brief, but the pro-
blems are so difficult that 1 hope the
House will show some indulgence in
view of the difficulties in dealing
with this. T would like to group these
amendments into various types or
categories so that I can take a number
of them together,

The first group of amendments that
1 would like to take up consists of
amendments Nos. 234 and 235 which
are concerned mainly with certain
problems of computation of capital
not dealt with in Schedule III con-
cerning which I imagine disputes will
arise and concerning which, therefore,
I feel that provision ought to be made.

My first amendment is amendment
No. 234, This is concerned with an
Indian company operating also abroad
or having a branch abroad co
with growth of exports and other
means of overseas development. For
instance, companies like the Associat-
ed Cement Company have factories
outside India and a number of other
companies having branches outside
India. There is no provision in the
third schedule, in the case of ordi-
nary companies having branches out-
side India, as to how the capital en-
gaged sbroad is to be computed anc
so on. My proviso is to this effect—
that where the company has a branch,
department or undertaking situated
outside India, the profits of which are
to be excluded from the gross profits
in accordance with itemm 6(b) of the
Second Schedule,—the Second Sche-
dule provides for companies having
branches outside India,—such profits
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are t0 be excluded. Item 8(b) reads:
“Profits of, and receipts relat-
ing to, any business situated out-
side India".
They are to be excluded. Quite pro-
perly, therefure, from the capital of
such concerns ought to be excluded
their capital employed abroad. My
suggestion is connected with this,—
that where such gross profits are to
be excluded, then the investment
made in suck departments, branch or
undertaking (being the total net debit
balance in respect thereof appearing
in the books of accounts of the com-
pany) at the commencement of the
accounting year shall also be excluded
as follows: that is to say, the aggre-
gate amount of such investment shall
be deducted from the reserves of the
company; and the balance, if any,
shall be deducted from its paid up
equity capital. Unless this adjustment
is made, the company will have its
profits diminished but not its capital,
1 suggest it i1s necessary in equity to
reduce also its capital.

Then amendment No. 204 is con-
cerned with other similar situations,
It is in two parts, the first concerns
foreign companies operating here
having no separate balance sheet. 1
have found it difficult here to evolve
a simple forinula. I have merely
suggested, in the first part of the
suggested proviso, that the capital
should be computed in such manner
as may be prescribed. 1 would sug-
gest here, however, that the manner
to be prescribed should be that con-
tained in the Schedule to the Com-
panies (Profits) Surtax Act where
also similar problems arise and there
is a provision in that Act, in Sche-
dule II I think, for the computation
of capital in such cases. All that is
necessary in adopting those Rules to
Schedule Three's requirements and to
the requiremants of this Act would be
to eliminate from the Second Sche-
dule to the Companies (Profits) Sur-
tax Act all references to borrowed
moneys and debentures, Subject to
this suggestion, 1 have left it merely
in my amendment at merely suggest-
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ing ‘in such manner as may be pres-
cribed’.

Payment of

A third type of case is dealt with
under amendment No, 204, the second
part of it. Again here one has ‘o
take cognisance of the fact that under
clause 3 of the Bill, in certain circum-
stances, branches of undertakings and
departments of the same establish-
ment situated at various places could
be treated as if they were separate
establishments in the same way as in
certain circumstances, under clause 186,
& new undertaking can also be treal-
ed as a secparate establishment. No
provision exists in Schedule Three
for the separate computation of capi-
tal in such cases and the proviso I
have put down, the second part of
it, reads thus:

“Where under the provisions of
section 3 of sub-section (2) of
section 16 of this Act a depart-
ment, undertaking or branch of
an establishment is to be treated
as a separate establishment for
the purpose of computation of
bonus, then the equity share capi-
tal, the share premium account
and the reserves of the establish-
ment as a whole shall be allocated
to such separate establishment in
the same proportion as its sales
turnover bears to the total turn-
over of the establishment as a
whole".

This is a rough and ready way, but
a reasonably equitable way of making
the appointment.

The third type in that particular
group of amendments is amendment
No. 235—concerned with the specific
case of Indian banking companies
having branches overseas. Again in
the case of banking companies, as in
that of ordinary companies. the First
Schedule provides that the profits in
such cases from the branches outside
are to be excluded under item 6(b)
of the First Schedule, which is prac-
tically in the same terms as item 6(b)
of the Second Schedule, namely:
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“Profits of, and receipts relat-
ing to, any busincss situated out-
side India".

These are to be excluded. I am sug-
gesting in amendment No. 235 that it
is necessary correspondingly to ex-
clude from the bank's capital and re-
serves its investment in overseas
branches. I have formulated a pro-
posal in these terms:

“Where the banking company
has a branch, department or under-
taking situsted outside India, the,
profits of which are excluded from
its gross profils in accordance
with item 8(b) of the First Sche-
dule, then, the investments in such
department, branch or undertak-
ing (beiny the total net debit
balan~e in respect thereof appear-
ing in the books of accounts of
the banking company) at the com-
mencement of the accounting year
shall be excluded as follows, that
is to say: the aggregate amount of
such investment shall be deducted
from the reserves referred to in
para (lii) above; and the balance,
if any, shall be deducted from its
paid up equity capital”.

Unless this Is done, there would be an
anomaly in that the banking com-
pany’s profits will be reduced but not
its eapital. I hope the Minister will
find it possitile to accept these amend-
ments whicli are necessary and con-
sequential upon the First and Second
Schedules reapectively and also conse-
quential upem sections 3 and 16(2) of

the Bill.

1 turn now to another group of my
amendments. They are: in respect of
banking companies, Nos. 205, 208, 207
and 208; in respect of ordinary com-
panies Nos. 201, 202, 203, 204; in res-
peet of corporations Nos. 236/237; and
in respect of co-operative societies
Nos. 238. 'The burden of all these
amendments is the same. T will there-
fore deal with all of them in just one
series of observations without dealing
with each of these geparstely. The
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burden of my amendments is coneern-
ed with this vexed question of how
much should be the allowed by way
of return on capital ag a prior charge
—as also on reserves. There has been
a pgood deal of criticism about this.
In particular, the Minister hag been
assailed for the fact that my minute of
dissent was occepted in preference to
the majority view which is also there,
1 hope by this time we,—at any rate
those of us who are adults here—
will have accepted the possibility that
the majority is not neccessarily al-
ways right; that the majority can fre-
quently be wrong, and that a reason-
ed view of a minority of one is often
far more accurate than that of the
majority. In fact, I believe someone
said somewhere—I do not know who
it was that he always believed in the
minority of one, which was frequently
responsible for better thinking and
more progress than was usually a
majority, consisting of vast numbers
of warious kinds of person;—perhaps
it was Mahatma Gandhi who said it.

Now, on this question of returns, let
us face the facts squarely. There has
gol to be, if there is to be industrial
growth, sustained industrial growth,
a fair deal as between all the ele-
ments involved in the industrial nexus
of the kind that is wunder ¢on-
sideration, the industrial nexus being
the producers, the workers, the
consumers, the country as whole and
also the Government as interested in
how profits are disposed of. In order
to maintain the integrity of an enter-
prise and the growth of industrial
activity, one of the essential things—
not the only essential thing, but one
of several essential things—is that
there should be a steady flow of capi-
tal intg industrial concerns. For this
purpose, it does not matter at all
whether an industrial concern is a
public sector concern, or & private
sector concern or a cooperative society
or any other. There has got to be a
state nf affairs in which a steady flow
of copital into industry will take
place. And that depends essentially
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upon what return one can get on capi-
tal invested in these concerns.  So
much is agreed. The only difference
between the majority view and the
view I expresscd in the Bonus Com-
mission's report was merely this, that
at least the old rates of 6 per cent, 4
per cent and so on ought to be modi=
fled to correspond to the major modifi-
cations in the corporate taxation struc-
ture which took place in this country
in 1959. Actually there were several
other circunstances which would jus-
Lify on evey higher return on capi-
tal thap that resulting from such
modification. Nevertheless, the only
change that T suggested was conse-
quential upon the changes in the taxa-
tion structure, namely that the 6 per
cent should be raised to 8.5 per cent
(which was the Taxable equivalent of
the carlier 6 per cent tax free) and
that the 4 per cent ought to be rais-
ed to 6 per cent (which was also the
Taxtable, equivalent of the earlier 4
per cent tax free). But now, today, I
must go further. T submit that since
the time this report was submitted and
=v minute of dissent was written, and
~'nece the time when the Government
taemselves took a decision in Septem-
ber, 1964, upon these questions, the
circumstances relating to the strue-
ture of interest rates in this country
has undergone a radical change. The
Bank Rate which was then 4 or 4}
per cent, now stands at 6 per cent.
The borrowing rates have gone up,
and the lending rates have also gone
up all along the line. Government’s
own borrowing rates have gone up,
and even at these higher rates, Gov-
ernment have encountered consider-
ahle difficulty in floating their loans.
It is in this present state of the money
market and the capital market that I
spoke of the need to ensure continuous
flow of resources into the industrial
sector to assist the developing growth,
and also the existing structure, which
is so necessary for the good of the
country. The interest rate structure
has mow changed to such an  exient
that many of those things that I wrote
about in the minute of diszent and the
reasons why Government themselves
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acvepled my recommendations, have
to be radically changed. On giving
thought to this, I wondered whether
the answer \ this problem lay any
longer in fixing yet anothe: rute of
return whivu would again have 1o b
changed actording &s circumstances
change, or in linking the thing to the
baslc fattor in the monetary structure,
which was the Reserve Bank rate. |
huve preferred the latter. Conse-
quently, the amendments that 1 have
moved in relation to the rate of re-
turn on capital and reserves are all
concerned with a suggestion that the
return in the case of concerns other
than banking companies ought to be
4'5 per cent over the Bank Rate; so
that if the Bank Rrate goes down, this
rate of return will also automatically
go down, and If the Bank Rate goes
up, the rate of return will also go up.
Similarly, as regards the return on re-
serves, 1 have suggested that it ought
to be two per cent above the Bank
Rate,

Then, as regards banking concerns,
corresponding to the recommenda-
tions of a lower rate of return in the
Bonus Commission's report as well as
in my minute of dissent, 1 have sug-
gested a lower differential at which the
return on capital in banking companies
and the returnon reserves in banking
companies ought to be related 1o the
Reserve Bank Rate. T would urge that
that is now the only way of fAxing
these returns in terms of the moncy
market rates. The present position is
that one does not know what the Bank
Rate is going to be in six months
time. 1 therefore suggest that the re-
turn gn capital and the return on re-
serves should be related to the Bank
Rate; it would go up if the Bank Rate
goes up. and go down ff the Bank
Rate goes down,

So far, on the subject of return, 1
have been dealing with what you
might call the corporate sector as &
whole, that is to say, banking compa-
nies, gther companies, enrporations and

co-operative zocietles. T will now deal
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with the gquestion gl retarn on non-
corporate sector cases, that is to say
cases descriled in item No, 5 ¢ page

32 ot the Lill, naacly, "Any  otier
employ.r noi falll.g af -he
aforesamd . aleguiles.  Livon,  lare

ar¢e two questions  In tne hrst place,
what should be the rate of return?
As to that, 1 have no other sugges-
tion than the suggestion |  huave
made in the earher amendment. The
other question is in regard to various
small concerns. 1 have suggesied
there that there should be a minimum
return of Rs 15,000,

18.36 hre,
[Mr, Sreaxen in the Chair]

The specific suggestion 1 have made
in amendment No. 230 15 this, that
the allowance there by way of return
un capital should be either at the rate
I have suygested in all cases on the
capital employed or a minimum of
Rs. 15,000. This minimum of Rs, 15,000
is precisely for the purpose of meet-
ing the kind of cuses to which my hon,
friend Shri Xashi Ram Gupta refer-
red, that is, the small proprietory
concerns. 1 am suggesung this [
two reasons. In the first place, they
have not the benefit which companies,
have of limited liability. The diffe
rence between limited liability In the
case of a company and unlimited lio-
bility in the case of an individual pro-
prietor or family proprietor or a fArm
proprietor can often be very, very
considerable in tlerms of its in-
cidence upon the proprietors

The second reason is that g company
is in a position to pay adequate re-
muneration to its working directors,
working shareholders and so on,
whereas when you come to non-com-
pany cases, it is a matter of difffeulty
to provide anything that might not, on
the one hand, be too much and, on the
other, too little. Consequently, the
services of the working proprietors
are rather more Hkely to go inade-
quately rewarded than would be the
case in the éase of a company. T have,
therefore, suggested this particular
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mode of approsch to the return on
capital.

Now, Sir, I huve to go on to some
other subject. I think I might stop
now. 1 will continue tcmorrow,

16.30 hre.

STATEMENT RE. DEFENCE OPE-
RATIONS

The Minister of Defence (Bhri Y.
B. Chavan); 1 would lik= 1o keep the
hon. Members apprised of the deve-
loping situation in our efforts to con-
tain and throw out the Pakistani
aggression on our termtory, since I
made the statement on the floor of the
House on 6th September.

2. Our Army which moved across
the Punjab border to Jeal with the
Pakistani forces who had invaded
Kashmir and which were trying to
open another front in the Punjab has
gained certain positions which it has
held despite vigorous counter attacks
from the other side. Our Air Fore~
has been giving very good support to
our ground troops. Our air action to
hit the bases from which Pakistan
has been launching air sttacks on our
territory has been continuing.

3. In the Chhamb-Jaurian sector
our forces have made thc enemy re-
treat and captured substantial num-
ber of vehicles besides stores. There
are signs of his making a stand again,
In other sectors of Jammu and Kash-
mir our troops have given a very good
account of themselves. 1n the Haji Pir
area, our {roops have captured another
Pakistani post three miles west of
the Pass and repulsed »n Pakistani
counter attack. Proceeding towards
the north, from the Poonch side, our
troops have, with great gallantry,
captured three important hill features
in the bulge where not only have they
inflicted heavy casualties on the
enemy. but they have made a record
haul of arms and ammunition and
stores. ‘The Pakistanis were well
entrenched in these posts and had
obviously been using them as bases
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for supporting and assisting infiltra-
uons intp J. & K. In other areas of
J. & K. also our ground forces huve
been inflicting losses on the enemy.

4. The Indian Air Force has achiev-
ed remarkable success, not only in the
role of gupport to our ground troops,
but also in strikes at the bases from
which Pakistan has been mounting
attacks on our territory.

5. Our air strikes in support of the
Army were made over the Dera Baba
Nanak area. The Air Force also struck
ut Pakistani ground forces concen=
trated in Sulemanki Head Works area
and poised for an advance into India,
The Sargodha and Chaklala air-fields
of the Pakistani Air Force have buen
altacked by our p.anes as they were
being used as bases by the Pakistani
Air Force to support the aggression by
Pakistani ground troops on our terri-
tory. Our Air Force have also inter-
cepted and fought with the Pakistani
Air Force in the latter’s attempts to
bomb air-flelds and civilian targets in
wide-spread areas, ranging from Jam-
nagar in the west to Kalaikunda near
Calcutta in the east. The Pakistanis
had earlier bombed the civilian areas
of Jaurian and Ranbirsinghpura. They
have continued this process of bomb-
ing over Amritsar, Ferozepur and
other civilian areas. No military tar-
get has been damaged in those areas,
but there have been sizeable civilian
casualties and damage to civilian pro-
perty. Evidence has been collected to
show that Pakistan had made plans
to undertake these operations, as early
as April.

In the ground fighting, apart from
inflicting other losses on the enemy,
our troops have destroyed three Pak-
istani tanks and captured two, com-
plete with their crew. To arrest the
advanr~ of aur forces, the Pakistanis
blew up the Dera Baba Nanak bridge
in Pakistan territory. The Air Force
has knocked out thirteen other Pakis-
tani tanks. In pursuance of the
Army's overall plan to check attacks
at the bases from which they are
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mounted and sustained, our armed
forces have crossed the Jammu-Wesy
Pakistapn border and are advancing.
Simultaneously, in order to forestall
Pakistani attacks in the Barmer—
Kutoh sector, cur troops have made
a forward move in that area. Gadra
City which is 5 miles from the fron-
tier has been occupied. As operations
arc still in progress, Hon'ble Members
will appreciate that I am not in a posi-
tion to give further details

In air battles in our own territory
and in strikes over West Pakistan air-
flelds, our Air Force have in the past
two davs given a very good account
of themselves. Their record ig 11
American F-88 Sabre Jets destroyed,
one F-104C seroplane destroyed and
two damaged, two B-57 bombers, two
four-engined American transport air-
craft and one C-130 aircraft destroyed.
Pakistani alrcraft destroyed by ground
fire are one F-86, one F-104C, one B-
57 bomber and ong C-130 aircraft. In
two days' fighting, 21 Pakistani air-
craft have been destroyed and two
damaged. Our own losses have been
substantially less.

Hon'ble Memberg will no doubt have
seen the details of the different aerial
actions given out till last evening by
the official spokesman. Last night, the
Ha'wara airfleld was bombed twice
by Pakistani aircraft but no damage
was done. An attempt was made by
Pakistan! aircraft to bomb Delhi. One
C-130 aircraft was knocked out in
the nir and two others were chased
way.

Paokistan has dropped & number of
parachulists. sxme in uniform, others
disguisrd, witr a view to attack and
disrupt our military installations, par-
ticularly the air bases. Many of these
parachuticts have already heen round-
~d up by our security forces and
others are in the process of being
mopped up. In this task, the Secu-
rity Forces have received ronsiderable
azsistancs from our people
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Last night, the Pakistan Navy
bombarded, under air cover, the Port
of Dwaraka in Gujarat State. A re-
port just received shows that no mili-
tary installations have been hit. None
of our aircraft were involved in this
incident and no aircraft has been lost
as claimed by Pakistan,

Sir, to sum up, I should like to give
the House a broad picture of our stra-
tegy. The conflict began with inflltra-
tors coming across the vease-fire line.
We restricted our action to measures
along the cease-firg line. Pakistan,
however, chose to extend the area of
conflict by attacking in the Chhamb
sector, across the international boun=
dary, between the State of Jammu
and Kashmir and Pakistan, using
heavy tanks and heavy artillery. This
was followed by an air raid on Amrit-
sar as well as on points in the State
of Jammu and Kashmir far from the
frontier where the fighting was in
progress. It was in these circums-
tances, and purely ag a defensive mea-
sure, that our Armed Forces had no
option but to take action against the
bases in West Pakistan. Our advences
in the Punjab have immediately
achieved their objective of relleving
the pressure on our ftroops in the
Jaurian—Akhnur sector where the
Pakistani forces have withdrawn and
are bring pursued by our troops. The
enemy is otill on our sde of the
Cease Fire Line and International
frontier in certailn places and have
yet to be cleared from these areas.
In the meanwhile, Pakistan has
attempted to escalate the war in the
Eastern sector. W~ have no quarrel
with East Pakistan and while our
troops have taken up positions within
our territory in order tn meet an-’
threat of asggressian hv Pakistan, ot
the present mom-nt I da not wisua'ise
aur taking any oction tn e-~relat: the
war in *hat fleld ex~rpt tn the extont
Pakistan's action compels us to do. 14
Pakistan's ivtention i3 to escalate th-
fighting in other fields, as evidenced
by the naval bombardment nf Dwnurka
Port, our forces are prepared tn meel
the threats which may bhe posed hy
Pakistan. As far as we are concern=
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ed, our action ls limited to make Pak-
istan realise that we will not tolerate
any interference with the territorial
integrity of India of which Kashmir
is a partt We have to prevent the
mounting of any attack by the Pakis-
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tan military machine on our territo-
ries,

16.40 hrs.

The Lok Sabha then adjourned till
Ten of the Clock on Thursday, Sep-
tember 9, 1085/Bhadra 18, 1887 (Saka).
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